
Second Series .7 Tuesday,  February 16, 1960 
Magha 27, 1881 (Saka)

    
      

Tenth Session 
Second  

   New Delhi 



CONTENTS 

[SecOND SERms, VOL.XXXVIII-FEBRUARY 8 TO 19, 1960/MAGHA 19 TO 30, 1881 
(SAKA)] 

No. I.-Monday, February 8, 1960/MagM 19, 1881 (Saia)-

Memberswom 
President', Addre .. laid on the Table . 
Parliamentary Committees-Summary of Work 
Dowry Prohibition BiU-

Laid on the Table as returned by Rajya Sabha with amendments . 
President's Assent to Bills 
Obituary Referenee . 
Papers laid on the Table 
Reports of Joint Committees on: 

(I) Delhi Land Holdings (Ceiling) Bill 
(2) Tripura Land Revenue and Land Reforms BiD 
(3) Manipur Land Revenue and Land Reforms BiU 

Companies (Amendment) BiII-
Extension of time for presentation of Repon of Joint Committee 

Daily Digest 

No. 2.-Tuesday, February 9, 1960/M"lM 20, 1881 (Sa/ra)-
Oral Answers to QuestionB-

Starred Questions Nos. [ to 19 

Written Answers to Questions-

Starred Questions Nos. 20 to 31 
Unstarred Questions Nos. I to 23 

Re: Motion for Adjournment 

Papers laid on the Table 
Question of Privilege-

COLUMNS 

1-31 
31 

)2 

32-33 
33 

33-36 

37 
37 

37-38 

43- 81 

8[-87 
87-100 

[OOaDt, 102--07 

Publication of expunged proceedings of Lok Sabha by Free Pre .. Journal, 
Bombay 

Statement Te: Indo-West Pakistan Border Conference 
Statement re: Indo-Pakistan Financial Talks 
R.: Motions for Adjournment 
Geneva Conventions BiU-

Motion to consider 
Clauses 2 to 20 and I 
Motion to pass, as amended 

Displaced Person. (Compensation and Rehabilitation) Second Amendment BiII-
Motion to consider 

Business Advisory Cornmittee-
Forty-seventh Report 

Daily Digest 

II~I[ 

IlI-I3 
[[3-[4 

[[4-[6 

116'-78 
178-"79 

179 

180-2.21 

222 
>23-28 



Ii 

� •• 3.-Wednelday, Ptbruary 10, 196o/Mag/uJ 21, r88r (Saka}
Oral Answers to Questions-

Starred Question Nos. 32 to 44 
Written Answers to Questions-

Starred Questions Nos. 45 to 64 
Unstarred Question& Nos. 24 to 53 

Re: Point of Order 
Papers laid on the Table 
Committee on Private Memben' Bills and Resolutions-

Fifty-fifth Report · ' 
Correction of Reply to Starred Question No. 923 
Termination of Suspension of Member 
Statement re: Two air accidents 
Statement re: Accident to Oil Well at Cambay 
Business Advisory C.Ommittcc-

Forty-Seventh Report . . . .. . . . . . . 
Displaced l>enons (Compensation and Rehabilitation) Second Amendment Bill

Motion 10 consider 
Clauses 2 to 12 and 1 
Motion to pass 

Administration of Evacuee Property Bill
Motion to consider 

Half-an-Hour Discussion re: Convenion of Super-Constellations as Passenger-
Cargo Planes . . . . . . . . . . 

Daily Digest 

No. 4.-Th,wsday, Febn,ary 11, 196o/Magha 22, 1881 (SaAa)
Oral Answcra to Questions-

Starred Questions Nos. 65 le, 69, 71 to 75, 78, 80 and 8I 
Written Answers to Questionf-

Starred Que&tions Nos. 70, 76, 77, 79 and 82 to 89 
Unstarred Questions Nos. 54 to 77 and 79 to 8t 

Correction of Reply to Unstarred Question No. 149 
Papen laid on the Table 
Messages from Rajya Sabha 
Bills passed by Rajya Sabha-Laid on the Table-

,. lmpons and Exports (Control) Amendment Bill 
2. Cotton Transpon (Amendment) Bill . 

<;ailing Attention to Matter of Urgent Public lmponance--
Strike by pilots of Indian International Corporation 

Reaignation of Member 
Panel of, Chairmen 
Administration of Evacuee Propeny (Amendment) Bill

Motion to consider 
Clauses 2 to 6, 8 and 9, 7 and 1 
Motion to Pass, as amended 

Dowry Prohibition Bill-· 
Motion to consider Rajya Sabha amendments 

Motion re: Report of Pay Commission . 
Da�Digest 

CoLUMNS 

269--81 
281-303 
303--05 
305�9 

309 
309-ro 

31c:r--32 
332-33 

333-35 

335-37 

337-415 
415-•3 

433 

433-54 

454-64 
465-72 

473-508 

5rB-1s 
515-29 

529 
529--32 

533 

533 
533 

533-36 
536 

536-37 

537-83 
583-88 

588 

588-6o8 
6oB--56 
657-62 



No. s.-Friday, Flbrll4ry 12, 1960IMagIul2), 1881 (SaktJ)-

Oral, Answers to Qucstions-

Starrcd;Qucstions Nos. 9D to 103 
Written Answers to Questions-

Starred Qucstions Nos. 104 to 119 
Unstarred Questions Nos. 82. to loB . 

Papers laid on the Table 
Business of the House 

Lopl Practitioners BiIl-
Extension of time for prcsentation of Report of Joint Committee 

Motion,,: Report of Pay Commission 
Committee on Private Members Bills and Rcsolutions-

Fifty-fifth Report , 
Resolution re: Compulsory Military Training in BducatiDMI Institution. 
Rcsolution ,.: Quitting the Commanwealth " 
Daily Digest 

No. 6.-Monday, February IS, 196o/Mt1Ifha 2.6, 1881 (SoMa)-

Oral Answers to Question.-

Starred Questions Nos. 120 to 124, u6 to 130, 133 and 134. 
Written Answers to Questions-

Starred Questions Nos. US, 131,132 and 13S to 146 
Unstarred Questions Nos. 109 to 160 

Motions for Adjournmenl-

t. Law and Order situation in Kera1a 
2.. Alleged starvation deaths in MilO Hills district 

Papers laid on the Table 
Message from Rajya Slbha 
Demands for Supplementary Grant. Budger (General) 1959-60 
Demands for Supplementary Granro Budget (Railways) 1959-60 . 
Statement rI: Explosion in Ordnance Factory, Khamaria 
Correction of reply to Starred Question No. 671 . 
Statement .e: lndo-Paki._ CaaaI Water Dispute 
Plantations Labour (Amendment) Bill-Introduced 
Motion 'e: Report of Pay Commission 
Motion on Addrcss by the President 
Daily Digest 

No. 7.-TutsdDy, Fohruary 16, 1960/Maglul 27, 1881 (SaIuI)-
Oral Answers to Questions-

'Starred Qucstions Nos. 147 to IS4, 160 and 163"0 166 

Written Answers to Questions-
Starred Questions Nos. ISS to '59, ,6" 162. and 167 '0 17S 
Un8tarrea Questions Nos. 161 to ,87 

Motion for Adjoumment-
A11 .. ed reversal of policy towaIds China 

Papers laid on the Table 

CoLUMNS 

69Cr-707 
707-2' 
72.1-24 

724 

786 
786-852. 
852-56 

~  

944-56 
956-- 61 
96HI2 

962 
963 
963 

963-S 
966 
967 

967-68 
96S-'98 

998-1102 
1103-08 



Motion on Address by the President . 
Daily Digest 

iv 

No. 8.-Wednuday, February 17, 1960/M/{//ha 28, 1881 (SaktJ)-
Oral Anawen to Questlons-

Starred Questions Nos. 176 to 187 
Short Notice Question No. I • 

Written Anawen to Questions-
Starred Questions Nos. 188-2 [0 
Unstarred Questions Nos. 188 to 237 and 239 to 2.<p • 

Correction of Reply to Unatarred Question No. 2.IS 

Motions for Adjoumment-
Apprehended fear of radio-active foll-out over India from French atomic 

CoLUMNS 

117S-1298 
1299-1302. 

1346- 6[ 
1361-96 
1396-97 

explosion in Sahara '397-'403 
Papen laid on the Table 
Prevention of Cruelty to Animals BiU-

Report of Joint Committee laid on the Table 
CaIliDg Attention to Matter of Urgent Public Importance-

Sudden tIooding of colliery at Demus 
Correction of answer to Starred Question No. 617 
Railway Budget, 1960-61-Presented 
Motion on Address by the President . 
Daily Dise.t 

No. 9.-ThuTsday, February 18, 1960/M",ha 29, 1881 (SaktJ)--
Oral Answen to Questions-

~  

140S-06 
1406-41 

1441- IS38 
IS39-44 

Starred Quest;, ". Nos. 2I1 to :IIS, 2.I7 to 219, 221, 222, 224 to 227 
aod 230 . . . . . . • 154S-83 

Written Answen to Questions-

Starred Questions Nos. 216, 220, 223, 228, 229 aod 231 to 237 
Unstarred Questions Nos. 243 to 281 . 

Papen laid on the Table 
Messages from Rajya Sabha 

, Motion on Address by the Preaident 
HaIf-ao-bour diacuaaion re: Suicide Committed by Dr. Joseph of IARI 
Daily Digest 

No. 10.-Friday, Februmy 19, 1960/Mfllha 30, 1881 (SaktJ)-

Oral Anawen to Questions-

1583-89 
1590-1611 

1611 

16u-13 
1614-1753 

1753-68 
1769-72 

Starred Questions Nos. 238 to 240, 242 to 246, 248 to 2S0, 252 and 256 to 
262 . . • • . • . • . . • . 1773-1812 

Written Answen to Questions-

Starred Questions Nos. 241, 247, 251, 253 to 255 and 263 to 266 
Unstarred Questions Nos. 282 to 308 

Motions for Adjoununent-
r. Reported defect in the chilling plant at Muradnagar 
2. Labour Trouble in Bhilai Steel Plant 

Papen laid on the Table 
Message from Rajya Sabha 

1812-18 
1818-33 

1833- 38 
1838--44 
1B.w-46 

1846 



LOK SABHA DEBATES 

II 09 
LOK SABHA 

Tuesday, FebTUClry 16, 1960/Mal/hI! 2;, 
1881 (Sak4) 

The Lok Sabhl! met at Eleveft of the 
Clock. 

[MR. DEPUTy-SPEAKER in the ChaiT] 

MEMBER SWORlIl 

Shri Gulabran Keshavrao Jedhe 
(Baramati) 

ORAL ANSWERS TO QUESTIONS 

RerfstratloD of ChID_ ~ 

+-. r Shri Vajpayee: 
I Shri Rameshwar TanUa: 
I Shri Mohall Swarup: 
i Shrl Tanramud: 
I Sbrlmatl Da Palcboa4harl: 

Shri Aurobludo Ghoul: 
I Shrl D. C. SIIarma: 

-I". i Shrl KaUka Slurh: 
Shri Trldib Kumar 

I ChaD4hIll'l: I Shrlmatl MalIa Ahmed: 
Shrl P. K. Deo: 
Shrl AJlt Slurh Sarhadl: 

lShri C. K. ~  

Will the Minister of Dome Main 
be pleased to state: 

(a) whether the registration of· 
Chinese nationals residing in India 
has been completed; 

(b) whether it is a faet that a large 
number of Chinese in India, who hold 
passports issued by the Kuomintang 
Government, have refused to take out 
passports from the People'. Republic 
of China; 

(c) the number of such cases; and 
(d) the action taken in this regard? 

359 (Ail LSD-I. 

IlIO 

TIle MlIIIa&er of State Iu the MlDis-
try of Dome Main (8hrl Datar): (a) 
to (d). The infonnation is being col-
lected and will be laid on the Table 
ot the House in due course. 

Sbrl VaJpa,ee: May I know i1 this 
registration includes ftnding out the 
means of livelihood that are being 
adopted by the Chinese nationals? 

Shrl Datar: Rules have been laid 
down with regard to the regittration. 
It has also been provided for in the 
Citizenllhip Act. Whenever foreimel'll 
come here, either for a short stay or 
for a longer stay, if necessary, under 
the ruIl's they have to register them-
selves. Here in this case, what bas 
been ordered ia that residential per-
mi'" should be taken by all toreignel'll. 

11.14 bra. 

[MR. SPLUtD 'ft the l..'1Iairl 
Shri Vajpayee: Is it a fact that a 

large number of Chinese nationals in 
Calcutta have opened dry-cleaning 
and dyeing shops at strategic points 
in the city but they do not have any 
customers? May I know if the West 
Bengal Government have informed the 
Centre of this situation? 

8hr1 Dater: The Government of 
West Bengal are aware that there are 
a number of Chinese in the town of 
Calcutta. They are taking care to 
see that residential permits are 
obtained by all of them. 

ShrI Tanpmanl: May know 
whether the Government have sen 
tbe Press reports that there are 8,000 
Chinese in Calcutta city most of whom 
possess passports from the Kuomin-
tang? 

Shri Dater: Government haft I_ 
the report and have requested the 
State Government to live u., fun 
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information. Originally, some time 
was given but the time was extended 
up to the 29th February, 1960. There-
tore some time is necessary tor the 
collection and sending of the iDf01'-
matlon here 

Sbrl TrW!» Itumar Chaudhurl: May 
I know if the Government have decid-
ed upon any Dolicy with reprd to 
thnse Chinese nationals who hold pass-
ports from the Kuomintang Govern-
ment or the Taiwan Government? 
What is their attitude with reprd to 
them? 

The MlDIIder of Bome Allain (SJlri 
G. B. Pmt): They too probably will 
be required to obtain residential per· 
~  I 

RhrI P. It. Dea: What steps are 
being taken to reguiarise the passports 
of these Stateless people? 

Sbrl G. B. Pmt: Passports of State-
Ie.. people cannot be reguJariaed 
because the passports had been obtain-
ed from a Government which was 
represented here long ago. Now that 
Government is not represented here 
they could get passports only from 
their own embassies and they have 
not got any here. But. as my col-
league has informed the House, the 
period for the registration has been 
extended up to ·the 29th February and 
the West Bengal Government is look-
ing into the whole matter. 

Shrl D. C. Sharma: May I know if 
any Chinese nationals have accepted 
Indian nationality and, if SO, what is 
their number! 

Shrl G. B. Pant: Some of them are 
olaiming the citizenship of India, but 
no decision has been taken. 

Raja Mahendra Pratap: Will the 
Government suggest to these people 
that they take out passports from the 
UNO to become world citizens? 

8bri G. B. PaDt: UNO does not 
iRSuc passports. 

Pandlt D. N. Tiwari: May I know 
whether the passports iSSUed by the 

Kuomintang Government ale consi-
dered valid by our Government? If 
not, what steps are taken to removI 
them from this country! 

8hrl G. B. Pant: The question of 
giving residential permits has been 
under consideration. No ouch permits 
were required for ~  who had come 
to the country before 11M3, 118 I ex-
plained some time ago. Now there 
are some among the Chinese liv1ll& 
here who have Kuomintang passports. 

Shri TJqi: Are the Governmen' 
aware, with tull details, of the treat-
ment meted out to Indian nationals, 
either merchants or traders, settled in 
China and is it the intention of the 
Government to give reciprocal treat-
ment to the Chinese in India? 

All BOD. Member: No. 

Shri G. II.. Pant: Government have 
received reports of a disquieting 
character of the treatment accorded 
to Indian traders and some of the 
Indian nationals in China. We do not 
want to be vindictive. but we will see 
that the security of the country is not 
endangered in any way. 

Shri Sarendranath Dwivedy: What 
is the position regarding Tibetan 
residents? Are those, wbo have not 
taken the nationality of India and live 
in India, to be considered as Chinese 
nationals now? 

Shri G. B. Pant: I do not know if 
there was 18D.l' system of passports 
prevalent in the past. But, as I said, 
we are considering the question of 
Chinese nationals today, and we have 
asked that all those who have not 
been registered should be registered. 

Shri P. It. Dee: May I know if the 
President of the Chinese Association 
at Calcutta informed the Government 
that they would rather opt tor Indian 
nationality, and if so, what is the 
Government's reaction to that propo-
sition? 

Shri G. B. Pmt: Some of them 
want Indian citizenship. That matter 
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[(a) The Committee is examining 
the various issues involved in the 
application of the relevant recommen-
dations of the Jagannadhadas Com-
mission to personnel ot the Defence 
Services. 

(b) On present indications, the Com-
mittee is expected to submit its report 
to Government in a month's time.] 

Shrl Bbakt DarsbaD.: May I know 
when this Committee was appointed 
and why there has been so much 
delay when our Deputy Minister, 
Shri Raghuramaiah, happens to be 
the Chairman ot this Committee? 

Shri "rbllnUlWah: The Committee 
was app;,inted by Government letter 
dated 17th November. The Committee 
has been having a series of meetings 
because it has to go into the various 

aspects ot fhe pa7 .tructure of cWhr-
ant cateCOriee etc. Uld see the impact 
ef tho J ........ dhadas ~  • 
lleport thereon. We are tryiq to 
expedite it al much a. we CID. 

Sbrl D. C. SIaanDa: May I know if 
the recommendations of this com-
mittee will cover all types of defence 
services-civilian, armed forces, MES. 
!:ME and all that? 

SbrI Barbaramalab: It will cover 
all combatants and. enrolled non-
eombatants-in other words, all thou 
paid out of Defence not covered by 
the Jagannadhadas Commission. 

Shri S. M. BaDerjee: The hon. Minis-
ter has .tsted that the report i. likely 
to be out within a month. I want to 
know whether this committee is alllo 
considering whether the other ranIra 
should be paid dearneaa allDwance in 
full, because at present they are paid 
only 50 per cent on the rround that 
they are given rations? 

Hr. Speaker: 'n>ese are all aug-
restions for action. The hon. Member 
may writ<> to the hon. Minister. He 
has given in general the tenns of 
reference of the committee, but item 
by item how can he say now. and 
how is it right tor him to say! 

Shri S. M. Banerjee: I wanted to 
know it it i. being considered? 

Hr. Speaker: No, I will not aliow 
it. It they have any suggestion, they 
may send it to the Minist<>r. As to 
what are being ~  by the com-
mittee, let us await its report. 

Shri Tanpmaal: May I know whe-
ther the terms of reference which 
deal with the application of the 
Second Pay Commission's Report to 
detence personnel will include also 
modiftcation of pay ocales and other 
things which are not included in the 
recommendations of the Pay Commis-
sion? 

Mr. Speaker: Will it not be solvln, 
the problem easily if the hon. Minis-
ter lays a copy ot the terms of reter-
!!nce on the Table of the House or 
places a copy in the Library? 

Shrl S. M. Banerjee: It has been 
announced. 
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Mr. Speaker: If it has been 
announced already, why do they ask 
whether it includes or not. It it 
includes, it includes; if it does not 
include, it is not there. 

Sbrl TulpmaDl: On a previous 
folCCasion they said that it would consi-
der the application of the Pay Com· 
mission's Report. What I would like 
to know is whether the reference 
includes modiftcation of any of the 
recommendations of the Pay Commis-
sion? 

Sbrl Bagh1lftllUllah: Two types of 
work have been entrusted to this com· 
mittee as I mentioned on an earlier 
occasion. The Committee has to 
apply itself to those recommendations 
of the Pay Commission which have an 
impact on defence services, but the 
adoption of which requires some fur-
ther examination because of the 
peculiar features of the terms of 
&erviee of defence personnel. That 
is the second category, the first cate-
gory being: the recommendations of 
the Pay Commission which have an 
obvious and immediate impact on 
combatant. and enrolled non-comba-
tants of the defence services. These 
are the two aspects this committee 
will have to go Into. . 

8hrl SacIhan Gupta: May 1 know 
whether any procedure has been 
evolved to consult the representatives 
of defence employees like the trade 
unions, in order to facilitate arriving 
at proper conclusions In this matter? 

Shri Rarhlll'lllll&lah: May 1 submit 
that this committee will not and does 
not go into the question of the pay 
of the civilian employees who are 
already covered by the Jagannadha-
daa Commission. This committee is 
only concerned with combatants and 
enrolled non-combatants. 

Shri U. C. PatDalk: May 1 know 
if a rationalisation of the junior com-
missioned ranks is being done by the 
committee? 

Shrl RarJJ.uramalah: All these as-
pects may have to be considered. It 

is premature for me to say anything 
on the point. 

Mr. Speaker: Han. Members will 
kindly send all their suggestions to 
the hon. Minister. 

Shri S. M. Banerjee: The hoo. 
Minister stated that no representative 
can be consulted since this is confined 
to the armed forces people. 1 want 
to know whether the vjFws of the 
armed forces people were ascertained 
by holding a durbar or something of 
that kind in various places? 

Shrl Raghuramalah: There is no 
question of a durbar. It was already 
announced to the House on the last 
occasion by the Defence Minister that 
this committee has also among its 
members representatives of the Army, 
Atr Force, Navy, Finance and 10 OIl. 
So, it is not a question of a ~  
everybody is represented. 

Mr. Speaker: All that he wants to 
know evidently is whether represen-
tations are received by this committee 
from the armed forces either 
individually or collectively by associa-
tions? 

Sbrl Baghuramalah: There has ben 
a study committee on behalf of the 
armed forces which has gone into it, 
IlIld the representatives of the Army, 
Air Force and Navy in the Committee 
do place before the committee the 
considered opinion ot that particulu 
wing of service, and the committee 
goes into It thoroughly. 

Standard Enc1l8h-BIDdl DietIoaaJ'J 

+ [ Sbrl B. C. Ma,lhl: 
·Itt. ~ ehrI Su1lodh 1IaDIId&: 

L Sbrl S. C. Samanta: 

Will the Miniater of Educatlllll be 
plealed to state: . 

(a) whether any progress has beeD 
made in the preparation of a standard 
EniliBh-Hindi Dictionary by the 
HIndustani Culture SocIety, Allaba-
bad; 
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(b) in what capacity this society has 
!oeen entrusted with the work; and 

(c) whether any amount is to be 
paid to this society for this work? 

The MiDIster of EdaeaUon (Dr. 
lL L. ShrlmaU): (a) Yes. 

(b) In the capacity of a voluntary 
organisation. 

(c) An amount of Rs. I lac has 
already been paid to the society. 
They are asking for further amount 
and their request is under considers-
uon. 

Shri R. C. Ma,lhl: May I know 
whether any other society besides this 
Us been entrusted with the work of 
preparing such a dictionary? . 

Dr. K. L. ShrIma1i: Yes, Sir; some 
other organisations have been assigned 
similar wortr. 
~ ~~ ~I ~ 

• I ~~II ~ I I I ~ 
I ~ ~ ~ ~ ~ 

~  'iiI f,pP.r lim lIlT m: 'P{T ~ 
~ ~~~~ ~~ 
iii' qm ~ I ~ ~ ~ if qh: • 
~ ~~ '1ft I\i1rr lIlT? ~ ~ 
it 'P{T rrr ? 

Wlo II1I'I0 ,"0 ~ ~ 

~~~ I  
~~~ ~ 

~ iii' ~ I  ~ 'It t I 

~~~ ~ I ~ 
~~ m: ItlIl' ~  m: 1ft 

~~  
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~~ ~ 
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I ~~~  
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~~~ II  

Mr. Speaker: What is the total 
amount, what is the additional amount 
~  is going to be given? 

Dr. K. L. ShrImaII: The amount 
which has already been paid to the 
Society is Rs. I lakh. They have ask-
ed for more funds, and the request .. 
under consideration. 

Shri S. C. SlUIWIta: May I know 
whether the Hindi words used in this 
dictionary are those that have bMn 
coined by the committee appointed bJ" 
the Speaker of this House? 

Dr. K. L. ShrImall: We haft 
appointed an editorial board, and on 
the editorial board, there are distm-
guished Hindi scholars like Shri Ram-
(,har.dra Varma Dr. Surya Kant, Dr. 
Pran Nath, Shri Maghan:"hai DeJai, 
Acharya K&hiti Mohan, Shri M. Satya-
narayana, Prot. Najeeb Aahrat Nadvt" 
Mahatma Bhagwan Din and so em. 
And they will examine the ~ 
before it would be finalised. 

Shri S. C. SlUIWIta: May I !mow 
whether the vocabulary that has beea 
prepared by the parliamentary c0m-
mittee will be taken into considera-
tion and added in that dictionary? 

Dr. 11:. L. ShrImalJ: They have a 
certain freedom in the editorial board. 
They are not bound by the worda 
which have been approved by tbat 
committee. 
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Amount due to B.A.L. fro. c_en 
0168. Sbrl Ram KrIahaD Gapta: 

Will the Minister of Der_ be 
pleased to refer to the reply given 
to Unstarred Question No. 366 on 
the 23rd November. 1959 and state: 

(a) the nature of steps since taken 
to recover the amount of money 
due to Hindustan Aircraft Limited 
from consumers; and 

(b) the result thereof? 

The Deput,. MiDlB*er of Defence 
(Sardar MaJlthla): (a). 1. The Ad-
boc-Committee consisting of the re-
presentatives of the Ministries of 
Defence and Finance, Air Head-
quarters and H.A.L. examined in 
January, 1960 the outstanding claim._ 
ot H.A.L. against the I.A.F. and 
agreed on the basis for settling them. 
H.A.L. are also revising their bills. 

II. Government have authorised 
certain further provisional payments 
against the outstanding bills of H.A.L 
in respect of the lAF orders. 

Ill. H.A.L are vigorously pursuing 
direct their claims against the non-
Defence customers. 

(b) I. H.A.L. have recovered a 
aum of Rs. 39.6 lakhs from the out-
Randin,. against the I.A.F. on 
10-9-19119. As a result of the IpeCial 
efforts being made. llIhey expect to 
1l'II8lise a further sum of Rs. 57;7 
lakhll betore 31st March, 11160. 

II. HA.L. have since recovered a 
sum of Rs. 33 lakhs out of their claim 

of Rs. to lakha due from the Rail-
ways on 30-9-1959 and are pursuiq 
the balance of the claims. 

Ill. As regards the other customers, 
H.A.L. have since realised RI. 7 lakha 
and are proaressing the remainin, 
claims vigorously with the part!. 
concerned for the reaUsation of the 
balance. 

Sbri Bam KrIahan Gapta: May I 
know whether any interest has been 
charged on these outstanding claim.' 

SardaI' MaJIthIa: Not to my know-
ledge; I do not think any interest is 
being charged. 

Shrl Taapmani: May I know the 
value of the outstanding claims other 
than those relatin, to the lAF and 
the Railways. The hon. Minister stat-
ed that Rs. 'I lakhs had been col-
lected. May I know the value of the 
other outstanding claims, and how 
much sti11 remains to be col\ected? 

Mr. Speaker: The hon. Member 
means 'from private individuals'? 

Sardar Ma,llthla: The balance due 
from the other customers as on 27th 
January, 1960 amounts to Rs. 37 lakhs. 

Shri Supekar: As a result of the 
revision of the bills by the HAL, may 
I know whether there is any reduc-
tion or whether the amount has ,one 
up? 

Sardar Ma,Ilthla: As I said, they are 
revising the bills, as a result of which 
they are going to &ive up certalD 
claims. 

Sbrl Supakar: What is the amount? 

SardaI' Ma,Ilthla: It is onl¥ wheD 
they have completed the revision of 
the bills that we shall be in a pom-
tion to say what the amount il. 

Sbrl Nql BedcI,.: May I know whe-
ther the revised amounts will allo 
apply to consumers other than the 
IAF or the Railw.,.s? 

8a1ltar *JWa1a: The revised biU. 
are only so far u the IA7 .. _ 
cerned.. 
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Shrl Trldib lI:umar Chaudhurl: May 
know the reason why such larce 

sums were allowed to fall into arrears? 

Sardar Majlthia: The HAL carries 
out quite a lot of work, and it rough-
ly works out to about Rs. 71 lakhs 
per month. Normally, we do have 
three or four or live months' delay 
which raises that amount to quite a 
decent figure. 

Shrl Goray: May I know whether 
fresh orders are accepted :from pri-
vate concerns that are in arrears, so 
far as the earlier bills are concerned? 

Sardar Majlthia: So far as the pri-
vate concerns are concerned, mostly, 
they were the airlines. The airlines 
are now embodied in the Indian Air-
lines Corporation, and they no longer 
exist. 

Baralllli 00 BelIn.,. 

~
(Shrl K. 'C. Majhi: 
I Shri S. C. Samaata: 

·UI. i Shri D. C. Sharma: l Shri P. 11:. Deo: 
Shri PlUlprkar: 

Will the Minister of Steel, MI_ 
a ... Fuel be pleaaed to state: 

(a) whether any progress· has been 
made in the establishment of an oil 
rellnery at Barauni; 

(b) if so, the nature of Jll'OI1'es. 
made up to date; and 

(c) the amount spent on the work 
done? 

The MlDJ8ter of MlDn aDdOU (Shri 
11:. D. Malavlya): (a) to (c). A state-
ment is laid on the Table of the 
House. [See Appendix I; annexure 
No. 48]. 

Shri R. C. Majhi: I lind :from tho! 
• tatement that advertisement for the 
recruitment of the trainees to be HIlt 
to Russia has been isSUed. May I 1mOW' 
how many candidates have applied for 
this, and how many will be HIlt? 

Shrl K. J). Malaylya: 1 have not ,ot 
the figures with me here as to the 
number of applica.tiol1ll received. U 
the hon. Member gives me separate 
notice, 1 shall answer that question. 

Shrl R. C. Majhl: May 1 know how 
many will be sent to Russia for train-
ing in oil rellneries? 

Shrl K. D. Malaylya: The number (If 
trainees that haVe to be sent are ac-. 
cording to the recommendation made 
in the project report. 

Shri SadhaD GDpta: May I know 
by what time the Barauni rellnery 'is 
expected to go into production, and 
by what time it will reach full pro-
duction? 

Shri 11:. D. Malaylja: The Baraunl 
rellnery is scheduled to go into pro-
duction, according to present estimate. 
and calculations, by early 1983, but 
the IIrst phases of the completion will 
start from early 1982. 

Shri S. C. Samanta: As we know, 
the process of acquisition of lanel 
takes time. May I know whether r .. -
quisltioning of lands will be taken up 
in order to speed up the work? 

Shri 11:. D. Malavlya: Yes, the Gov-
ernment of Bihar have been requested 
to proceed with the acquisition of 
land, and we hope they are now act-
ing on our advice, and I hope the 
acquisition proceedings wilJ be COM-
pleted soon. . 

Shri D. C. Sharma: May I know 
whether the setting up of this reft-
nery will displace lome families, and 
if 80, whether due care has been 
taken to rehabilitate them? 

Shri II:. D. Malanya: Yes, 80 tar 
as the possession of land is eoncern-
ed, it is quite possible that BOme num-
bers of the landowners may be dis-
possessed. Government will try thair 
best to lind out some work for them. 
We are also considering a8 to how 
best we could lit into our seheme the 
emple>yment of such perlons as are 
being' displaced . 

Shri RamaIlathaD ChetUar: May I 
know the amount at Soviet help that 
.... e are going to receive for this refI-n.,.' 
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SllrI K. D. Malany.: The foreJgr. 
exchanlle involved in the const .. uction 
of the Barauni refinery will be given 
to us by the USSR Government a. 
credit. 

Mr. Speaker: He wants to know the 
amount. 

Sbrl K. D. Malavl)'a: The entire 
sums. We are awaiting the project 
report, and unless we get the full 
idea of the project report, we cannot 
say anything. But, roughly, it will 
be between RI. 10 to 14 crores. 

Shri Damani: May I know whe1.her 
with the going into production of this 
refinery ·along with 1!h.e other reft-
neries, the needs of the eountry will 
be covered, or there will still be some 
ceJ!,cit? 

Shrl, K. D. Malaviya: In this ex· 
panding eonsumption of petroleum 
products, it is difficult to say that by 
the time the second refinery, namely 
the Barauni refinery will go into pro-
duction, ali OUr demands will have 
been met. Presumably, our demands 
will be more than the production 
capacity of the two refineries and the 
other refineries which are already 
there in the eountry. 

Sbrimati Renuka Bay: Even if the 
Minister cannot give US the exact 
amount, eould he tell us the terms 
and conditions on which the loans 
would 'bo! gIVen by USSR tor this 
projecfl' 

Mr. Speaker: The hon. Minister said 
that the entire amount is to be financ-
ed by them. 

Sbrimati Renua ltay: I want to 
know the terms and conditions on 
which the loans will be given. 

8brl It. D. Malanya: The supply of ' 
equipment&, the erection, and the 
technical advi'.'r" project report, etc. 
will. all be done by the Soviet Gov-

~  under this credit .ystem. And 
the entire loans that will be ad-
ftDced by them will be paid back in 
twelve annual instalments from the 
date when the Barauni reftnery will 
10 into productkm. 

BIInaa-M1De8 

+ rSh!i Nap Reddy: 
.W J Shri Vldya Charan Shukla: 

l"l 8hri Vasudevan Nair: 
L 8hrl Chlntamonl Panlcrahl: 

Will the Minister of Steel, MiD .. 
and, Fuel be pleased to state: 

<a) what are the reasons because 
of which the iron ore mines of 
Hinduslan Steel-Limited at Barsua in 
Orissa could not be ready in time to 
supply iron ore to the Rourkela Steel 
Plant; 

(b) at what rate iron ore is being 
presently obtained tor the Rourkel. 
Steel Plant and how does it eompar" 
with the cost of the iron ore obtained 
for the Bhilai Steel Plant; and 

(e) what is the estimated amount 
of additional railway freight which 
the Hindustan Steel Limited is and 
will be incurring in transporting iron 
ore from the mines in Gua region tor 
the Rourkela Steel Plant till its 
mines at Barsua are ready? 

The ParllameDlarf Secretary to the 
MiDl8ter 01 Steel, MiDes and Fuel 
(Sbrl GajeDdra Prasad, SIDha): (a) 
The delay in the mines going into 
operation in time to meet the require-
men ts of the blast furnaces, has been 
mainly due to the fact that the only 
acceptable tenderer i.e., MIs. Hewitt-
Robins eould not arrange to deliver the 
necessary plant and equipment 
earlier. 

(b) Iron ore is being obtained for 
Rourkela Steel Plant at the rate 01 
RI. 11.50 per ton and for Bbilai Steel 
Plant at the rate of Rs. 8,76 per ton, 
both F.O.R. despatching stations. 

, l:stimated amount of additional 
n.ailway freight is about Rs. 43 lakhs. 

Shri ChiDtamODl p..m.rahI: May I 
know whether the mines which are 
supplying the present ~  01 
the Rourkela Steel Plant are mecha-
nised or non 
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Shri GajeDdra Pruad. Sinha: At 
present, we are getting supplies of 
iron ore tor Rourkela trom the State 
'frading Corporation, and most of it 
i.! 'manual' ore. 

Shri ChlDtalllODi PaDIcnhI: When 
most of the iron ores meeting the re-
quirements of Rourkela are 'manual' 
ores, why is it that the Government 
diel noL USe manual labour for rais-
ing iron ore from Barsua till it i. 
mechanised? 

Shri GajeDdra Prasad SIJIlIa: It is 
not possible to maintain the ftow of 
such a heavy requirement of Iron ore 
for any project by the manual me-
thod. It may affect the quality of pro-
duction also. Therefore, comes the 
question of mechanisation. 

8hrl ChlDtamoDl PaDIcnhI: This is 
a contradiction. 

Mr. Speaker: Are we going to argue 
this during Question Hour? The only 
point raised is: when it was possible 
to raise iron ore for one purpose by 
manual labour, why should it not be 
IXlssible in Barsua till it i. mecha-
nised? 

The IIllnlsi.er of steel, MIDes ad 
Fuel (Sarelar SWaraD SlDch): In Bar-
sua, the working face is not large 
enough to permit the mining of the 
quantity required, whereas the STC 
is now purchasing from a number of 
mines where the working face is much 
larger. 

Shri Supakar: Since the production 
programme of the Rourkela Steel 
Plant was tramed much earlIer than 
the programme of the Government 
for getting the iron ore from Barsua, 
why blame the American company fm: 
not mechanising the mines in proper 
time? Is it not a fact that the pro-
gramme of the Government for get-
ting ores from Barsua W8S tramed 
much later than the formulation of 
the production programme of the 
the Rourkela Steel Plant Itself? 

Mr. Speaker: One bon. Member is 
answeI"inll the question asked by 
another. I understand Shri Supakar 
is giving an explanation in reply to 
the question asked by Shri Chintamonl. 
Panigrahl. 

Shrl Supakar: No, that was not an· 
answer to his question. By delayin&-
the production trom Barsua, the Gov-
ernment have incurred a loss. Why 
should it have been so? That is IDJ' 
question-not that I am explaining the 
question of Shri Chintamoni pani-
grahi. 

Sarclar Swaran SlDch: My hon. col-
league has already answered that the 
development of these mines took a· 
Iittle.longer, and there was delay in 
the supply of machinery. After all,. 
the iron ore that we are purchasing 
and usIDg in Rourkela is being raised 
inside the country. It is true that the 
lead is longer, but he should not be SO 
uncharitable in criticising us in these' 
matters. 

Shri S1IJ'8IlIIraDath Dwlved7: What 
is the reason tor the ditrerence of Ra. . 
3 per ton of iron ore supplied to 
Rourkela and Bhilai? Is the higher 
cost tot Rourkela due only to freight 
charges or lin! they getting iron ore' 
from places which are much farther? 
Is it not possible to get it at the same 
rate as for Bhilai? 

Sardar Swaraa SlDch: So far as the 
source of supply for Brulai is con-
cerned, we are particularly lucky; iron· 
ore mining conditions are much 
easier. In fact, that is the justiftca-
tion for locating the steel plant at 
Bhllai. It is, as the House Is no 
doubt aware, based principally on 
easy availability of iron ore. So fBr" 
as the supply of coal to Bhilai Is con-
cerned, the lead is about 400 or 500 
miles, and that means much more ad-
ditional cost. So It is not the freight 
ditrerential but the easy mining condi-
tions that make the ore tor Bhllai IlOo 
much cheaper. 
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H-
Sui D. C. SIw1Da: 
Pandlt D. N. TIwari: 
Shrl Prakash Vir Sbastrl: 
Shrl Bam Itrlshan Gapta: 
Shri S. C. Samanta: 
Shrl Sabodh Hall8da: 
Shri pugarkar: 
Shrl CbJntamoni Panlcrahl: 
Shrl Blbhati Mlahra: 
Shri Ihalan Sinha: 

I Shri DaUlt Slnrh: 
L Shrl Rem Raj: 

Will the Minister of Edacation be 
pleased to refer to the reply given to 
Starred Question No. 749 on the 9th 
December, 1959 and state the up-to-
eate progress made in the introduction 
of free and compulsory primary edu-
~  

The Minister of EdaeatloD (Dr. 
I. L. Shrlmali): A statement is laid 
on the Table of the House. 

STATEMENT 

The further progress made in the 
introduction of free and compulsory 

. primary education is as follows:-
(a) The revised drat! Model Legis-

lation tor Free and Compulsory Edu-
cation has been finalised and sent to 
the State Governments for their 
guidance. 

(b) Individual studies of six State. 
where education is comparatively less 
developed-Bihar, Jammu & Kashmir, 
Madhya Pradesh, Orissa, Rajasthan 
and Uttar Pradesh-and which con-
tain about 70 per cent of the non-
attending children have been com-
pleted. The studies of other States 
are in progress. 

Shri D. C. Sharma: From the state-
ment I find that individual studies of 
six States where education is eoIZ!-
paratively les8 developed have been 
completed. May I know when the 
studies of other States will be com-
pleted and which are thOSe Stat. 
where the Rudis are coin, to lie 
completed' 

Dr. It. L. ShrimaU: I have already 
indicated the names of the States 
where studies of problems have· beell 
completed. By and by, studies ot 
other States will also be taken up. I 
cannot give the exact time by which 
the studies should be completed. 

Palldlt D. N. Tiwari: In (b) ot the 
statement, I find stated that the re-
vised draft model legislation tor free 
and compUlsory education has been 
finalised and sent to the State Govern-
ments tor their guidance. May I know 
how many States are actin, on that 
advice, and whether any legislation 
has been passed in those States to 
which the model drat! has been sent? 

Dr. K. L. Shrlmall: State Govern-
ments are waiting for the flnalisation 
of the Third Plan. As soon as we know 
how much amount is allotted for ele-
mentary education, they would take 
up the question of inti'oducing neces-
sary legislation. 

Shrl S. C. Samanta: May I know 
whether in some States the scheme to 
establish the free and compulsory 
primary education system has been 
taken up only in Block areas? 

Dr. K. L. Shrlmali: Yes, several 
States have tree and compulsory edu-
cation in limited areas. 

PlUldIt D. N. Tiwari: May I know 
what special steps are being taken in 
the major States of U.P. and Bihar 
which are backward in primary edu-
cation, to accelerate the progress of 
primary education? 

Dr. It. L. ShrImaIl: We have had a 
discussion with the Ministen of tbeaa 
States which are educationally back- . 
ward. It is generally felt, and I think 
we have agreed in principle, that spe-
cial assistance will have to be given to 
these States to bring them on par 
with the other advanCed Stales as tar 
as elementary education Is concerned. 

Shri Rem Raj: May I know whether 
any assessment has been made In 
dltrerent States of the number at 
chUdrea of Ichool-going age who are 



MAGHA 3'1, 1881 (SAKA) Oral AIUUJet'. II ~ 

eli,;,ble for primary educatlcn, and 
the percentaJle that is at present ,oina 
to schools? 

Dr. K. L. ShrImaIl: I have not been 
able to toll ow the question of the hon. 
Member. 

Mr. Speaker: Has any assessment 
been made ot the number ot children 
of school-gain, age? 

Dr. K. L. ShrImaJI: Yes, an 88sell-
ment has been made. It is expected 
that during the next tOIll' or five 
years, if primary education is made 
tree and compulaory, we will have to 
bring in about two hundred lakhs 
children. That is, at present, they are 
out of the wools. 

Sbri 'l'aDpmaDI: May I know whe-
ther any of the six States mentioned 
in the statement or any at the other 
States have indicated whether they 
are going to introduce legislation, 
draft ot which has been sent to them? 

Dr. K. L. SbrImaI.i: The States are 
all ready to introduce tree and com-
pulsory primary education. We are 
only waiting for the finalisation ot the 
Third Five Year Plan. 

Sbri TaDpmanI: My point is differ-
ent. Draft legislation has been circu-
lated to the various States. Are any 
of the States going to have legisla-
tion passed on those lines? 

Mr. Speaker: He said they are 
ready. They are only waiting tor 
the ftnalisatlon of the Third Five Year 
Plan. 

Sbri Tract: Education being a State 
subject, I am anxious to know as to 
how long and how tar the Central 
Government intend to go on spoon-
feeding the State Governments to do 
their job, RI, according to the Consti-
tution, it is their liability to start 
tree and compulsory education. 

Dr. K. L. Sllrbull: As tar as I have 
been able to understand, tree and 

compulaory education is the duty of 
the State 'and the Cenln. In any caae, 
since this is a ~  direc-
tive, I think, the Cenlral Government 
will have to give funds to the State 
Governments for the introduction ot 
free u:1d compulsory education. With-
m .. : ~  nssistance, I think, we maT 
not have tree and compulsory educa-
tion tor the next 50 or 60 yean. 
Therefore, the assistance will have t .. 
~ given by the Central Government. 

Sbri Tract: It is a constitutional 
matter. I want to know how far 
Central funds can go to departmenbl 
which do not belong to the Centre 
actually. Have they ftxed any limit 
as to the extent to which they will go 
to the aid of the State Governmenbl 
tor a job which is the State's job and 
not the Centre's? 

Mr. Speaker: The han. Member 
may a8 well s"llgest the abolition of 
the Education Ministry here. Health, 
Education etc. are State subjects. 

Sbri Tract: There is a tendency fer 
the States to be totally dependent on 
the Centre. 

Mr. Speaker: It is a matlet" of policy 
as to how tar the Centre can go to 
the aid of the State Government etc. 
The hon. Member will have an op-
portunity to raise this matter during 
the various debates that may come 1,lp 
later. 

Sbri CblDtamolll PuIIcrabI: What is 
the amount of money wbich the Plan-
ning Commission or the Workina 
Grol,lp has suggested to be placed at 
the disposal of the various State Gov-
ernments for the implementation at 
this programme' 

Dr. K. L. ShrImaII: The total amount 
i. roundabout RI. 300 crares-the 
IIInOWlt that will be required for In-
troduction of tree and compulsory 
education In the Third l'lva Year 
P1aD. 
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Durppar Steel Plaat 

l+-I ~  Tridlb K.umar 
Cballdharl: 

~ Shrl P. G. Deb: 

\ 
Shrl Shree Naray ... Das: 
Shrl Badba Raman: 
.!'hrl NaKi Beddy: 

I Shrl VUlIdev ... Nair: 
·IM. ~ Shri Prabbat Kar: 

I Shri S. M. BaDerjee: 
Shrl "ardish Awasthl: 
Shrl Aaar: 

I ,Shrl AlI1'ObiDdo GhoeaI: 

\ 
Shrl P. 11:. 080: 
Shrl A. IL GopallUl: l Shrl NaraYlUlallkntty 

MeDon: 

Will the Minister of steel, JIIIan 
IUId Fuel be pleased to .tate: 

(a) whether it is a fact that Hindus-
tan Steel PrOject Plant at Durgapllr 
had been "oft-blast" and that the tur-
nace could not be tapped for some 
days since 4th January, 1880 because 
the ladles which receive molten metal 
became inoperative; 

(b) the full facts of the case and 
the causes of the incident; and 

(c) the total extent of loss .wrered 
on this account? 

The Mlulster of Steel, MInes IUld 
hel (Saniar SWaraD SlD&'h): (a) to 
(c). There was a temporary interrup-
tion in the production of pig iron at 
Durgapur for about 24 hours as most 
of the ladles into which the liquid 

. iron from the blast furnace is tapped 
got filled with skulls owing to derail-
ment of the ladle car on hot metal 
track, and to gain time for cleaning 
and relining the ladles, the plast fur-
nace was switched oft tor a day. The 
question of calculating the extent of 
loss owing to the temporary interTup-
lion does not arise as such minor 
diftlculties are only natural in the 
Initial stages .of production. 

Shrl Trldib J[1IIIW" Cbaudilarl: May 
I know whether the fact of the ladles 
being filled was due to any detect In 
the construction ot the ladle cars or 
the detect of the track Itself? Has 
lha! been found out? 

Saniar Swaran Slu,h: think it 
was on account ot B mistake on the 
operational side that this derailment 
took place. 

Shri Nart Beddy: May I know whe-
ther . it is a tact that some at the 
pinions in the canning room were 
found broken? 

Sardar Swaran Slu,h: I have no 
Information, Sir. 

Shrl Narl Beddy: May I know whe-
ther the Government is trying to get 
at the tull facts of the case by 
appointing an enquiry committee to 
1(" int" the whole question? 

Saniar SWaraD SlDCh: There is no 
need for appointing an enquiry com-
mittee for everything that happens In 
a steel plant on the operational side. 
There can be set-backs; there can be 
dilftculties. We cannot appoint enquiry 
committees. We want the plant to 
operate and not always have the 
operational staft or the working steft 
to be subjected to enquiries. 

Shrl P. G. Deb: May I know how 
much gas is being burnt down every 
day at the Durgapur plant due to 
detective planning? 

Sardar Swaraa Singh: There is no 
defective planning. At the present 
stage, before the gas can be utilised 
it has to be fiared. That is done in 
all the plants, all the world over. 

DrIllID&' Operations In Godavari 
Valley 

+ 
.180 {Shrl Nart Beddy: 

• Shrl V-ctevaD. Nair: 

Will the Minister of Steel, MJD. 
and hel be pleased to refer to the 
reply given to Unstarred Question 
No. 1826 on the 31st August, 111511 IUld 
state: 

(a) whether drilling operations in 
the Godavari Valley have commenced; 

(b) if so, what are their results; and 

(c) if not yet commenced, when are 
these proposrd fo ~ started? 
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The MJDIster of Mlaes and on (Shrl 
X. D. Malaviya):(a) No, Sir. 

(b) Does not ariae. 

(c) Geological Survey of the 
Singareni Coalfield is included in the 
scheme of Geological Survey of coal 
bearing areas for increued production 
of coal during the Third Plan period. 

The shortage of drills has stood in 
the ·way but with the additional drills 
which the Geological Survey of India 
propose to acquire shortly under the 
coal scheme it is intended to com-
mence drilling during the period 
1960-61 to 1962-63. 

Shrl Nagl ReddJ: In answer to a 
question on August 31, 1959, the House 
was given to understand that the 
drilling is in progress. I would like 
to know whether drilling was in pro-
gress at that time and later has been 
discontinued or whether it has never 
been in progress at all. 

Shrl X. D. MalaviJa: Sir, oil pros-
pecting by drilling has been done by 
the company. But, we wanted to 
have intensive drilling to improve the 
quontity and quality. For that we 
wanted to have additional drills. 
Now, provision for the procurement of 
additional drills has been made and 
this intensive prospecting by drilling 
in order to improve the quality and 
quantity will be taken very soon. 

Shrl Nqi Reddy: In view of the 
fact that it is the only old coal mine 
in the south, what is the priority 
given for the drilling operations in 
that coal mine area in comparison to 
the country as a whole? 

Shrl X. D. Malaviya: We haft 
already said that this improvement of 
the quality is now being programmed 
to be completed in the Third ]'ive 
Year Plan with a view to increase 
the production of coal. Therefore, as 
BOOn as drills are available, We Ihall 
ltart drilling. 

Shrl Nail Reddy: My question was 
whether any priority has been «iven 

to coal drilling in that part of the 
country and what is the priority. 

Shrl X. D. MalaviJa: We propose to 
increase the production of coal in 
these mines in the Third Five Year 
Plan. For that we have got to be 
ready by improvlng the quality which 
we are now ,,,ing to do. 

011 SlIrYey 

+ r Sbrl Sablmaa G ..... : 
I Sbri D. B. Chavu: 

·11S. ~ Shri Paapd:ar: 
[ Shrl BJbhati MIIhra: 

Shri AaroblDcIo ~  

Will the Minister of Steel, ....... 
Fael be pleased to state: 

(a) the number of places in India 
where drilling operation. went on in 
India ~ 1959; 

(b) to which country drilling parties 
belong; 

(c) whether any oil or petrol has 
been found in any part of India; and 

Cd) whether any luch lind was 
suftlcient for commercial purpose? 

The MIDI8ter of MIa. IIIld on (Shri 
IL D. Malaviya): ca) to (d). A .tate-
ment giving the required informatioB 
i. laid on the Table of the Houae. 

STATEMENT 

(a) The oil exploration prolramme 
in India i. being carried out by the 
011 and Natural Gas Commillion. the 
Assam Oil Company, the Oil India 
(Private) Limited and under the Indo-
Stanvac Petroleum Project. The drill-
ing operations carried out by these 
organisations in 1959 were,-

I. Oil and Natural Gas Comminion: 

In (i) Punjab State-at Jawalamulthi 
and HOIhiarpur; 

(ii) AI.am State--at Sibsapr 
(Desangmukh); and 

(iii) Bombay State-at Cambs,. 
... and Anltleabwar. 
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11. Anam Oil Con,pany: 
In their areas in Allam State. 

m. 011 India (Private) Limltecl.: 

In ASlam State-at Naharuttya, 
Hugrtjan and Koram. 

IV. Indo-Stanvac PetrolellDl Pro· 
ject: 

In West Bengal at Meman, Rana· 
ghat and Port Cannlnll. 

(b) In the Oil and Natural Gas 
Commission, the drilling parties an 
Indian, wbo work under tbe gui4ance 
of Ru!slan and Rumanian experts. 
The drilling parties employed by the 
Standard Vacuum 011 Company con· 
sist of American nationals. Drilling 
in Oil India areas and Assam Oil 
Company areas 18 being done by the 
drilling parties of Assam Oil Company 
consisting of both Indian and Britisb 
personnel. 

(c) Yes, Sir. In Neharutiya, 
Hugrijan and Moran. Oil and gas 
have also been found by tbe Oil and 
Natural Gas Commission in Cambay 
and only gas in Jawalamukbl. 

(d) Oil fields in Naharkatiya, 
Hugrijan and Moran can be exploited 
commercially. The potentialities of 
Cambay and Jawalamukbl area. have 
yet to be assessed. 

Sbri SublmaD Gbose: From the 
statement I find that in West Bengal 
the drilling operations went on In 
l4emari, Ranagbat and Port Canninl. 
May I know whether the drillinl 
operations have been abandonee! or 
are still continuing there? 

Sbri 1(. D. Malaviya: No, Sir; the 
drilling operations in West Bengal 
have not been abandoned. The last 
hole which was being drilled was In 
Port Canning and these operations are 
still going on, according to my infor· 
mation about a few days back. After 
the Port Canning trial is completed, 
there is another hole in programme; 
and we shall go on drilling In West 
Bengal basin at least till the month 
of JunO!. After tbat, an assessment 
of the situation will be mad\ 

8Iui ......... Gb_: What about 
l4emari and Ranaghat! 

Slid 1(. D. Malaviya: There also the 
drills have been found abortive. 

Slid AurolllDdo ~  May I know 
whether the Government of West 
Germany and the French Institute of 
Petroleum approached the Govern· 
ment to participate in the exploration 
of oil! 

8bri 1(. D. Mala.iya: I do not think 
there was any specific proposal from 
the Prencb Petroleum Institute for 
participation in oil exploration. But, 
there ware certain proposals for 
collaboration for training and supply 
of equipment from the French autho· 
ritlea and the French companies also. 

Sbrl C. •. PaUabbi Raman: May I 
know at what stage oil exploration in 
the Cauvery basin is? 

Sbrl 1(. D. Malaviya: We have done 
some geological ~  of tbe suspect· 
ed oil·bearlng areas of tbe Cauvery 
basin and have also done some gravi· 
metric work. As loon as some seismic 
instruments are available to us--
wblch are going to be available in 
Ute near futurl>-we sball do some 
seismic work more and then decide 
about drilling operations. 

Sbrl Jadha.: May I know what are 
the prospects of oil finding in 
ADklesbwar! 

1If. Speaker: A separate question 
may be put. This is a general ques· 
tion. 

Sbri Jadha.: Sir, in the statement 
this is included in the drilling opera· 
ltions conducted in 1959. I have, 
tberefore, asked the question. 

Slid 1(. D. Mala.lya: Our first deep 
drill in Ankleshwar area is going to 
start tomorrow or the day after-
within 2 or 3 days. Only after the 
drilllnll i. completed and the test 
operations are ~ can some 
assessment be made. 

Sbri Sadban Gupta: May I know 
why in the Indo·St&nvac project 
Indians are not beiDl employed In tile 
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drilling parties while they are being 
employed in the drilling parties in 
ether projeets? 

Shri K. D. Malavi7a: The drUling 
programme of the Indo·Stanvac Pro-
ject i. being undertaken by the COD-
tractors appointed by the Stanvac and 
these contractors bring their own 
machines and men trom abroad. In 
arder to IInsh the work quickly, within 
"'e schedule, they have their own 
programmes of selection of men, etc. 

1+ 
"1M {Dr. Bam Subhag Slqb: 

. Shrl So A. Mebdi: 

Will the Minister of Steel, MI_ 
ud Fuel be pleased to ~  

(a) whether 
to exploit the 
Krishna and 
Andhra; and 

there is any proposal 
iren ore dl!pOlllts iJI 
Guntur districts of 

(b) if so. the details of the Bame? 

The Parliamentary SeentarJ to the 
IIlDIster of Steel, M1_ aad PIlei 
(Shri Ga,lendra Prasad SIDlIa): (a) 
There is a proposal to exploit certain 
iron ore areas of Krishna District by 
the State Government departmentally. 
As regards Guntur District, there is no 
proposal to exploit the iron ore 
deposits in the aree.. 

(b) The scheme for tiepartmental 
working of iron ore deposits in 
Krishna District is under examina-
tion of the State Government and no 
details have been worked. 

wto ~ ~ "" : ltIfr ~ ~ 
I ~~  ~ 

~ ~ ~~~ ~ 
fiI<;A 'liT ~ t ? 

,,) ~  f .... , .. ,.I1 ..... 
ri ctl'I'i lmT 'I>'\" <R'Ii ~ '!IJ"Iift;r aT 
mI' <R'Ii gt t, ~ ~ m"6' ~ 
II<: fiIiiAT ~ f1ri;R 'liT ~ t 
,"nN ~ ~  

Shri Beda: May I know why the 
exploitation of iron ore In Kistna and 
Guntur distriets i. left to the depart-
mental work by the Andhra Pradesh 
Government? 

Sbrl Ga,leadra Pr.... SIDlIa: The 
Andhra Pradesh Government wanted 
to exploit for themselves and natural-
ly the exploitation was left in their 
hands. 

Shrl BetIa: May I kno'" whether 
the low grading of the iron ore or 
the high grading of iron ore tas got 
anything to do with thi. "cherne' 

Shri Ga,lendra Pnaall SlaIIa, There 
is no doubt that the iron ore deposJt 
in that area is not of 1/ very high 
grade but if the State Government 
think it prolltable to exploit it, there 
cannot be any objectiOll. 

Cloaare of Glrldlh I'Ita 

+ 
"115. { Shri TaDpmuI: 

Shri AaroblDdo Ghoul: 

Will the Minister 'If Steel, Mine. 
and Fuel be pleased to state: 

(a) whether the National Coal 
Development Corporation has dec;.ded 
to close down their pits in ~ 
and 

(b) it 90, the reason. th.t;!-refor? 

The Parliamentary Secretary to th .. 
MInIster of Steel, MlDes nil Fuel 
(Shrl Gajendra Pruad Slaha): (al 
No. The Corporation are naturally 
concerned about the l'Conomlcs of· 
continuing these pits in production. 
The matter is now engaging the 
attention of Government, Rnd a deci-
sion will be taken shortly. 

(b) Does not arise. 

Shri Tanpman1: In view of the 
fact that the coal that is obtained In 
these mines is the best metallurgical 
coal may I know whether the 
Government will take a IIrm decision 
about continuing this? 

Shri Gajeudra PI'UIUI SIDlIa: The 
mattcr is under the consideration of 
the· Government. 
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8ul TaDpmaaI: The expert 
,eommittee has -gone into it in great 
,detail and have also suggested eer-
-tain things. These consumers like the 
'Tatas and others must be prepared to 
pay the extra cost so that this national 
wealth is not wasted. May I know 
'Whether this report of the expert 
1:OIIlmittee has been considered? 

8hr1 Gajeadra PI'IIIIIUl 81nha: I have 
'already stated that all these things 
-are before the Government and 
'Proper consideration will be given. 

8hr1 TaDgamaDl: Originally, in these 
mines, there were 3,000 workers 
employed. May 1 know how many 
are employed at present? 

Shrl Gajeadra Prasad Sinha: 
would like to have notice abOut the 
exact number of workers employed 
at Present. But there has been not 
much reduction of employees in these 
mines. 

8ul Aurobbulo Ghosl: May I know 
If it is a fact that there is suf!lcient 
eoal in these mines so that 5,200 tons 
of coal can still be lifted per month 
for another live years and that low 
quality coal can be obtained for 
another ftfty years? 

8hr1 Gajendra Prasad 81nha: There 
is some coal and we can continue it 
for some years. But the question is 
whether it is profitable to do so or 
whether it would result in a loss to 
us and whether it is advisable to 
exploit them. That is the thing to be 
taken into consideration by the Gov-
ernment. 

~ fQf« ~ : ~ ~ ar.fi 
I ~~ ~  

f.;rRt t I ~ \II1iAT ~ i fiI; 'I1R: q: 
I I ~ I ~~ 

~ ~  ornt ~~
tffl :mit ~ ~ t, m 'I1R: ~ 
~~ ~~ ~ 

~ ~~II ~  

~ ~ Wm. ~ : 'I1R: ~ 
.r.r ~ 'lit ... 15VIT em m ~ 

~~I~ I ~~ 

'lit IIT<'tIf ~  ~ ~ 'R ~ '" 
~~ II ~  m", 

~~ ~~~~ 
\lPIt @r ~ \lI"Illtrr I 

Shri Aaroblndo Gu-I: May I 
know whether the Coal Development 
Corporation rejected the proposal of 
setting up an expert committee to 
minimise the working cost expenses? 

The Minister of Steel, MInes aad 
FueJ (Sardar Swann SlD&'h): So far 
as this aspect is concerned, a techni-
cal committee was appointed and it 
gave a report. The recommendation. 
of the technical committee were by 
and large accepted and implemented 
also. But the fact remains that the 
working conditions are so difficult that 
the cost of production is high and 
coal being a controlled commodity, 
the National Development Corpora-
tion is incurring a recurring loss which 
eats away a good part of its prollt. 
There have been criticisms in Parlia-
ment and outside that this colliery is 
losing. But we have been workinl 
it because coal is of good quality. 
But a decision has to be taken as to 
whether, regard having had to all the 
aspects, this requrrlng loss should or 
should not be incurred. 

8hr1 TlUll'amaDI: In view of the 
uncertainty prevailing, there is lack 
of proper drinking water supply to 
the employees and the housin, condi-
tion is bad. May I know whether 
Government will attend to the supply 
of drinking water and also give them 
proper housing faciliiies! 

Sardar Swal'BD SlD&'h: I do not 
think the hon. Member is well inform-
ed with regard to the working eon-
ditions in these collieries. There i. 
no difficulty about the supply of 
drinking water. 

Shri Ta1tpJlWll: Housing? 

8ardar Swaran SID,h: There are 
ample arrangements. 

Mr. Speaker: Next question. We 
are ,oinl from one to another. 
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Price of PeUoleum Products 

+ . r Shri N. R. Muulswamy: 
-1". ~ Shri Rameshwar TanUs: 

L Shrl Banphl Thakur: . 

Will the Minister of Steel, Mines 
aM Fuel be pleased to state: 

(a) whether it is a fact that the 
prices of Petrolel1m products in those 
part_ of the eountry whieh reeeiv .. 
tbeir supplies from Calcutta would 
lie raised; 

(b) if so, the reason thereof; 

(c) whether other ,arts of the 
eauntry will not be affected thereby; 
and 

(d) whether the increase in price 
is contrary to the agreement? 

TIle Minister of Mlnea Uld 011 (Shrl 
IL D. Mal"I,.): Ca) to Cd). With 
elfect from Janl1ary 21, 1960, the rates 
of Inward Wharfage charges and 
River Dues were enhanced for not 
only petroleum but other products 
also by the Calcutta Port Commis-
sioners in consultation with the 
Jlinistry of Transport and Communi-
cations (Department of Transport). 
Under the current ad hoc basi. of 
fixation of ceiling selling prices of 
major petroleum products, an increase 
of this nature by a statutory authority 
being an element in the price outside 
tb" control of the Oil Companies, the 
Oil Companies are entitled to make 
corresponding increasc in their c,;ning 
selling prices in the areas linked to 
the Port of Calcutta in the matter 'of 
price fixation; this enhancement of 
port charges being only at Calcutta, 
Buch areas affected include the States 
of West Bengal, Orissa, Madhya Pra-
desh, Bihar, part of Uttar Pradesh, 
Assam, Manipur and Tripura. 

Shrl N. R. MUDwaIllY: What is the 
price of kerosene oil after this 
enhancement of port charges as com-
pared to thc price of kerosene oil that 
prevailed before? 

SJari K. D. Mala1'lya: enuJd 
lICIt give any ~  of the actual In-
t:rease as a result of this. 

35111Ai) LSD-2. 

Sbri N'. R. Munlsw&lllJ: What 
steps would be taken by the Govern-
men t to prevent a corresponding rise 
in the price of kerosene in other 
parts where they get supply from the 
other ports? . 

Shrl ~  D. Malavl,a: The other 
areas have not been al'lected. So 
far as the increase in the petroleum 
product prices are concerned, they 
have been affected only in certain 
areas which are served by the Cal-
cutta port. Theoe areas have been 
mentioned by me: West Beneal, 
Ori.sa, Madhya Pradesh, Bihar, part 
of Uttar Pradesh, Assam, Manipur 
and Tripura. . 

Shri N. R. Muniswalll)': 
know whether the rise in 
permanent feature or a 
phase? 

May' 
priee is a 
temporary 

Shrl K. D. Malnlya: This rise in 
price has been caused by the decision 
taken by the statutory authority at 
Calcutta port. 

If they decrease their charges, the 
price will be reduced. As a matter of 
fact, according (0 the ad hoc arrange-
ments reached between the Govern-
men t and the oil companies, such 
ad hoc increases by statutory corpo-
rations in India have been excluded 
and they are perfectly entitled to add 
these charges to their own prices. 

Shrl P. C. 8orooah: Mav 1 knnw 
whether it is a fact that ~  of pet-
roleum and petroleum products in 
Assam are very high and whether this 
rise will make the prices still more 
high? 

Shrl K. D. Malavlya: Yes, Sir. 
Unfortunately, the prices of petroleum 
products from Dighboi Refinery have 
been equated to the Calcutta prices. 
Therefore, when there is a price ~ 

crease due to these factors that in-
crease is reflected in the prices of 
petroleum products from the Dighboi 
Refinery. I know that the prices in 
Assam are, unfortunately. hieh. 

Shrl Sinhasan Slneh: May I know 
whether Government have calculated 
the elrect of this rise, the total rise in 
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prices taken by the petroleum com- ~ """1fTII' ~ ~~
panies. what will be the extra freight ~ .... ~ ~ .... ,... • ...... ) ( .. ) 
paid to the Port Trust etc. and found .,.," ~ ~  'If' (I" * ..... ,.. ... 
out whether they are making any lift, ~ I 
profit out of this rise in price or whe-
ther they are just meeting the extra (:er) .m. (if) . ~ ~ ~ 
freight paid? 

Shrl It. D. Malaviya: No. Sir; they 
are not supposed to make any profit. 
The actual increase in wharfage will 
only be reflected in this rise in "rice. 

Shri Salllum Gupta: May I know 
whether this rise in price will be 
restricted to imported petroleum only 
or it will also alfect the petroleum 
produced inside the country. for ins-
tance. in Assam? 

Shri It. D. Malavly.: Yes. Sir. 
I have already said that the f.o.r. 
Digbhoi price of petroleum products 
refined by the Dighboi Refinery has 
been equated with the f.o.r. Calcutta 
price according to some previous ~ 

rangement. Therefore, this increase 
will be reflected in the increase in the 
price of petroleum products refined 
in the Dighboi Refinery also. 

WRITTEN ANSWERS TO QUES-
TIONS 

~III ~ 

~  1ft ~ 8I1W : 'flIT 
~ ~ ~ 

~  ~ ~  tHO. ~ ~ 
~ ~ ~  

;mf.t ~ ,;qr ~ fit; : 

(1Ii) II ~ I ~ ~  
~ I ~ ~ 

IJifl'Tlmf ..n-~ ~ ''liT ~ ~ . ~ ~~  

~ ~  m ~ ~ 
~  m 

'if) ij;;i\1f ~ i!r -.rn If>: 'flIT 

Avi II" fiflfT l ? 

Itolar Gold Fielda 

'151. Shri T. B. VIUa.\ 8&0: Will the 
Minister of Steel, MID. and Fuel be 
pleased to state: 

(a) at what stage is the Geological 
Survey conducted for finding new gold 
reefs in Kolar Gold Fieldo and adja-
cent areas; 

(b) whether any assessment of the 
deposits has been made; and 

(c) if so. the total quantity of gold 
found? 

Tbe MlDJater of Mines aad OU (SIIri 
1[. D. Malavlya): (a) Detailed struc-
tural mapping has been completed. 
With a view to explore the possibility 
of the extension of known lodes and 
the existence of new lodes. if any, 
drillilli has already commenced after 
pinpointing the drilling sites. 

Ib) and (c). It is too early to make 
an assessment of the deposits . 

;t/ Tis Hazari BuUdIDc Enquiry 
Committee 

'157_ Shri Madhusadan Rao: Win 
the Minister of Bome Afralrsbe 
pleased to refer to the reply given to 
Starred Question No. 986 on the 17th 
December, 1959 and state what re-
commendations have been made by 
the Tis Hazari Building Enquiry Com-
mittee in regard to the suitability of 
the buildings for court work? 

Tbe Minister of Bome Hairs (Sbft 
G. B. Pant): The Committee did not 
make any recommendation regarding 
the suitability of the bulldinlls tor 
court work. They. however, macte 
certain recommendations tor over-
coming the dift\culties. which were 
being experienced. 
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A statement indicatin, briefly the 
rP.roDlmendations made by the Com-
mittee and the action taken thereon 
is laid on the Table. [See Appendix 
I, annexure No. 49.). ¢?' 

LIB& fII Backward aa-
'158. Shri C. K. BbsttscbarJa: Will 

the Minister of HOllie A1faIrs be pleaa-
ed to refer to the reply given to a 
supplementary on Starred Question 
No. 2114 on the 29th April, 11159 and 
place a list of Backward Classes on 
the Table of the House? 

'1'IIe Deputy MIDIster of Home 
Hair (ShrlmaU Alva): The term 
'Backward Classes' covers the Sche-
duled Castes, the Scheduled Tribe; 
and the Other Backward Classl!l. Of 
these, the SchedUled Castes and Sche-
duled Tribes have already been speci-
fied in the Scheduled Castes and 
Scheduled Tribes Lists (Modification) 
Order, 1956, the Constitution (Jammu 
&. Kashmir) Scheduled Castes Order, 
1956, and the Constitution (Andaman 
and Nicobar Islands) Scheduled Tribes 
Order, 1959 which are published 
cmcuments. As regards the Other 
Backward Classes, Government of 
India have not specified any such 
classes under Article 338. The State 
Government have their own list. of 
Other Backward Classes to whom they 
give benefits under different schemes. 

Hours of Work In Hlrh Courts 

'159. Shri Purarkar: Will the 
Minister of H_e A!lalrs be pleased 
to refer to the reply given to Starred 
Question No. 969 on the 17th Decem-
ber, 1959 and state the further pro-
gress since made in curtailing the 
number of holidays and. to increase 
the hours of work in the High Courts? 

'!'be MInister of B_ AIlaln (Shrl 
G. B. PaDt): Since the Starred Ques-
tion No. 969 was answered on the 
17th December, 1959, the High Courts 
of Madhya Pradesh and Oris"" have 
aloo raised the number of working 
days to 210 in the current calendar 
:rear, and the High Court of Assam 
have further increased their working 
hours from 41 to 5 per day. 

Archaeolo(lcal ElIeavatioDll In U.A.L ......... 
01f11.{ ShrimaU lla Palchoadhurl: 

Rhrl Rameshwar TaBUs: 

Will the Minister of ScleatUIc Be-
__ &ad Cultural Atralrs be plees· 
ed to state: 

(a) whether it is a fact that the 
Governments of U.A.R. and the Sudan 
have requested the Government of 
India for help 1n archaeological exca-
vations near the Aswan Dam site; 

(b) if so, the exact nature of the 
request; and 

C c) the action taken by the Govern-
ment of India thereon? 

The Depu.ty MIniIIter of SaieatUlc 
~ aad Cultural Atraln (Dr. 
M. M. Das) (a) No, Sir. 

(b) and (c). Do not arise. 

IJIdlan mgh Collllllfllalon Paymenlll 
throurh Foreip Ba .... 

'Iea. {Sbrl B. N. Mukerjee: 
Sbri Pnbhat Kar: 

Will the Minister of Finance be 
pleased to state: 

Ca) the amount of payments made 
through foreign banks by the Indian 
High Commission in the U.K. during 
the period from July to December, 
1958; and 

(b) whether steps are being taken 
to make such payments abroad 
through Indian banks? 

'!'be Deputy Mlnlrlter of Finarule 
(Shrl B. It. Bbapt): (a) The High 
Commission for India rn' ihe U.K. 
makes remittances through the Re-
serve Bank of India, London. The 
amount of payments made by the·lat-
ter through foreign banks during July 
to December, 1958 was £ 17,913,154 
(Rs. 23,884.205'33). 

(b) Yes, Sir. It is Government's 
policy to utilise and encourage Indian 
banking agencies for remittances 
abroad as far as possible. However; 
since Indian banks have only a few 
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branches abroad and only a limited 
amount of the needed foreign cur-
rencies to offer at competitive rates, 
continued use has also to be made of 
foreign banks for this purpose. 

NeyveU Limite Project 

·167. Sbri NaraalmhaD: Will the 
Minister of Steel, MiaeI ud FIle! be 
pleased to refer to the reply liven to 
Starred Question No. 97 on the 18th 
November, 1959 and· state: 

(Ii) the results of trial runs of the 
Bucket Belt Excavators in Neyveli 
Lignite Project; 

(b) whether all the Bucket Belt 
Excavators have completed trial runs; 
and 

(c) what is the performance of each 
of the Bucket Belt Exeavators? 

The Mbtillter of Steel, Mlaes ud 
Fuel (Sardar Swann Stncb): (a) to 
(c). The two small 350 litre capacity 
Bucket Wheel Excavators have com-
pleted their trial runs. It has now 
been established that they can work 
to their rated capacity of 920 cubic 
metres per hour. They are not, how-
ever, being worked to fuJI capacity 
as the cutting face has not yet reach-
ed the requisite width and height. 

The erection of the first large 700 
litre Bucket Wlieel Excavator is in 
progress and consignments of the 
components of the other large Exca-
vator are being received at Neyveli. 

Iron Ore Deposits iu Himachal 
Prad_ 

°1... Shri DalJit Slach: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether any steps have been 
taken by Government to exploit the 
iron ore dE'J)osits in Himachal Pra-
desh; and 

(b) if so, the details thereof? 

The lIIlD.I8ter of MIaies net' 011 
IShii K. D. Malany.): (a) No, Sir. 

(b) Does not arise. 

Jl:umlDatioD Sy __ 

{ 
Slari Sultodb 1IaDIda: 01'". Sbri R. C. MaJhI: 
Sbri S. C. S_la: 

Will the Minister of EdllllBUon be 
pleased to state: 

(a) whether it is a fact that a telUll 
of three American consultants b8f 
come to India to study the education 
technique and examination system i .. 
India; 

(b) whether they have visited all 
the Indian Universities; and 

(C) whether they will submit any 
report to the Government? 

,!be Minister of Education (Dr. It. 
L. Sbrimalil: (a) Yes. Sir. 

(b) They visited only the Univer-
sities of Aligarh, Delhi, Gujarat, 
Karnatak, Patna, Poona, Osmama and 
Utkal. 

te) Yes. Sir. 

Key-Boards for Hindi Teleprinters 
and Typewriters' 

{ 
Shr\ Ram KriBhaD Gupta: 

°17.. Shri Bbakt DanhaD: 
Sltr\ Ramji Venna: 

Will the Minister of Education be 
pleased to refer to the reply given to 
SIarred Question No. 214'-'on the 23rd 
November, 1959 and state: 

(a) whether the Key-boards for 
Hindi teleprinters lind typewriters 
have been finalized; and 

(b) If so, the detail" thereof? 

The MiDlster of Education (Dr. E. 
L. SbrlmaU): (a) and (b). The re-
ports of the Committee for the Key-
boards for Hindi typewriter and tele· 
printer have been received by Gov· 
ernment. The Committee has, how-
ever been requested to re-examine 
the" ~  in the light of t.he 
changes that have been accepted in 
the DevaDagan script recently, and 
submit a revised report to Govem· 
men! at an early date. 
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0171 {Shri D. C. Sharma: 
. Shrl Madhusudan Rao: 

Will the ~  of EducatiGD be 
pleased to refer to the reply given to 
Starred Question No. 744 on the 9th 
December, 1959 and state the progress 
made in the scheme to start small in-
dustrial estates in selected Universi-
ties in the country? 

The Mla.lllter of Education (Dr. K. 
L. Shrimall): Two more Universities 
have agreed to the setting up of In-
dustri'al Estates in their ~ 

Bureau for the Prevention of CrIme 

0172. ~ PanPrI<ar: 
Sbri D. C. Sharma: 

Will the Minister at Dome Main 
be pleased to refer to reply given to' 
Starred Question No. 1005 on 17th 
December, 1959 and state: 

(a) the further progress since made 
in the establishment of the Bureau 
for the prevention of crime and treat-
ment of offenders; and 

(b) when it is likely to start 
1forking? 

fte Depaty MIDis&er of Dome 
Alfaln (81uimatl Alva): (a) and (b). 
Accommodation for thie Bureau ... 
being secured and it will start furie-
tioning as soon as possible thereafter. 

Lok Sahayak 8ena 

{
Dr. Ram Sabhalr Slnrh: 

0171 8hrl Aarobiado G'-1: 
• 81arl B. Das Gupta: 
l Sbrl S. A. MehdJ: 

Will the Minister of Defence be 
JlIeased to state: 

(a) whether Lok Sahayak Sena 
scheme has been reorganised; 

(b) if so. what are its JJ)8in features; 
and 

(e) in how many States the Scheme 
has been introduced on new lines? 

Tbe MiDIater of Deface (8brl 
KrIsIma MeIlOIl): (a) to (c). A 
scheme of reorgantslltioif is expected 
to be finalised shortly. Tlie scheme 
may seek to cover all the States. 

VerecuJe OIls 
°In. 81arl TUIIUIIIDI: Will the 

Minister of I'IIIaIIcIe be pleued to 

rcfer tp' the reply given to Starred 
Question No. 1146 on the 22nd Decem-
ber, 1959 and state: 

(a) whether Government have 
arrived at a formula for simplifying 
the taxation procedure for Vegetable 
oils extracted through Pinto and 
Rotaries; 

(b) if so, what is the formula arriv-
ed at; and 

(c) when will it be put into opera-
tion? 

nae Deputy Mlal8ter of FlnaDce 
(Shri B. R. Bhagat): (a) to (c). The 
question of revising the existing com-
pounded ratcs' of levy in respect of 
Vegetable non-essential oil units is 
still under examination of the Gov-
ernment. As already stated the re-
vised scheme will be duly notified a. 
soon as a final decision is taken. 

Noon_t1 RelDery 

r Slarl Ram Kriaban Gupta: 
I Sbri D. C. 8buma: I Sbri S. c. 8_ta: 

Slarl Sa...... 1IaDIda: .175'1 SIarl R. C. MaJbl: Slarl Rameshwar TaDtla: 
.... P:mgarkar: 

8brl B. Daa Gupta: 
L SlIrl A.roblndo G ..... : 

Will the Mnister of Steel, ..... 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
92 on the 18th November, 1959 and 
state: 

e.) the progress made in the settIng 
up of a refinery at Noonmati 
(Gauhati); 

(b) whether arrangements for the 
inspection and testing of the material 
and equipment received from Rumania 
have been completed; 

(e) if so, ihe nature of steps taken 
for utilisation of this malerial and 
equipment; and 

(d) by what time the work for yet-
~ up this refinery will be complet-

ed? 
TIle MlDilter of Mlaes aad on 

(8IIrI K. D. Mala .... ,.): (a) A alate-
ment is laid on the Table of the 
House. [See Appendix r, annexure 
No. 501. 
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(b) Yes, Sir. 

(c) A programme is being '!rawn 
up by the Company in consultatlun 
with the Rumanian experts. 

(d) By about November!DecemDer, 
1861. 

Moral EdacatloD in SdIoWs 

r 8bri PramathaDa&h Buablee: 
SIu1 Bbakt Dushan: 

I Shri Bam ~ Gupta: 
I 8bri Prabsh Vir Shutrl: 

181. { Shri Bqiuma&h SlDch: I ShrJmatI IIa Palchoadhurl: 
Shri Hem 1tIQ: . 

I SIu1 Padam Dev: 
L Shri Assar: 

Will the Minister of EdllCatloa be 
pleased to refer to the reply given to 
Unstarred Question No. 204 on the 
18th November, 19511 -and'-state: 

(a) witether the committee ap-
pointed for working out a scheme tal 
the introduction of moral ec!ucatiull 
in schools has submitted its report. 

(b) it so, whether t:coPy of tho: 
report will be plael!d 1!ii tlie Table; 
and 

(c) if not, how long will the coru-
mlttee take for submiti.Dtg the report' 

The MiDIBtw 01 Edacatrcm 1IJr. K 
L. ShrImalI): (a) to (c). The report 
of the Committee on Religious and 
Moral Instruction has already been 
supplied to the Department of Farha-
mentary Affairs. 

Grants to ADdhra Pradesh Ji:ducatioDai 
IDIItItutions 

41 16Z. Shrl Madhasadan Rao: Will the 
Minister of Education be pleased to 
.tate: 

(a) the number of private educa-
tional institutions of Andhra Pt-adeRh 
which applied for non-recurring grants 
from the Government of India during 
1959-60 so far; and 

(b) the amount sanctioned t.o each 
institution an tar? 

The MInIster 01 Edaeatloa CDr. K. 
L. ShrimAJI): (a) Seventy. 

(b) 

Amount 
Name of the In.titution Sanction-

ed 

RI. 
I. Andh .. Univcnity College, 

Waltair •.• 946 
2. A.M.A.L. College, ADab-

palIe • . • • 2,830 
3. New Science College, Hy-

dcrabsd. • . . 1,234 
4. St. Marys' High School, 

Sccunderabsd. • • 2,354 
5. Domestic Science Training 

College, Hydcrabsd. . 2,620 
6. Nizun College, Hydcrabsd 770 
7. R. P. B. S. Board High 

School, Kalshaati 337 
8. Arts & Science ~  

Wuangal • . . 1,9[0 
9. W. G. B. College, Bhima-

varam 

10. Shri Vivelwwlna 
Secondary School, 
lur 

n. Vilvodaya Girls 
School, Kavali 

Out oflbe 
aggregate 
grant oCR. 
24,938/-
aanctioned 
for this Ca-
llege, only 
• awn of 
Rs.8,0001-
Iw been re-
Jeaaed dur-
ing 1959-60 
as the first 
instalment. 

Highet Out oC the 
Gidda- aggtcpte 

gr80tofRs. 
32,063/-
I8Octioncd 
for the 
school, a 
sum ofRs. 
10,000/-
has been 
released as 
the first 
inltaiment. 

High Out of the 
aggregate 
grant ofRs. 
35,000/-
sanctioned. 
for this 
~ ~ 
Rs. 11,0001-
has been 
released as 
the first iDl_ 
talment dur_ 
ing 1959-60. 

12. Mahbub College Higb School, 
Secunderabsd. • • 

13. Sanga Veda Path8hala, 
Maaullpstanam 

2,000 
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14. Bharat Guna Vardhak 
Sanlthe, Hyderabad . :0,000 

IS. St. Mark'. Boys' Town, 
Jaban Juma, Hyderahad. 6,084 

16. °19 'private colleges of Andhra 
UnIversity . . . 5,50,000 

17. ·1:0 private coDeges of 
Oamanla Univeraity. . 3,74,000 

II. °6 private coDeges of Sri 
Vet1bteswara Univenity. 60,000 

0The break-up for each institutioo is 
DOt known as the grant was paid to the 
Uaiveraity concerned which disb...... the 
lIIIlaunt to colle.e. accorcJinK to their 
ftquirements as approved by the Univer-
oily. f7' 

TolNweo Cultivation In Deihl 

111. Shri D. C. SblU'llUl: Will the 
Minister of FIna_ be pleased to 
state: 

(a) the total area brought 
tobacco cultivation in Delhi 
1958-59; and 

under 
during 

(b) the income accrued in excISe 
duty therefrom? 

Tbe MiDIII&er of FiDaaee (Sbri 
lIorarjl Desai): (a) 679 acres. 

(b) Since the tobacco produced in 
a particular area is allowed to be 
stored and transported in bond with-
out payment Of duty, from one place 
to another within or outside a State 
and the duty is realised from the 
licensee who ultimately clears it for 
home consumption, it is not possible 
to furnish with any degree of accu-
racy the actual revenue derived from 
the tobacco of a particular crop pro-
duced in a particular State. How-
ever, the total production of tobacco 
in the Delhi State during 1958-59 was 
14:64 lakhs lb.. and the pGtetttiltl ~ 
venue which would have accrued, had 
the total produce been cleared on pay-
ment of duty, in the Delhi State, is 
estimated at Rs. 5'29 lakhs. Actual 
;revenue realised during the year from 
tCbaCCD (including that received in 
bond from other States) cleared in the 
Delhi State, amounted to Rs. 9.50,649 
(Rs. 8,70,511 Central Excise Basic 
duty and Rs. 80,338 Additional Excls" 
duty). ;.,";: .;.;; 

Centnl • Tu CollectioDB In Punjab 

184. 8brI D. C. 8JaanDa: Will th .. 
Minister of FIDauce be pleased to 
state the amount of money collected 
by the Government of India by way 
r,f taxes and other revenue ~ 
in the Punjab State during 1957- ~  
lind 1958-59? 

TIle MUIJBter of FIaaaee (Shri 
MorarJl o.aJ.): 

19117-58 
1958-59 

Rs. 10,29;'11.000 
Rs. 12.7Z,39,OIJIJ 

The above figure. do not includ .. 
r""eipts under various major heaM 
in the group ''Civil Administration, 
Currency, Mint, Civil Works etc.", ·RM 

thl!!!" are receipls not on account of 
any revenue measures adopted, but nr. 
account of services renderEd and SliP' 
plies made. 

lIS. SIutmati DB PalcbDwlluut: 
Will the Minister of 1'!4aeatton be 
pleased to state: 

(a) whether the offer made by ~ 
Swedish Prime Minister dtiFmg his 
visit to India in Deceinber, 1959 to 
give an Indian boy and a girl Swedish 
Scholarships to study in SwAden has 
since been implemented; . 

(b) if so, the details in rpgard 
thereto; and 

(c) the particulars of the boy and 
the girl who have been sent t<. 
Sweden for studl.' 

The MinIater of "Eclucatlon (Dr. K. 
L. Shrimall): (a) The Swpdish Prima 
Minister's offer for the award of an 
annual scholarship inclusive of return 
passage. to be awarded by the Prime 
Minister of India, has been accepted 
in principle. A formal communica· 
tion in this behalf Is awaited. 

(b) and (e). Do not aria. 
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Bule Educatloa .. Ual ... 
Terrltorl. 

186. Pandlt n. N. Tiwari: Will the 
Minister of Education be pleased to 
state: 

(a) the progress of converting pri-
mary educational institutions into 

. basic tyoe in Delhi and other Union 
Territories; 

(b) wllether any additional ex-
penditure is incurred after conversion; 
and 

(c) if so, to what extent? 
Tbe MlDls&er of Edueatloa (Dr. K. 

L. Shrimall): (a) to (c). A statement 
is placed On the Table of :he Lok 
Sabha. [See Appendix 1, annexure 
No. 51.] 

SpeeIAc BeHef A£t 

UI1. Shrl Ram KrillhaD G1Ipta: Will 
the Minister of Law be pleased to 
reter to the reply given to Unotarred 
'Question No. 743 on the lst Decem-
ber, 1959 and state the progress made 
so far in drafting and sponsorinl the 
bill regarding Specific Relief Act? 

The MbIIIIter 01 Law (Illari A. K. 
Sea) : No State Government has so 
far communicated i'" vie .. s on the 
draft Bill. Administrations of some 
Union Territories have sent replies, 
but replies from the remaining Union 
territories are aloo awaited. On the 
8th February, 1980, a reminder waa 
sent to the concerned authorities to 
expedite their replies. Further pro-
gress will necessarily have to de-
pend upon the receipt of replies. 

Sangeet Natak Akademl Graats to 
Cultural OrlanlsatlOJlS 

r Shrl B. C. MulUcIl: 
168. ~ Shri Ram Krlshan Gupta: 

L Shrl Daljit Singh: 

Will the Minister of ' Setentulc Re-
search and Cultural Alralrs be pleas-
ed to refer to the reply given to 
Starred Question No. 970 on the 17th 
December, 1959 and state: 

(a) whether the question of sanc-
tioning grants· to cultural orpnin-

tions during 1959-60 has been eoa-
sidered by the Sanleet Natak 
Akademi; and 

(b) if so, the names of organisa-
tions and the amount granted to each? 

The MIDlster of Sclentiftc Research 
and Cultural AlraJrs (Shrl RumBYuu 
Kablr): (a) No, Sir, but it is under-
stood that its Grants Committee will 
meet on 17th February, to decide the 
matter. 

(b) Does not arise. 

~ ~~~ 
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'Y 
Multi-purpose Schools ill Andhrll 

no. Shrl Madllaadaa BaD: Will 
the Minister of Education be plcased 
to state: 

(a) the number of. Multi-purpose 
Schools opened so far, since the 
scheme was started, in Andhra Pra-
desh; and 

(b) the number of such schools in 
Telangana Region? 

The MinIster 01 Education (Dr. K. 
L. ShrIma\l): (a) '92. 

(b) 37. 

S.C. and S.T. CCIIIIIDI.IsIoIIer's visit to 
ABAra PndaIo 

nl. Shrl Madham .... Bu: Will 
the Minister of Rome Atralrs be 
pleased to state: 

(a) how many time the Commis-
sioner for Scheduled Castes and 
Scheduled Tribes visited Andhra Pra-
desh during 1958-59; and 

(b) the names of the places visited 
by him and the nature of his visit 
there? 

The Deputy Minister of Rome 
Atralro (Shrlmati Alva): (a) Thrice. 

(b) Hyderabad, Macianapally, 
Visakhapatnam. Jatapukotapadu and 
Kuddapalli (Srikakulam District), 
Tajangi (Visakhapatnam District), 
Jeelukumilli (West Godavari District), 
Nehru Nagar Colony and Pinapaka 
(East Godavari District), Sri Harj-
kota Island and Nellorc. 

These visits were intended for an 
on the spot assessment of various 

schemes in progress for the welfare 
of Backward Classes. 

Cues pending In Andhra Pradeall 
R"h Ceurt 

172. Shrl Madhusudan Rao: Will 
the Minister of RODle Atralrs be 
pleased to state: 

(a) the total number of cases pend-
ing in Andhra Pradesh High Court 
for mOre than 2 years, 3 years and I; 
years; and 

(b) the measures adopted by Gov-
ernment to clear off such arrears? 

The Minister of Rome Atralrs 
(Shri G. B. Pant): (a) A statement 
giving the required information as on 
1st January, 1960, is placed on the 
Table. I See Appendix I, annexure No. 
52). 

(b) The Central Government have 
sanctioned four additional Judges for 
the clearance of arrears in. the Andhra 
Pradesh High Court. The High Court 
has adopted almost all the recom-
mendation. mad" by the Law Minis-
ters' Conference and the Chief 
Justices' Conference held in the year· 
1957 for dealing with the problem of 
arrears and delays in High Courts. 
The Andhra Pradesh High Court has 
also raised the number of working 
days to 210 from the year 1959. 6Y 

Central Advisory. Board of 
Arehaeolory 

173. Shrl Panprbr: Will the Min· 
ister of SclenWlc a-reh and CIII· 
tural Affaln be pleased to slate: 

(a) the number of meetine. of the 
Central Advisory Board for Archaeo-
logy held during the year 1959 with 
venue; and 

(b) the decisions taken thereat? 

TIle Deputy MInister of Scientific 
a-reh and Cultural Atralrs (Dr. M. 
M. Du): (a) One, at Bhubaneswar. 

(b) The information has already 
been furnished on 23rd November. 
1959 in reply to part (c) of Unslarred 
Question No. 372 by Shri B. C_ 
Mullick. 
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lama Mu,lId, Deibi 

17.. Sbn Paaprkar: Will the Min, 
.ister of ScieDtifIe a-reb and Cu.l-
tural Alralrs be pleased to state: 

(a) whether any allocation has been 
made for the maintenance and repair 
of Jama Masjid, Delhi in 1959-60; and 

(b) if so, the amount sanctioned for 
the purpose? 

The Deputy MiDlster of Sclentlllc 
'a-rch and Caltrtral AJralrs (Dr. M. 
M. Das): (a) Yes, Sir. For special 
repairs. 

(b) Rs. 51,050. 

Tezt-Book Committee for MaDlpur 

175 Sbri L. Aebaw Slqh: Will the 
Minis'ter of EdacatloB be pleased to 
state: 

(a) whether it is a fact that a Text-
Book Committee has been constituted 
by the Chief Commissioner of Mani-
pur; and 

(b) if 80, whether the Committee 
has been entrusted with the task of 
preparation of Text-Books for the 
Matriculation classes so that Mani-
puri may be introduced as a medium 

.of instruction in these classes? 

The MlDIs&er of Edueatloa (Dr. K. 
L. SbrImaJi): (a) Yes, Sir. 

(b) No, Sir. The text-books with 
which this Committee is concerned re-
late to Elementary Classes. A se-
parate Committee has, however, been 
set up to explore the possibilities of 
introducing Manipuri as the medium 
of examination in the Matriculation 
. and higher examinations. 

"I Seheduled Castes and SchedUled 
Tribes Welfare In ~ Pradesh 

176. Sbrl MadhusudaD Bao: Will the 
Minister .. of Rome AJralrs be pleased 
to state: 

(a) the total amount granted by 
the Central Government in 1959-60 10 
far for the welfare of Scheduled 
Tribes in Andhra Pradesh; and 

(b) the total amount sanctioned by 
Government durinc the same period 
for the welfare of Scheduled Castes 
in Andhra Pradesh? 

The ~  Minister of Rome 
AJraln (Shrlmatl Alft): (a) and (b). 
A statement is laid on the Table of 
the House. 

Slate Sector • 
Central Sector. 

STATEMENT 

(Rs. in laths) 
Amount allotted by the 
Central Government 
for 1959-60 

Scheduled Scheduled 
Tribes Castes 

89'88 /+,+'----------- -
Foreipers In Ka\lmJlOlll' 

1". ShrIma.U Da PalehoudhDri: 
Will the Minister of Rome Mairs be 
pleased to state: 

(a) whether it IS a fact that it is 
proposed to take action apinst those 
foreill1er5 who have been Itayine in 
Kalimpong (West Beneal) for more 
than the period allowed by their 
permits; 

(b) it. so, the number of nationali-
ties of the foreill1ers who have over-
stayed; and 

(c) the nature of action proposed to 
be taken against them? 

The MiDlster of Rome AIraIrs 
(8hri G. B. Pant): (a) Up to 21st 
January, 1960 there was no case of 
overstayal by foreigners in Kalimpong 
of the period allowed in their per-
mits . 

(b) and (c). Do not arise. 

Post Basie CertlIIeates 

178. 8hri Mahanty: Will the Minis-
ter of Dome Mairs be pleased to 
state: 

(a) whether the Government of 
India have accepted Post Basic Certi-
ficate at par with Matriculation Cer-
tillcate for Central Government jobs; 
aud 
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(b) If so, whether the State Gov-
ernments have alsO been advised ac-
cordingly? 

The MiDJIter 01 State III the MIDIs-
try of IIame Amlin (Sbri Datu): 
(a) Yes. A copy of the relevant. 
orders issued in this behalf is placed 
on the Table of the House. [See 
Appendix I, annexure No. 53.] 

(b) Yes. Copies of the orders were 
.ent to all State Governments. 

Excavation or Sites of IIarappa 
Calt1ll'e. 

179. {Shri Agadl: 
Shri Sapndhi: 

Will the Minister of 8clfllltuie Re-
search aDd Cultural Allain be pleas-
ed to state: 

(a) whether any special programme 
has been chalked out for further ex-
cavation of sites of Hllfappa culture 
by the Archaeological Department; 
and 

(b) if so, the details thereof? 

The Depnt:r MIDIster of 8cleDWiI: 
~ aDd CnItaral Affairs (Dr. M. 
M. Du): (a) No, Sir. 

(b) Does not arise 

ProhIbition 

180. Shrl JhniaD 81nb: Will the 
Minister of Home Affairs be pleased 
to state thc progress so far made 
during the Second Five Year Plan in 
the programme of prohibition in this 
country? 

TheMlDister 01 Home Affairll 
(Shri G. B. Pant): Attention is invit-
ed to the reply given to Shri 
Narasimhan's Starred Question No. 
638, on the 25th February, 1959. As 
explained therein, i! has been fully 
recognised that there is need for a 
<!ommon approach towards probibi-
tion for the country as &. whole. It 
has, however, been left to the State 
Governments to draw up detailed pro-
grammes according to local conditions 
and circumstances.. A statement giv-
ing the latest Infonnation as regards 

the stepS taken by the various Statee 
regarding implementation of pro-
hlbition programme is placed on the 
Table of the House. [S"" Appeadix 
I, annexure No. 54.] 

Smnn-Unc of Gold 

181. 8hr1 Hem B.a,I: Will the Mim.-
ter of PIDanee be pleased to state: 

(a) the quantity of gold smuUled 
into Indi8 durin,ll 1958 and 1959 and 
its value year-wise; 

(b) the measures taken to check it; 
and 

(c) the borders on which it is pro-
minent? 

The MinIster of FInaDce (Shri 
Morarji 0-1): (a) The total quan-
tity and value of smuggled gold seiz-
ed by the Customs and Central Excise 
authorities during the calendar years 
1958 and 1959 was tolas 1,02,460 plus 
6 Sovereigns valued at Rs. 1,08,40,113 
and tolas 47,507 plus 38 Sovereigns 
valued at Rs. 53,38,789 respectively. 

(b) Various legislative and ex-
ecutive measures have been adopted 
from time to time to'combat smuggl-
ing of gold as well as other contra-
band goods. These include (I) the 
enhancement of the powers of investi-
gation of customs ofticers engaged in 
anti-smuggling work, (ii) systematic 
rummaging of suspected vessels and 
aircraft, (iii) rel!Ular as we'l as sur-
prise patrolling of vulnerable ~  

of the coast line and land borders, 
(iv) closer follow-up of information, 
(v) utilization of a scientiftc instru-
ment known as the "Metal Detector", 
which indicates the presenCe of any 
metal concealed within anY object or 
inside the human body, etc. In ad-
dition to heavy penalties Imposed 
under the Sea Customs Act, which 
includes the conftscation of the con-
traband, prosecutions are also launch-
ed in deserving cases so as to render 
punishment really deterrent. A Dir-
ectorate of Revenue Intelligence baa 
also been functioning at the Centre 
to consolidate more elfectlveiy the 
anti-smuggling activities of the 
various fteld organisations. 
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(c) Smuggling of lold was promI-

nent through the main Sea and Air 
Ports, porta on the Saurashtra Coast 
and on the borders of Goa, Daman, 
West Pakistan, Rajasthan, Burma and 
East Pakistan. 

Attack on Constable In New Delhi 
CODrt 

-182. Shrl Mohan Swarup: Will the 
Minister of Home Main be pleased 
to slate: 

(a) whether it is a fact that on the 
6th January, 1980 two hand cuffed 
prisoners charged with murder in-
jured the constable escortinl them by 
striking their heads against his face 
iii. the premises of the Court in the 
Parliament Street; and 

(b) if so, the details thereof? 

The MInIster of Home Main 
(Shri 0: B. Put): (a) and (b). On 
the 8th January, 1980 while a police 
constable was escorting two persons 
accused of murder from the court pre-
mises to the judicial lock-up some 
friends of the accused wished to give 
them tea from a restaurant. This was 
objected to b)" the police constable 
who asked the persons concerned to 
obtain tea from the police canteen. 
The accused thereupon assaulted the 
Foot Constable by striking their heads 
against hi. face. The friends of the 
accused also assaulted the constable 
and attempted to remove the accused 
from legal custody. A case has been 
registered in this connection. 

Blld,et AliotmeDt of Arehaeoloclcal 
Department 

183. Shrl C. R. Narasimhan: Will 
I,he Minister of Sclentille BesMrch aDd 
~  Atralrs be pleased to state: 

(a) the percentage of the budget 
aUotment of the Department of 
Archaeology spent on conservation 
during the years (I) 1938-39, (Ii) 
1943-44, (iii) 1944-45, Civ) 11H8-49 and 
(v) 1958-59; 

(b) how much of It was spent on 
perlIOIlDal during the above periods; 

(c) what are the actual amounts 
spent on conservation during these 
years; and 

(d) what are the allotments to the 
Department of Archaeology under 
the Second Five Year Plan'? 

The Deput,. Minister of Scientlftc 
Research and Cultural Mairs (Dr. M. 
M. Das): (a) , 

(i) I938-39 
(i.) I943-44 
(iii) I944-45 
(iv) 1948-49 
(iv) I94K'49 
(v) I958-59 

34'4% 
44'3% 
47'5% 
41'1% 

K,57. I 33 
32'4% 

(b) Figures are readily available 
only for the year 1958-511. During that 
year a sum of Rs. 4,33,884 was spent 
on the pay and allowances of peI'SOn-
nel 011t of the Conlervation Grant. 

(c) 

(i) I938-39 
(ii) I943-44 
(ii.) '944-45 
(W) I948-49 
(II) 1958-59 

Rs. 
4,59,980 
5,n,8r6 
5,280457 
8,57,133 

35,56.537 

(d) Rs. 39,00,000 for all Plan items 
including Conservation. 

Olllcers of Steel Plants 

184. Shrl DaI,Ilt Sinrh: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) the number of officers of Steel 
Plants who were sent to foreilln coun-
tries for higher training during 1958-
59 and 1959-60; and 

(b) the names of the coun tries to 
which they were sent? 

The Minlster of Steel, Mines an. 
Fuel (Sardar Swaran Slnch): (a) 268 
engineers in 1958-511 and 216 en-
gineers during 1959-80 (till 14-2-1960). 

(b) U.K., U.S.A., U.S.S.R., West Ger-
man,. and Australia: 
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Porred Curruey Notes 

. liS. Shri Daljlt Slqh: Will ~  
Minister of Flaance be pleased to 
Itate: 

(a) the number of cases of printin. 
of forged CUl'J'ency notes detected 
during 1959 and 1960 sO far; and 

(b) the action taken against the 
ollenders? 

The MlDIster of FllWIee (Sbrl 
Menrjl o.aI): (a) and (b). The in-
formation is bein, collected and will 
be placed on the Table pf the House 
a. ooon as it is ready. 

Productlaa 01 Coal 

. IS.. Shri DalJIt Slqb: Will the 
Minister of Steel, Mt-... Fuel be 
pleased to state the quantity of coal 
produced in Public and Private 
Scctors during the year 1959? 

The Milliliter of Steel, Mbles and 
F_I (Sardar Sw ...... Slqh): The 
quantity of coal produced in the 
Public and Private Sectors during the 
rear 1959 was:-

Public Sector-6.75 million tons. 

Private Sector-:40.33 million tons. 

S.C. and S.T. Welfare In Punjab 

1117. Shri Daljlt SiDlh: Will the 
Minister of Rome' A!raJrs be pleased 
to state: 

(a) the lotal amount sanctioned by 
the Central Government for the wel-
fare of Scheduled Castes and Schedul-
ed Tribes in Punjab during 1959-60 
and 1960-61 so far; and 

(b) how much amount out of it ha, 
been actually spent? 

Tbe DeputY' MlDIBter of BODIe 
A!rail'll (Sbrlmatl. AI_): (a) and (b). 
A statement giving the required in-
formation is laid on the Table of the 
House. rSee Appendix I, annexure 
No. 55.] 

lU2l1rs. 

MOTION FOR ADJOURNMENT 

ALLEGED REVERSAL OF POLICY ~ 
CIlilfA 

Mr. Speaker: I have received notice 
of an adjournment motion f1'Olll Shri 
Asalta Mehta, Shri :Y. R. Xasani, 
Shri Vajpayee 'and others on /the 
follow in. subject: 

"The situation arisin. out of the 
sudclen and unwarranted revoraal 
of Government's declared ChiDa 
policy approved and endorsed by 
Parliament as evidenced in the 
Prime Minister's latest communi_ 
cation to the Chinese Premier, ac-
cepting the Chinese proposal for 
an unconditional meeting between 
the two Prime Ministers." 

Do we discuss in an adjournment 
motion matters of policy? Also, do 
not we have opportunities now on the 
Address of the President, the debate 
on the Budget and so on? 

Shri Asoka Mehta (Muzatfarpur): 
Sir, in the letter of the Prime Minister 
that was placed on the Table yester-
day it is said: 

"Although any negotiations oa 
the basis you have suggested are 
not possible, still I think it might 
be helpJul for us to meet." 

A distinction is here made bel ween 
"negotiation" and C'meeting". On this 
point, the House has discussed the 
matter over and over again. and the 
policy that the Prime Minister 
himself had put forward and that 
was endorsed by the House has been 
dillerent. In hi. letter of 7th Novem-
ber, the Prime Minister has said: 

lilt is our common desire that 
such a meeting should bear fruit 
and it i. necessary, therefore, that 
some preliminary steps are taken 
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[Shri Asoka Mehta] 
and the foundations for discussion 
laid." 

Likewise, in thc samc letter he has 
said that there must be an interim 
understanding. Earlier still, in the 
earlier letter, the position was clearer 
still, where it was said: 

"No discussions can be fruitful 
unless the posts on the Indian side 
of the traditional tnmtier now held 
by the Chinese forces are first 
vacated by them and further 
threats and intimidations imme· 
diately cease." 

In the last Session, on the last day, 
you will recollect, we had a discus-
sion, and on the 21st December the 
Prime Minister made it clear, 
while he gave us a gist of his reply 
sent to the Prime Minister of China, 
when he said: 

"I woula prefer to wait for his 
promised reply to my letter of 
26th September and our note of 
4th November before we discuss 
what should be the next step." 

Throughout, therefore, Sir, the 
meeting if it was to take place was on 
the basis of certain conditions being 
satisfied, and the Chinese have been 
demanding all the time that the meet-
ing should be unconditional. 

The House, Sir,-on various occa-
sions it had discussed this matter-
has approved the stand that was 
taken by the Government in the past 
that any discussion, any meeting has 
to be On the basis of certain condi-
tions, and now we lind, Sir, that 
suddenly the Prime Minister has 
decided to have a meeting without 
any of these pre-conditions being 
fulfilled. 

Far from any satisfactory reply hav-
ing been received from the Prime 
Minister of China to the letter that 
has· been sent by the Prime Minister 
and the note that we had sent in 
Novem!)er, the reply received throws 
the wholc frontier of India Into the 

melting pot. As the note that I\a. 
been given makes our position VEry 
clear, it is diftlcult to understand why 
the policy which We have consistenly 
followed, that a meeting must be held 
only when there are possibilities of 
a fruitful discussion, should be chang-
ed. Fruitful discussions take place 
only when certain pre-conditions are 
fulfilled. A meeting without any kind 
of pre_conditions is fraught with grave 
danger. 

This sudden chanee in policy, this 
acceptance of the demand made by 
China that the two Prime Ministers 
should meet,-I am sure they are 
goine to meet where they are going 
to discuss somethine very serious, and 
discussion on anything serious without 
the necessary pre-conditions being met 
is something completely contrary to 
the policy that has been accepted by 
the Parliament-this sudden reversal 
of policy, demands a very seriout con. 
sideration. 

Some Hon. Members rose-

Mr. Speaker: Order, order. I have 
heard enough from the hon. Memb('r. 
At this stage I am not going to all<>w 
any argument. I only want to know 
whether there is really a change of 
policy; if so. whether this House ought 
to have been consulted before such a 
change of policy has been undertaken. 
These are the two points. If I am 
satisfied prima facie 1 will allow a 
discussion. If I am not satisfied, of 
course, other opportunities may be 
availed of and not by way of an ad-
journment motion. These two points 
are simple. I am going to .hear the 
hon. Prime Miniter, whether there is 
really a change of policy. 

Shrl Vajpayee (Balrampur): Sir, I 
would like to draw your attention to 
the President's Address. The Presi-
dent was pleased to state: 

"My Government, therefore, 
pursues a policy both of a peace-
ful approach, by negotiation under 
appropriate condition .... 
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The Prime Minister has now invited 
the Chinese Prime Minister uncondi-
tionally. There is no relevance now 
to discuss the President's Address. A 
new situation has arisen, and the 
House should be given an opportunity 
to discuss it. 

Tbe Prime Minister and Mlalster 01 
Extemal Main ·(Sbrl Jawaharlal 
Nehru): I am sorry, Sir, that hon. 
Members have a feeling of any kind 
of reversal of policy. So far as I am 
concerned and my Government is con-
cerned, there has been no rpversal, ar.ci 
the identical line of approach which 
we have fol1owed and ~  bas been 
expressed in the President's Aadres. 
is expressed in the note to the Chinese 
Government. 

The hon. Member, Shri ~  Mehta. 
quoted from something I had said, 
that a meeting will not be in these 
conditions fruitful. I have not here 
in front of me whatever I have said, 
either in this House or in the other 
House or in a Press ConfE'rence or 
anywhere. I have alway. taken up 
the position that it is our policy to 
meet anybody and ~  in order 
to find a way. That is the g!'neral 
proposition in which I have ~  
trained for the last 40 years, And I 
do not think, certainly, it will be rillht 
for me, and I do not think it wll1 be 
right for this House to ~  a'lY 
kind of policy which refuses to meet 
and discuss. That is the broad ap. 
proach to every problem in which most 
of Us have been trained in the past 
and we followed it with those whom 
we struggled against and we fought 
against. 

Apart from that, Sir, !he quest;on 
is what our position In a particular 
matter is. Now, in this particular 
matter, when the Chinese Prime "inis-
ter invited me to meet him within, I 
think, seven or eight days at Ral1soun, 
I pointed out that in that way the 
meeting will serve no purpose o.nd, 
anyhow, I could not go therp. I ~  
and I have been repeating it seve:'81 
times in this Rouse, that I am alwoYs 

r reparecl to meet when it is proved. as 
the hon. Member has pointed out, that 
it will lead to some fru \f;ful re.'I:Us 
Now, when We consider al1 these deve-
lopments, recent develor-menh -'WE" 
had received a rcply which was pub-
lished yesterday-it took cs a I ,n. 
time, natural1y, to find out the vat:ous 
facts, historical and others, and t "ert.' 
was some delay-I was very ~ 

that that reply of mine. of th£ Gov. 
ernment, to the Chinese Govemment 
should be in the posses31nn of th" 
Rouse as soon as it met. But, un:,,,· 
nately, there was some delay. The 
reply itself was prepared about the 
end of last month. We t!cc;ded that 
it would be better for the Amb:asJ"dol' 
himself to take it rather than for us 
·to telegraph it; and therefore, there 
was some delay. I could not place it 
right at the beginning of the session 
or even earlier. There ~ .bout a 
week's delay. 

Another fact, if you permit me to 
mention, is this, a curious misunder .. 
standing. The letter that I bavc ad· 
dressed to the Chinese Premier is, I 
think, dated 5th Februar)'. ~  the 
note is dated, I think, 12th F "brua!'Y. 
Obviously, hon. Members will reali.e 
that the letter was dated the d&y I 
signed it. The note which had b( ... 1 
prepared before the lette,',- ·obviously 
it is part of the letter-·-h3d tl) be 
dated when it was being deliv .. red in 
Peking. So, it was datei D ff'W days 
later. but the not came earlier. I 
had to wait-I could not help it-till 
it was delivered before t CGul.! place' 
it before the House. As soon as I got 
the news that it was ~  !m. 
mediately I placed It On tnc Table of 
the Rouse. This was ~ yesterday. 

Now, the only questio.'1 fol' this 
House to consider is whe!!>.el theN hat 
been any reversal of tho:> ,,<,)icy. r 
submit that there has been no) revcl's;).l 
so far as my mind is concerned and 
so far as we are concerned. We have 
been considering this matter and we 
came to the conclusion: .... ~ scm thiS 
letter and that letter, wn:tn it should 
be remembered, is a part or a neces-
sary complement of the lunl" note we 
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have sent, here we have 1Irmly and 
clearly stated what our policy 101 these 
matters is. We 1Ind that having re-
,ard to all the circumstances we should 
not rule out the possibility of meetln,-
not, if I may submit, of ne,oliatin, on 
that basis and I have said in that note 
which is part of the documents-and 
",e cannot rule out this meetin, from 
both the points of view, of our past 
policy and present policy and other 
large consideration •. 

So, I submit there i. no such rever-
sal. Anyhow, these matters, I admit 
are important and vital . and this 
House should have every chance of 
discussing them. They are, in fact, 
possibly being discussed even In con-
nection with the President's Addres •. 
Possibly they might be discussed later 
also. I would be glad to have the 
assistance of this House in all these 
matters. They are too vital to be 
passed through in this way. It does 
not, I submit, give rise to an adjourn-
ment motion. 

Shri Gora,y (Poona): You said you 
should be convinced whether prima 
facie there has been a reversal of 
policy or not. 

Some Hon. Members Tose-

Mr. Speaker: Order, order. I know 
what I said. Hon. Members will kind-
ly hear me. There must be an end 
to this. I have asked the hon Mem-
ber, one of the sponsors of this motion. 
in the representative character, to 
speak. Then, I called upon the hon. 
Prime Minister. In the meanwhile, 
if an hon. Member gets up, shall I 
ask him to go on? How long will 
this kind of thing go on? Is there 
no end to this? It i. rather strange. 
( InteT:TuptiOftB) 

Shri Goray: Therefore, ,it shou1d 
be admi tted. 

Mr. Speaker: Order, order. Han. 
Members know fully well. One side 
Is heard and then the other side is 
heard and then the judge comes to • 

conclusion. Otherwise, we will have 
tu go on endlessly. (Intern&pticms) 
I am sorry, 1 cannot allow this. If 
han. Members want to put their cue 
b"foce the House, they should make 
up their minds and they will have .., 
anticipate not only their points of 
view but the objections and explana-
tions from the other side and then 
answer them in advance. I will have 
to hear both the sides and then I 
"ill have to make up my mind. Let 
it not be understood that I am try-
ing to shut out anybody. But tIIiIJ 
is not the procedure that shall be 
followed. , 

So far as the motion for adjourn-
ment i. concerned, it is clear. If 
there is realy a change of policy, I 
would be the 1Irst person, in a matter 
of this consequence, to allow the ad-
journment motion immediately. Wbat 
has led to this has been made clear. 
The hon. Prime Minister has now 
explained the po.ttion. He was not 
",illing to go to Burma unle •• there 
was SOme useful purpose to be serv-
ed. From that, it is understood that 
unless some conditions or some use_ 
ful purpose had been satisfled, there 
is no further meeting. 

Now, evidently, hon. Members who 
have tabled this adjournment motion 
wanted to know whether there has 
been any change or any possibility 
of any useful meeting and they 
thought that a change of policy has 
arisen. This is too big a matter to 
be disposed of through an adjourn-
ment motion. This matter was refer-
red to in the President's Address and 
I am sure in his reply the hon. Prime 
Minister will certainly place before 
the House what are the circumstanc-
es that have occurred recently for 
him to consent to a meeting with the 
Chinese Premier. I do not think it 
is npcessary to have an adjournment 
motion and adjourn the House to dis_ 
cuss it. We will immediately proceed 
with the debate on the President', 
Address. 
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SIIri A80b Muta: Sir, the point 
that I made has not been answered 
by the Prime Minister nor have you 
tried to give a rulin,. For, the first 
time, a distinction is sou,ht to be 
made between negotiations and meet-
in,. In the past, meeting was conai-
dered to be a part of the process of 
negotiation. Now, the two are' put 
In watertight compartments. You, 
Sir, are a very distinguished lawyer 
and our very respected Speaker. I 
would like to know, and my collea-
cues would like to know, where you 
draw a line between meeting and 
negotiation. If' in the past we were 
aot to negotiate unless theoretically 
a meeting was conceived, in practice 
there was to be no meetin, because 
a meeting was to be a part of the 
whole complex of negotiations. 
Therefore, a major change has been 
made in the policy. On that point, 
neither the Prime Minister has said 
anything nor in your ruling have 
you tried to explain. 

Mr. Speaker: There may be nego-
tiations without meeting. There may 
be negotiations with meeting. With-
out meeting there can be negotiation; 
with meeting there can be negotia-
tion. And then even with meetine, 
there may be no negotiation. 

Shri Surendranath Dwivedy (Ken-
drapara): What is this meeting for? 
To discuss weather? 

Mr. Speaker: My only point is 
whether the House should adjourn 
and give preference to this matter 
and discuss as to why he has now 
made up his mind to meet. What is 
the difference beween the one and the 
other? This is too big a matter to be 
disposed of in an adjournment motion. 
I will allow a free discussion on this 
matter if points are raised, by which_ 
ever side which has got some doubts 
and differences, as to what will be dis-
posed of at this meeting, whether it is 
not negotiation, etc. Then those points 
win be answered by the hon. Prime 
MinUter to the satisfaction of the 
Bouse and to the satisfaction of the 
country at large. I feel that the ad-

journml\llt motion is not the proper 
remedy for this purpose, and I do Dot 
,ive my consent to it. 

SIIri Vajpayee: Will you anow UI 
to move a new amendment to the 
motion on the President's Address ia 
view of the Prime Minister's letter? 

Mr. Speaker: When such an amend-
ment is moved, I may consider that 
matter. It is all hypothetical now. 

12.18 an. 
PAPERS LAID ON THE TABU: 

AMENDMENTS TO INDIAN ADMINISTRA-
TIVE S&Rv!:cs (PAY) RULlI. 

The MInIster of State In the 1IIDI8-
try of Rome Mairs (Shit DBtar): I 
beg to re-lay on the Table, under sub-
section (2) of Section 3 of the AlI-
India Services Act, 1951. a copy of 
Notification No. G.S.R. 1291 dated the 
28th November, 1959 making certain 
amendments to Schedule III to the 
Indian Administrative Service (Pay) 
Rules, 1954. [Placed In Libra",. See 
ND". LT-1787/59]. 

NOTIFICATIONS ISSUED UNDER MsDICDfAL 
AND TOILET PuPARATIONS (ExCIBII 

DtlTIES) ACT AND CENTRAL EXCISE 
AND SALT ACT 

The Deputy MJaIsIer of Finane. 
(Shrl B. R. Bhapt): I beg to lay a 
copy of each of the following papers:-

(i) Notification No. G.S.R 112 
dated the 30th Janua';, 1080 
under sub-section (4) of Sec-
tion 19 of the Medicinal and 
Toilet Preparations (Excise 
Duties) Act, 1955 meking cer-
'lain further amendments t. 
the Medicinal and Toilet Pre-
parations (Excise Duties) 
Rules, 1956. [Placed in Lib-
ra",. See No. LT-1804/60.] 

(Ii) A copy of each of the follow-
ine ''Notifications under 
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Section 38 of the Central 
Excises and Salt Act, 11144:-

(a) G.S.R. No. 60 dated the UIUl 
January, 1960 makin, cer-
tain further amandmant to 
the Central kcise Rules, 
11144. 

(b) G.S.R. No. 61 dated the 16th 
January, 1960 [Placed in 

Librarv. See No. LT-1895/60]. 

STATE BANK OF INDIA (SuBSmIAJlY 
BANKS) (COMPENSATION) RULES 

The Depaty MiDIster 01 FlDaDee 
(Shrlmatl Tarkeahwarl SIDha): I beg 
to re-Iay on the Table, under sub_sec-
tion (3) of Section 62 of the State 
Bank of India (Subsidiary Banks) Act, 
1959, a copy of the State Bank of India 
(Subsidary Banks) (Compensation) 
Rules, 1959, published in Notiftcation 
No. G.S.R. 1116 dated the 10th October, 
1959. [Placed in Library. See No. 
LT-I719/59.] 

11.19 Jan. 
)dOTION ON ADDRESS BY THE 

PRESIDENT 

Mr. Speaker: The House will now 
resume further discussion on the 
)dotion on Address by the President 
moved by Shri Vlswanatha Reddy and 
seconded by Shri Ansar Harvani on 
the 15th February, 1960, namely: 

"That the Members of the Lok 
Sabha assembled in this Session· 
are deeply grateful to the Presi-
deat for the Address which he has 
been pleased to deliver to both 
the Houses of Parliament assem-
bled together on the 8th Febru_ 
ary, 1980." 

149 amendments to the Motion were 
moved yesterday and a list indicating 
the numbers thereat was circulated to 
Members. 

In addition, the following amend-
ments will also. be treated as moved, 
as requested by the Members 1lOn-

cerned: Amendments Nos. 85 to H, 
1'12 to 160, 195 to 197 and 208. 

Shri Litadhar Kotoki may continue 
his speech. 

So far as Shri Vajpayee's suggestioa 
is concerned, when the amendmant 18 
tabled, I will consider whether I 
should allow it, having regard to the 
fact that some speeches have already 
been made. 

Shrl S. M. Baaerjee: I bee: to 
JlWtve:--

(1) 'lbat at the end of the motion, 
th.e following be added, name1y:-

"but regret that there is ne 
mention regarding steps to be 
taken to undo the injustice done 
to some classes of Central Gov-
ernment employees by the Pay 
Commission". (85). 

(2) That at the. end of the motion, 
the following be added, namely:-

"but regret that there is no 
reference of the growing unem-
ployment in the country". (88). 

(3) That at the end of· the motion, 
the following be added, namely:-

"but regret that there is no 
mention about Government's com-
mitment to adopting the unani-
mous decision regarding mini-
mum wage, arrived at the Fif-
teenth Labour ~  
(87). 

(4) That at the end of the motion, 
the following be added, namely:-

"but regret that there is no 
mention about distribution of 
land to the landless peI'SOlle". 
(8$). 

(5) That at the end of the motion. 
the following be added, namely:-

"but regret th.t there is no call 
for Dational unity for the suce .... 
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eI the Third Five Year 
(88). 

Plan". (2) That at the 1i!Il!l of the ~  
the followin, be added, nainel\Y:-

(8) That at the end of the motion, 
the followinj be added, namely:-

''but regret that there is no 
.. ention of the growin, pric"" of 
cotton and cloth iii' the country". 
(80). 

(7) That at the end of the motion, *" followin, be added, namely:-

"but regret that there is no 
mention about the formation of a 
Price Stabilization Committee to 
check the growing price of food-
grains". «81). 

(8) That at the end of the motion, 
the following be added, namely:-

''but regret that no mention 
lias been made 'Of the abnormal 
rise in the price of rice in West 
Benesl and Orissa". (82). 

(D) That at the end of the motion, 
the following be added, namely:-

''but regret that there is no 
mention of the formation of Wage 
Boards for industries like leather, 
jute, iron and steel, chemicals 
and transport". (93) . 

(10) That at the end of the motion, 
the following be added, namely:-

"but regret that. there i. no 
mention of the bank employees' 
refusal to settle the disputes by 
Tripartite Conference". (94). 

Sbrl U. C. Patnalk (Ganjam): I' 
IIeg to mov..,: 

(1) That at the end of the motion, 
the following be added, namely:-

"but regret that there is no 
mention of the growing ,rise of 
prices of necessities like food and 
clothing and the steps being taken 
to check the same." (172). 

"but regret that the Addrees 
does not indica'le measures pro-
posed to be taken for driviJi, , the 
Chinese from Indian territorietl 
and for preventin, further a,-
;Kression." (1'13) . 

(3) That at the end of the motion, 
the following ~  added, namely:-

"but regret that there is no 
mention of the urgent need to let 
up a Civil Defence machinery." 
(174). 

(4) That at the end of the motion, 
the following be added, namely:-

"but regret that the Address 
does not disclose any plans,-

(a) to modernise the defence 
forces and provide them with 
adequate equipment., 

(b) to rationalise the defence 
machinery so as to yield 
maximum results at minimum 
costs, and 

(c) to integrate defence with 
sacio-economic planning." 
(175). 

(5) That a t the end of the motion, 
the following be added, namely:-

"but regret that the Address 
does not disclose any proposal on 
the part of the Government to 
implement Article 53 (2) of the 
Constitution although ten years 
have elapsed since the enforce-
ment of the Constitution." (176), 

(6) That at the end of the motion, 
the following be added, namely:-

"but re,ret that the Address 
. does not take notice of the grow-
ing restlessness among the .tu-
dent population nor does it indi-
cate any positive stePs to cana-
lise youth enerlY into channel. of 
national service." ()77l. 
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(7) That at the end of the motien, .e following be added, namely:-

''but reJI'e1 that there is no 
indication that Planning wiIl take 
into account the civilian as well 
as the military winp of our na-
tional life to mobilise and train 
our vast manpower for ali-out 
defence in war-emergencies and 
for all-round developmental 
activities in normal time .... 
(178). 

(8) That at the end of the motion, 
the following be added, namely:-

''but regret that there is no 
mention of the proposal to revise 
the pay scales, amenities and 
conditions of service of armed-
services personnel and for reha-
bilitation of ex-service men." 
(179). 

(9) That at the end of the motion, 
the following be added, namely:-

''but regret that the Address 
does not disclOSe Government's 
determination to rouse national 
enthusiasm and to create an at-
mosphere which is essential not 
only for defence but also for 
development programmes." (180). 

Shrl Baluaheb Palll (Miraj): 
beg to move: 

(1) That at the end of the motion, 
the following be added, namely:-

"but regret to note,-

(a) that no mention has been 
made about the settlement of 
boundaries between the States 
of Bombay and Mysore based 
on the principles of the 
Pataskar formula, 

(b) that no mention has been 
made of the principles on 
which the boundary of 
Marathi-apeaking and Guja-
raU-speaking States will be 
ftttied in near future, and 

(c) that no mention has "-
made for the redress of th8 
diftlculties of linguistic mIa-
orities, caused by the Stat. 
force, and that of the linguis-
tic majority in the ara8 
where the dispute about the 
resettlement of boundarll!ll 
between States ezi8tB". 
(195). 

(2) That at the end of the motlota, 
the following be added, namely:-

''but regret that the Govenl-
ment have failed,-

(a) to check the rising prices fit 
the necessities of life of com-
mon mall, 

(b) to take adequate steps to 
curb the growing unemploy-
ment both in rural and urban 
areas, 

(c) to find ways and means to) 
provide adequate employment 
for the workers who are 
t.hrown out of the employ-
ment by artificial creation of 
shortage of raw materials bl 
factories." (196). 

(3) That at the end of the motion, 
the following be added, namely:-

"but regret that the Government 
have failed to formulate law.-

(a) to put uniform ceilin" OR 
land hoi1ilngs throughout 
India, 

(b) for redistribution of surplus 
land to the landless peasants, 

(c) for abolition of land revenue 
on the uneconomic holding., 

(d) for application of tax on 
Income in case of small 
holders, 

(e) to regulate the relations of 
land holders with agricultural 
labourers so as to give ade-
quate relief to both, and 
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(1) to chanae the whole of eco-
nOlllkll of the villa,e and 
-.rlculturist, 110 as to brinI 
them on par with standard 
of wbstantial living." (197). 

SJui U. C. PatDalk: I beg t'O move: 

'nIat at the end of the motion, 
the following be added, namely:-

''but rel1'et that the Addresa 
JIlaltes no reference to the chargelt 
of cDrruptiDn made against per-
SDns at high level nDr the mea-
BureS proposed to be taken tD 
eradicate the same". (208). 

Mr. Speaker: All these amendment! 
are nDW befDre the HDuse. 

Shri Liladhar Kotokl (NDwgDng): 
Yesterday I referred tD the bDrder 
prDblem with China and suggested 
that while negDlijatiDns ShDuld be 
allDwed tD continue, we shDuld 
strengthen 'Our defence measures. I 
am glad that the Prime Minister has 
agreed to meet the Chinese ,-rime 
Minister. Let us hDpe that this meet-
ing will result ill a fruitful solutiDn 
'Of the dispute and will end 'Our ap-
prehensiDns about bDrder trDubles. 

In the few minutes left fDr me, I 
shall touch briefly on twD 'Other im-
portant problems, namely, the prob-
lem 'Of regiDnal disparities and i:1-
equalities and the prDblem 'Of unem-
ployment. I need not emphasise the 
fact that unless and until we remDve 
the regional' dlsparties and inequali-
ties,. we cannot achieve our goal of 
aocialist pattern 'Of sDciety. It is true 
that there has been all-round pro-
cress mDre Dr less throUghDUt the 
country, but we have to see whether 
in this proll'CSS, we are reducing 
1he dl.llpar:lties and inequalities or 
widening them. I have a dDubt that 
we are not going in the right direc-
tion. 

I will 'Only qUDte one instance to 
WUi!ltrat. "q point. If YDU take the 

instance ef Assam, the per -JIHa 
. ineame in 1951-112 waa RII. 243.4. It 

has increased by RII. 29 durin, the 
last eIlht years and in 1958-11D the 
per capita income is Rs. 272.4 But 
how does it compare with the per 
capita income of India aa a whole? 
In 1951-52, the peT capita income of 
India was Rs. 251.7. It has increased 
by Rs. 39 in the last eilht Ye&rll and 
in 1958"59 it has come to Rs. 290.7. 
So, the difterence in per capita incDme 
between Assam and India which W8& 
Rs. 8.3 in 1951-52 has increased by 
Rs. 10 and has come to Rs. 18.3 in 
1958-59. SD, we ahDuld see that while 
there is progress in different regiOlUl 
'Of the CDuntry, the disparities and 
inequalities shDuld nDt widen. They 
ShDuld CDme dDwn as rapidly as poe-
sible. 

In this cDnnectiDn, I will refer to 
the complex problem'of the north-
east region cDmprising Assam, NEFA, 
Naga Hills-Tuensang Area, Manipur 
and Tripura. The people there are 
Buffering from variDUs prDblems and 
Wlprecedented difficulties created by 
partitiDn and recently by the bDrder 
troubles from variDUS sectors So in 
the Third Five Year Plan, ~ . ";'ust 
make adequate provisiDn fDr the 
development 'Of these regions, so that 
at the end of the next two Plans at 
least, the disparities may be wiped 
'Out. 

Only during the last sessiDn, we had 
tD extend the periDd of reservation in 
case of the scheduled castes and sche-
duled tribe. by another ten yean. 
That shows that within the period 'Of 
<ten years stipulated in the Constitu-
tion, we could nDt bring them to the 
level of the 'Other communities. So, 
during the Third and the Fourth Plans, 
we have tD _ that We remDve the 
difterences between these communi· 
ties and establish an equal standard 
all over the CDuntry. 

The eastern region is full at 
potentialities for mineral, forest and 
power reeource&. So, if We develop 
this area, it will not only increBSI! 
the economic standard of the reg\cIa, 
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but will add ~ kI the Wealth 
01. the country as a whole. 

I am iratafUl to the Government 
fot taldni up the conatructloD of ~  
birldC across the Brahmaputra and 
also :ite hydel project at umliq ~  
foundation-stone of whim were laid 
b . the PrIme Minister only la.st 
':OI1th. I would like to suggeIIt, III 
this connec:tiori, tha't the KapUi Valley 
projeet, for whieh the survey ~ been 
completed should be taken up m the 
Third Five Year Plan. 

Before I conclude, I want to reter 
to the problem Of unemplnyment. 
Here alBo, certain figures will be re-
vealing. At the end of the IIrst Plan, 
the back-log was 5' 3 million. At 
the end of the seeond Plan, which is 
a bigger Plan, the back-log hu gone 
up to 7 million. It is estimated that 
at the end of the third Plan, this back 
log would amount to 15 million. So, 
this a very alarming situation. I 
would suggest that the Government 
and the Planning Commission ,should 
take necessary measures to see that this 
back-log is removed and we can have 
full employment for the country at 
least in the Fourth Plan. In this con-
neetion I would suggest that more 
stress ;hould be laid on labour-in-
centive industries rather than on pro-
duction-incentive industries. 

With these words, I support the 
motion of thanks to the President for 
his illuminating address to the Par-
liament. 

Shrl M. R. Masanl rose-

Mr. Speaker: Has' nobody spoken 
~ I  his party yesterday? 

Shri M. It. Maanl (Ranchi-EastJ: 
No, Sir. 

Mr. Speaker: All right. Shri 
¥isant. 

BIIi'I M. It. MaanI: Mr. Speaker, 
Sir, I had int.eDded ~  ~ 
.. cIl!b8tI! .... to apeak, OIl 

Pnrident 
behalf of the Swatantra PIIlV, ia 
support of amen¢ment N'o. 155 mOved 
bY JDY hOD. :friend, Shp Aaoka 
Jo(ehta, on behalf of several Parties in 
this House. Un:fortunately, as bas 
been appreciated this morning, the 
course of events has overtaken the 
term. Of that amendment. But the 
princ!Jtles on which the amendment 
was founded are as valid today, it not 
more valid, than they were Yfllter-
day, 

I think this country has rec=eived. 
with the most unpleasant shock the 
news of the invitation to this country 
extended on our behalf by the Prime 
Minister to Mr. Chou En-Iai. That 
shock is heightened by the fact that 
only a few days 8111, replying to the 
debate in the Hajya Sabba on 12th 
February, the Prime Minister actual-
ly said something that had misled 
the public opinion into what was now 
apparently a false sense of compla-
CeftC7 and satisfaction. I read· the 
words of the Prime Minister in file 
Upper House to show that On this 
occasion, as indeed On previous oe-
caslons In this series of events, the 
Prime Minister has been less fair to 
the Parliament than is his usual CU9-
tom as the very fine parliamentarian 
that he Is. What did he say in the 
Rajya Sabha on the 12th February? 

"Let it be understood quite 
clearly that though we talk about 
friendly settlement, I see no 
ground whatever at the present 
moment, no bridge between the 
Chinese position and ours. That 
is to say, our present positions are 
such that there is no room tpr 
negotiations on that basis. There 
is nothing to negotiate at present. 
It may arise later, I don't know." 

Well, the Prime Minister did know, 
and it is now clear that his letter wu 
on its way to Peking when he was ut-
tering these words. I wonder whe-
ther it is a fair kind of enlightenment 
or facts to give to one of the Houses 
of our Parliament? That' ia why 1I1e 
mOck to public opinicin hai been _ 
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worse than it might have been other-
wise. 

I listened this IDOminI to the little 
llebate between the Prime lIininer 
and Shri Asoka Mehta. May I .y 
humbly that I thought the Prime 
Kiniater utterly failed to reply to the 
charee that was made by Shri Aaoka 
Mehta. that this invitation marks a 
complete. reversal of our basic policy 
which Parliament, not thanks to WI 
but against our wishes, waa made to 
accept by the Prime Minister last 
November and December? 

There are three arguments advanced 
in favour of this move such aa it is. 
The first is that this meeting will riot 
be negotiation. A moming paper this 
morning in an editorial, has not gone 
too tar when it says that this plea of 
the Prime Minister and his suppor-
ters-I am quoting the word. of the 
newspaper-"is not entireTy honest". 
I think this is a British understate-
ment in this context. It is quite clear 
that this meeting i. negotietions and 
nothing else; it cannot be ot.herwise 
in the present context. 

An attempt has been made to say 
that We should separate the border 
dispute from the wider complex of 
Indo-Chinese relutions-a very clever 
argument, but a completely uncon-
vincing one. At a time when foreign 
troops are On our soil, at a time when 
one country has committed an act of 
war against another, to say that we 
can discuss in the abstract, in the 
vacuum, Indo-Chinese relation while 
keepillR aside the subject of the ag-
gressicln and occupation of our terri-
tory, is asking too much of 1lie cre-
dulity Of our public, and I do not 
think the Indian population will 
swallow this kind of fiction which is 
ROUght to be imposed on it. Let WI 
be quite clear that this invitation is 
a climb-down. 

The second arcument is that it 
canDOt do· any harm. Why do you 
lIbjectf . After III what harm can hap_ 
.-' Many good frlenc18 have IJ'IUed 

along these lines. I can only say thia 
that not only do I feel that a meet-
in, in tb1s CODtext, at tm. time, ia 
frauiht with grave consequences but, 
if I may say so, it cm do nothin, but 
harm. I C8I\Ilot, for the life of me,' 
_ any ,ood comin, out of this meet-
in, in this context, and I shall lift' 
two or three good reasons for this 
feeling. 

First of all, this meeting has to be 
looked on in the psycholopcal con-
text. What will be theeifect oli the 
opponent? What kind of opponent 
are we up against? We are up against 
an expansionist imperialist commundst 
Power of the most ruthless kind, a 
power that has before our eyea 
murdered our neighbouring country 
of Tibet, a power that under the 
guise of volunteers invaded the Re-
public of South Korea, a power that 
even today is infiltrating through ita 
North Viet Nam .tellite recime into 
the country of Laos, R power that ia 
lItriving to expand in every possibl", 
direction. This power showed its 
understanding of negotiations at the 
time when there was a truee in Korea, 
and we all recall those agonisin, 
months at Pan Mun Jon, where a 
new kind of diplomacy was revealed, 
a diplomacy which used the negotiat-
ing table for nothing else than wag-
ing a war of nerves. The Chinese 
Communist regime does not believe in 
negotiations and it has never nego-
tiated in good faith till now. Every 
promise whlc:h it has made, it haa 
violated, whether in Tibet or else-
where. For the Chinese Communist 
relime negotiation is an act of war, 
an act of war at the conference table, 
a continuation of war by other ways. 

It ill with such an opponent that 
we are now dealing, and to say that 
a friendly meeting between the two 
Prime Ministers will be' used by the 
Chinese Communists for any other 
purpose than to push taMWard the 
process of intimidating US further il 
to revel in an illusion which is lorig 
past ita time. All that I cat! .y is 
that in future· tb"»..ru ericouriip 
toughneu OIl the part of tile ~  
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CommUDist re,une. They will BB7 
"Ahl we have ,ot them down. Theile 
people refused to come to talk. ex-
MPt under certain condition. they 
laid down'-the recolllition of the 
MacMahon line and the vacatin, of 
.,greas:ion on their territory_ pr.e-
conditions for negotiations and talks. 
Now, look, within three or four 
months they have come down to talk 
110 us unconditionally, ag we demand-
ed all along." To a good Christian or 
a kindly Hindu gentleman, the Ganef-
bian approach of "all right, you have 
your own way; I will meet you on 
your grounds", may be all right. 
But, then, we have to remember the 
character of the opponent when we 
are dealing -with this problem and 
there is nothing in the character of 
the Chinese Communist regime that 
gives us any reason to -hope that thia 
gracious surrender is going to have 
anything but the most unfortunate 
consequences On the psychology of 
the other side. 

Then, let Us look at our psychology. 
What is it going to do to us? There is 
no doubt in my mind that this coun-
try will regard this invitation as a 
national humiliation. I wonder if there 
is any instance in history where a 
country that has been attacked, a coun-
try whOSe territory has been occupied, 
has gone out of the way to make a 
friendly invitation to the opponent. 
People have sent armies, navies and 
air forces into action, people have 
8ent ultimatums, people have broken 
ot! diplomatic relations, as Nasser 
did when Britain and France attack-
ed his COuntry during the Suez in-
cident. Here is a brave and patriotic 
country which Is being attacked and 
pushed around, its men killed, the 
blood of Its troops and policemen on 
the hands of the other side, and what 
we do is to invite them to come here 
as our honoured guest. This I think 
is certainly breakin, new· ';'ound ~ 
history. What We are doing Is to per-
petuate the illusions about the Chinese 
Communist regime which unfortunate_' 
]p haa alread,. been createc1 for the 

last ten years and which it ia hiP 
time our people were encourace4 110 
shed. We are trylnc to perpetuate 
thOle illuakma wtIIch were embodi" 
in our earlier misguided acts. 

Then, what will we do to our annecl 
forces? What effect is it going 110 
have on our policemen and our 
armed forces. who have been killed, 
or maimed, or tortured, by the 
Chinese? What are going to be the 
sentiments of that brave man, Karam 
Singh, a man who in any other coun-
try would have been built up a. a 
nationar hero whom our Government, 
to our shame, has relegated to obi>-
curity during the last few weeks. 
That man would have been taken by 
any patriotic government round the 
country to educate the people as to 
what negotiating with the Chinese 
really means. What eftect is thia 
kind of diplomacy going to have on 
those to whom We look for the de-
fence of our country against aggre .... 
sions of this nature? 

I regret to say this but to me it 
seems that this invitation is the result 
of a complete bankruptcy of policy 
which we have reached. That feelin' 
was there in the minds of many of 
us as we listened to the Prime Minis-
ter winding up the debate on the 
penultimate day of the last session 
when he said that he had no answer 
to the problem with which We are 
faced, and this letter has made it 
clear that there Is no answer. 

We may be in a hopeless minority in 
this House today. though we ara 
not in this country, and I want to 
repeat this warning. Many of us 
pve this warning in similar terms on 
December II and '1 1950. and I invite 
any hon. loIembers who have the 
time and patience to go through that 
debate in the proceedings available in 
the Library of this House. There were 
nine or ten of us who warned our 
Prime Minister that the selling out of 
Tibet was lOin' to lead to an attack 
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_ We country end I say ... tIIa, 
1IIe continuation of that weak polie7. 
tIae policy of appeueDlebt which hall 
tolDld its apression in the 'latellt 
communication will take this coun-
W7 farther and farther away from our 
.. 1. 

Now, the third argument tha, has 
been advanced is: "What can we do! 
What else is there to do?" Many 1I00d 
friends have put this question: ''what 
elae can Wit do?" That is a counsel of 
ispeir. 

I believe there are many things 
which this country can do. We are not 
privileged to have adequate data from 
our military forces on which we can 
recommend specific policies. We do 
That is a monopolY of the Govern-
ment, and' that must be left to the 
not have enough knowledge to judge. 
Government. But it is quite clear that 
there are two broad alternatives before 
th;' country. 

One is, if we have the power, to 
eject by police action the Chinese 
aggressors from the territory they haVe 
occupied. This is what a country nor-
mally does. Whether we have the 
power to do it or not I do not know. 
Judging by the very optimistic and 
hopeful announcements made by the 
hon. Prime Minister and the hon. 
Defence Minister, who tell us that the 
country's armed forces have never 
been In better condition, that they 
are adequately equipped to drive out 
any aggressor from our territory, 
which we would like to believe, there 
is nO reason why they should not be 
asked to do their duty. There are 
many of us, however, who have doubts 
on that subject. If they were so ade-
quately armed and equipped, why are 
we where we are today? Why have 
we allowed to happen what has hap-
pened? So, there are grave doubts 
among the puhlic. The hon. Prime 
Kinister could usefu1Iy enlighten these 
Houses of Parliament about the nature 
of the equipment and the log,istic:aI 
support whlc!! mayor may not be 

available to our armed fcm:e. tar ftIJlt-
in, in such terrain. But, .. IIIBY, _ 
do not know and, therefore, we caa 
only make the hypothetical statement 
that if we have the strength 10 do what 
we should be able to do then there Ia 
onlY one honourable course and tha, ill 
to live the order to the armed torce. 
to do their duty. 

But let us assume for a moment that 
we are nOt in that position. Before I 
move on to that I would refer to the 
question that is raised, "But that will 
lead to war". I do not know if thera 
is any logic in that statement. It will 
certainly not be an act of war on our 
part. It has never been held in his-
tory that a country that has been 
Invaded, while repelling toreign troopa 
from its territory is guilty of an act 
of war. It is an act of defence ot a 
poliCe nature. But it is possible that 
the other party will then make it an 
act of war by broadening the front or 
by making it a general action. That is 
possible. But we seem so pre-oecupied 
with our own difficulties that one 
would imagine that the Chinese Gov-
ernment is all dying and ready to 
launch a major war On India. I would 
like to question that ready assumption. 

Why do we assume that the Chine ... 
Communist Government is prepared to 
have a major war with this country 
any more than we are prepared to 
have it with them? We certainly do 
not want a war. Nobody wanUl It ho 
this country. But why do we assum .. 
that they want it! I am not dependln, 
on any peaceful professions of theirs. 
I am depending on the situation in 
which they find themselves. They are 
encountering a severe drought. The 
re,;mented communes in which they 
have penned their people-like animalll 
in a zoo-those people are dying for .m 
opportunity to rise. They have a 
Nationalist Government outside their 
boundaries which is almost certain to 
try and land and liberate the mairi-
IaJid. That threat mayor may not be 
a serious one. But are the Chlnesp 
Communist Government prepared 0 
shift their main forces thousands of 
miles to our frontier, leave their main-
land and home territory expoeed 
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either to Internal revolution from dis-
contented people of the country or to a 
landing from the nationalist Govern-
ment outside? I doubt it. I doubt if 
Communist China is prepared to fight 
a major war on two fronts today. 

So when we think so much of our 
ewn 'weakness, let us also consider the 
element of bluff an the other side. 

If we have not got the fighting force, 
..... hat do We do? Then again I think 
there is a great deal that this cC>Untry 
can do. Assuming that we have not 
.ot the strength to eject the aggressor, 
does it mean that we have to invite 
him to come to meet us in our terri-
tory? Does it mean that we have in 
any way to have any dealings with 
him? A brave nation has not been 
known to connive or acquiesce in the 
aggression Or the occupation of its 
territory. I am not saying that the 
hen. PrIme Minister's letter and the 
Note-and ~ Note is a very fine note; 
it evokes a responsive echo in the 
hearts of all of us-concedes anything. 
But where is the need to meet when 
you are not prepared to concede any-
thing? If we are not in a position to 
restore the status quo before the 
aggression, let us be dignified enough 
to stay where we are, to say we will 
not give up this territory, we shaH 
retake it as and when it becomes pos-
sible for us to retake it. Many coun-
tries in history have bided their time 
for years and decades before they were 
able to get back their territory which 
had been filched from them by supe-
rior military power. But they do not 
negotiate with the other power. They 
do not invite them to come and sit in 
conference with them. They say, "You 
have taken something that is mine. 
You are too strong for me to take it 
back. Please note that it is mine and 
I shall take it back when I can." There 
you stop. You leave the thing ~ 
it ill. . 

It Is Ilke asking what does an honest 
eitizen do if a bandit comes and 
~  his verandah. Does he go IIlld 

.. him to come to !\is dl'lwing room, 
have a cup of tea and discuss the mat-, 
ter wi1h him Or does he go to the 
telephone, if there ia one, and .tele-
phone to the Police? Does he ruse a 
shout and call his neighbours to help? 
Does he barricade his door and say, "I 
will hang out till somebody comes to 
my rescue"? Why are we not doin, 
what a prudent housekeeper would do 
in any pat of the world? Which is 
what? To break off diplomatic rela-
tions with the Chinese Communist 
Government, to open negotiation!, 
which we have not done, with our 
friendlY neighbpurs in South and South 
East Asia who also are menaced by 
the same' menace and who are very 
worried about the way in which we 
are meeting the threat to our own 
frontiers. People who have been in 
South and South East Asia from this 
country have come back and said that 
they are very worried. They have 
pointed out that the Himalayas are 
the frontiers of tree Asia and that in 
not defending them actively enough, 
We are imperilling their own freedom. 
Why do we not call a Bandung Con-
ference and tell them where we stand? 
Why do we not invite them to a pact-
to say that an attack on one is an 
attack on all? Why do we not do that? 
Leave all the foreign powers and the 
so-called imperialists out. Why do we 
not call our fellow nations, the uncom-
mitted nations in Asia to get into a 
group? 

Why do we not equip our armed 
forces better than they are? The hon. 
Prime Minister and the hon. Defence 
Minister have, in their wisdom, said 
that they will not accept military 
equipment without payment. Acharya 
Kripalani in a previous debate pointed 
out that between accepting military 
equipment and adhering to a policy of 
non-alignment, there is no contradic-
tion. Marshal Tito took military 
assistance from America as long as he 
needed it, discontinued it when he did 
not need it any more and nobody hu 
ever suggested Ib.at he sacrificed nOll-
alienment tflr even a minute. It Tlto 



1193 Motion em MAGHA 27, 1881 (SAKA) Address bV the 
Preiident' 

1194 

, eould do it, we can do it. But it we 
do not want to do It individuall7 or 
unilaterally, let us do it multi-laterally. 
Let us fQml a ~  orpnisatlon: of 
tl\e countrillll of South and South bst 
Asia and let that orlania,tion invite 
assistance and aid from other parts of 
the world so that the independence of 
judgment and the independent foreip 
policy of any single country is not 
endangered in the slightest. 

When I say that, I am aware that 
the hon. Prime Minister is apt to read 
tao much into these statements, as 
indeed he did at Banplore at the 
annual session of the ~ Party 
where when an innocent amendment 
was moved asking for a reconsidera-
tion of certain things, he attacked his 
critics-respectable member.! of the 
Congress Party-for daring to sliggest 
that foreign troops should march up 
and down India trying to defend us 
from Chinese aggression. 

An Bon. Member: Really they are 
marchin,. 

Shri M. R. Masani: Nobody is asking 
for foreign ~ to be invited to this 
country. But when this question i. 
raised and the hon. Prime MInister 
says that he would not agree to ~  

inch of our territory being occupied by 
foreign troops, the fact remains that 
5,000 to 10,000 square miles of our 
territory are already under foreilD 
occupation. It i. a popular came that 
is going on in certain quarters when 
people ask, "How many thousand 
square miles make a square inch?" 
What kind of arithmetic is this? 
Therefore, I am not suggesting invit-
ing foreign troops. I am not sUl(gest-
ing alliances. I am suggesting a 
regional organisation of the countries 
of South and South East Asia for com-
mon security and defence. 

Shri KaUka Sinp (Azamcarh): 
Does the hon. Member suggest that we 
should join military blocs? 

SIIrI M. R. Masani: No, I do not sug-
gest anything of the kind. I am say-
ing 1hat the uncommitted eounme. ot 
Asia, Uke Burma, Indonesia and Ceylon 

and othm, should be asked to -. 
and alt with us to Ibid out as to what 
can be dafte for the grater sec:urity of 
the region from eztemal aggreas\OII. 
Let such a group-it will not be a 
mllitary blOc, it will be a IIl'OIUP to&' 
common consultation-be the channel 
thrOUlh which torellD equipmea.t Cllll 
come into the country without foreipl 
trooPs or without forelp interference. 
Thereiore, I hope that this bogey of 
forelg.. troops marchinl up and down 
will not be needlessly raised here as 
was done in Banplore. 

This is the line of thought that I 
would suggest. Now, I will be told, 
"Are you not suggesting ~ 
extreme, when you suggest that diplo-
matic relations should be broken off 
with this aggressor regime?" Without 
any provocation, or much less, we have 
done as much. We have broken all 
diplomatic relations with South Africa 
and Portupl without anything com-
parable to what we have endured at 
the hands of the Chinese Communist 
Govemment. Even worse, we have no 
diplomatic relations with a friendly, 
helpful, co-operative country like 
Israel-a country that has done noth-
ing to us, whose existence we recOl-
nise but, tor good reasons tha t the 
Govemment alone knows, whom we 
fail to recolDise in the sense of accre-
diting a diplomatic misaion. If we can 
desist from having diplomatic relations 
with Israel, surely it is not asking too 
much that that very mild act of dt,.-
pleasure might be endowed on those 
who are aggressing apinst us, who 
have killed our people and who have 
on their hand. OUr men's blood. 

The Prime Minister's letter ends by 
saying to Mr. Chou En-lai: ''You will 
be an honoured guest when you come 
here." Undoubtedly the Prime Minis-
ter and the Government are entitled to 
Invite whoever they like as their 
honoured guests, but may I say that 
Mr. Chou En-lai will not be the 
honoured guest of the Indian peDple? He is not wanted here. If he comes, 
he will come aathe guest of the Gov-
ernment, we cannot help it, but tI!.e 
Indian ~  do not. WlIlt to shake 
liands with muider, with 1ho8e oil 
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whose IumcIlI • \he blood of our police_ 
men and armed fcm:es. Therefore, I 
110 want to dissociate thOle of us who 
feel differently on tIUa subject from 
this lDlfortunate invitation which, in 
lilY view, is a national hwniliation. 

8hrimati Benua Ray (MaIda): I 
welcome the President's Address, nnd 
.. ore especially do I welcome the men-
tion in it that India will not tolerate 
any unilateral action on the part of 
China, and that we shall defend our 
frontiers. 

The last speaker has said a nwnber 
of things, and I feel that he has con-
U'adicted himself and thus has made 
it quite obvious and clear that the 
invitation that our Prime Minister haS 
sent to the Prime Minister of China is 
not one which takes away by one iota 
the stand that we have taken in 
regard to this problem. 

In the recent note that has been sent 
from India to China, it has been made 
clear once again in unequivocal terms 
that India will not and cannot tolerate 
this incursion into her frontiers, and 
that the watershed is the natural bar-
rier which has existed for centuries. 
After this I think it was not necessary 
for my hon. friend Sllri M. R. Masani 
to make a speech which is more or less 
a speech of sabrerattling. I do not 
understand how it will help our cause 
or that of anyone in the world to 
merely threaten. I do not yield, and 
this side of the House does not yield, 
in any way to Sllri Masani or anyone 
else in love or patriotism of the coun-
try. We shall not yield any of our 
territories, and what has been taken 
we must have back. This is the stand 
We have taken, but our approach is 
the same as the approach whic:h this 
country had when the battle of free-
dom was on. It is the approach of 
non-violence, it is the approach of 
peaceful methods, and it Shri Masani 
thinks that we have lost our dignity 
because we invite someone to come to 
our land even though we do not agree 
with him, even though we know that 
they have done wrong to us, I do not 
BIIfte with it. But I do agree, and I 
iIIlnk this Rouse and the country more 

especially does agree that under no 
circwnstances will India tolerate 
aggression or concede her territories; 
it some of this is under foreign occu-
pation, we shall get it back. We hope 
that by this generous gesture if Iofr. 
Chou En-lai comes, In spite of what 
China has done, he will understand the 
atmosphere, and that things may 
change. But it does not mean that we 
shall be patient for all time; it doe. 
not mean we have Inexhaustible 
patience; it only mean. that to the 
extent possible, we shall pursue the 
path of peaceful negotiations, of a 
peaceful approach, and that is exactly 
what has been done. 

I do not agree with my hon. friend 
Shri A.'IOka Mehta either when he says 
that the whole frontiers of India have 
been thrown Into the melting pot. That 
is not correct. I know that people 
have their apprehensions, we all have 
apprehensions that our frontiers are 
violated. There are many things with 
which we are concerned, but we do 
not have any apprehensions that 
because Mr. Chou En-Iai has been 
Invited-and it has been made abun-
dantly clear to him and to his Gov-
ernment that Indis does not by one 
Inch change the stand that she ha. 
taken-we are conceding anything. 

I tum now to another point made 
in the President's Address, that is +.be 
need for unity In this country it our 
defence is to be eft'ective. This is 
most important, and I would suggest 
in all humility to the Prime Minister, 
who is not here at the moment, some-
thing that I once suggested In the pro-
visional Parliament, namely that at a 
time like this more especially, there is 
need for some kind of a coalition Gov-
ernment. I do think that the P.S.P. i. 
a party which is not opposed to us In 
any very violent way, that its econo-
mic policies are more or less the same 
as ours. III there any harm it we make 
a fine gesture and have a coalition 
between that party and ours at a time 
when the nation is in danger. 

8l11t Kallka BIDch: It i. your Indi-
'ridual opinion. 



1197 XAGHA 2'1, lBBl (SAKA) Addu.. "II the 
p,.uidet&t 

n91 

81lrbaat1 Rea .... Ray: I .m mere1y 
placing this before the Government. 
Members may not .cree, it Is my indi-
,,;dual opinion. I know th.t.t one 
time, many years back, there were 
Ilel'otiations with the Social1st Party, 
and it is not the Prime MInister's fault 
that they fell through at th.t time. I 
feel th.t now In a moment of eommon 
danger, perhaps if there is a coalition 
Government with a party with which 
we had negotiated earlier .... 

8hrl 8, M. Banerjee (Kanpur): 
What about the Muslim League? 

Shrlmati KeDUka Ray: I do not talk 
of communal or communist paioties 
which do not believe in democratic 
ways. 

Shrl Vajpayee (Balrampur): Why 
Kerala? 

Shrlmati Renuka Ray: What is even 
more important is the fact that in this 
country today insidious attempts, 1eli-
berate and underhand attempts, ore 
being made to infringe upon our 
national solidority. It is in the dark 
corners and crevices that a whispering 
campaign is going on, more especially 
in the frontier areas, in Darjeeling Dis-
trict, in NEFA, where disturbances 
have been created by agents p7'o"aca-
teuT, and in other parts of the frontier 
such as the Ladakh region and U.P. 
Wherever there are minorities who are 
fighting amongst each other, or where-
ever there are groups which quarrel, 
wherever there is any kind of weak-
ness, this kind of influence is penetrat-
ing. It is very unwholesome, and 
much mOre dangerous than anything 
else. I do not speak of those who, like 
Shri Masani, assail even our defence 
position. I do not speak of them. I 
know that they will do anything to 
oppose this Government. Nor do I 
speak of any party in the country as a 
party, because even if there are per-
sons who have extra-territorial IOY81-
ties, it is not on the basis of Darly 
that I fear them. It is not the known 
danger, but the subtle influences that 
are being utilised today to weaken our 
country. that have to be <!oped with. 

It is Icftcnm that In present times a 
. nation loses its territory not n_-
aarily by means of armies and war-
tare; there are other Influences. Then 
is the creation of areas of Inftueace 
through which a nation may lose It. 
very aoul, its backbone may be broken, 
ita cultural herltal'e deapoiled. 

11 lin. 

It is to these things that I draw the 
attention of Government, and more 
especially, of our Prime MInister. I 
would say that even if we are too 
cautious, it would not be wrong. But 
let us not give ourselves away to • 
.ense of complacency and thus be 
caught napping over these things. It 
is a very dangerous situation; tar more 
dangerous than the obvious situation 
about which Shri M. R. Maaani and 
other people have spoken. The Con-
stitution has given us the power to 
take steps against this type of treach-
ery and this type of disloyalty. As I 
said, it is not the known that we fear 
so much as those who are using under-
hand methods. We must take proper 
action against them, anned with the 
Constitution as we are in this matter. 
I have spent a lot of time speaking 011 
this situiltion which is uppermost fA 
our minds. 

Turning to the internal situation III 
India, the President's Address has 
drawn attention to the fact, and we 
w .. lcome it, that industrial production 
has gone up. It is also true that for 
the first time the depletion of our 
foreign exchange reserves has stopped, 
and to some extent there Is ~  
encouraging posi tion in regard to 
exports. 

But the most important thing ;n 
this country today is the increase of 
our agricultural production. Hp.re, 
unfortunately, we are in a very dllll-
cult position. I do not want to join 
the chorus of those who sing a swan-
song of frustration, but, neverthelE'5S, 
it i. necessary for us to focus atten-
tion on what is the most urgent oro-
blem today. It has been ~  
these are Government fleures-that our 
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acrIcultural production in Ibie COWltry 
·illhort of our demands only by 10 per 
cent. If that be so, why could not the 
neeesaary momentum have been creat-
ed by 1lUs time? Why eould we not 
have gone ahead in \his matter? I 
know that some people bewail fate 
that there are increasing prices, and 
there are inflationary trends in our 
economy. I do not hold the view that 
we can check this· altogether, more 
especially when we are in the midst 
of a developing economy. Neverthe-
less, there is truth in this, that so far 
as the food prices are concerned, ,ve 
must do something at least in regard 
to the prices of essential foodgrains. 
We have to do someth'ng in \hls 
regard, because food is an essential 
need of man. In fact, that is Ute 
most essential need of man. We need 
not think of kCl'"ping stocks of othC!r 
things at a time like this during the 
transitional period, but we must 'tave 
stocks ot foodgrains; even if we have 
stocks of other things, the;r significance 
hi not of such great moment, but if 
~  do not h.w .. food, which is the 

most clementary pre-requisite, then it 
beComes a serious matter. It is tor this 
that. we are having our developmental 
plans for increasing .toeks and tor 
iru.-reasing agricultural production. ,nd 
yet we have not gone ahead in thl! 
matter. I feel that there is bank-
ruptcy of wisdom in OUr minds. We 
are hesitant in our policies. If we 
believe that there is shortage in this 
eountry, and distr:bution must be 
~  and enforced properly so I.hat 
a\1 people, more pspecially the 
children, get nutritous food, then let 
us think of controls. But what is this 
irritating policy of having checks that 
are no checks, those zonal systems 
that merely provoke and do not lead 
to real results? How does it help us? 
We are importing foodgrains in order 
to avert famine, in order to deal with 
what we should have begun to deal 
with in another way. But, even -.!:Ie 
Import of foodgrains has not checked 
the rising prices. In one State, which 
has been much attacked, namely West 
Bengal. they did make an attentpt to 
brln« in price eontrols, but in isolation 

they could not go on with it, and, 
therefore, they had to withdra" trOl. 
that position. 

I know that there are many in this 
t'OWltry who are a11ergic to the word 
'conirols'. You may drop that word 
and use any other word you like, but 
it Is necessary when we are in short 
supply that Government should 
arrange .through some form ot State 
trading for enough food, in fact not 
merely arrange, but see that the ~
tribution of food goes on in the right 
way and that priorities are allotted 
in the right way. If that is not done, 
then how do we say that we talk about 
the welfare of children? How do we 
say that we give priority to the child-
ren of this nation? I had spoken once 
befor .. in this House about what war-
time Britain did, but even today '.ve 
have not found our way to do:ng th .t. 
Even in (he case of milk which could 
easily be rationed and distributed to 
children and nursing and expectant 
mothers, we seem to have failed to do 
anything. 

I would appeal to the Food Minister 
who is not hc.re at the moment that 
when the Demands for Grants rela!.ing 
to his Ministry come up here, he will 
give us some assurance that in the cas" 
of the nutr<lcu! diet for children, Gov-
ernment do intend, and have gone 
ahead in some way, to do something. 
So far, we have no policy in this mat-
ter. AE, I said, West Bengal has been 
blamed becau..e she did make ,.n 
attentpt at a policy which wa. the 
only policy which could be fol1o·.ved 
when We were in short supply. but 
she had to abandon it. Today, we are 
having these zones, or as I said, these 
merry irritant checks. but the price5 
are not controlled by these zones. I do 
not suggest that Government sho'11d 
try to control all types of prices. But 
I would suggest that at least they 
should concentrate on the prices t)f 
roodgrains and do something; to the 
extent that this will influence the oth!'r 
prices, they must do something t.o 
check the rising food prices. It dot'll 
not matter if the other prices go up 
during this period of a developing eee-
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nomy, to some extent. But let us be 
In II position to give food to our people 
lit rates at which they can buy It .... 

ShrJ BarIIIaD (Cooch-Bihar-Reserv-
ed-'Sch. CAstes): At economic ratea. 

Shrlmatl BeDaka 8&)': • •• at eco-
ROmiC rates, 110 that they can buy food 
for themselves and for their children. 
That should be the thing on which we 
mould concentrate in the home front. 

I now turn to another point about 
which I have spoken many times in 
this House. B\!.t before doing '0, I 
would submit that I regret that in the 
President's Address, there is no refer-
ence to the unprecedented floods that 
came to West Bengal in 1959. . In 1956, 
there were abnormal floods, and it was 
lIIIid that these were abnormal floods 
and that for the next ftfty years, 5uch 
floods might not come, but they have 
come again in 1959. I know that a 
flood con trol committee has been sct 
up, but the reason why I am drawing 
attention to this more particularly arid 
lpecifically is that it is very unfortu-
nate that the Farrakka barrage over 
the Ganga,. about which so much has 
been said, and about which Govern-
ment themselv,," have given an aSsur-
ance, has not yet been started. It will 
tak" time, no doubt, but it is unfor-
tunate that the ~  work haa 
not yet been started, although it is 
admitted that it will help to prevent 
floods in many regions of West Bengal, 
that it will rehabilitatE! the port of 
Calcutta and what is more that it will 
rehabilitate the region, ~  West 
~  I hope that when the budget 
IS. presented before the House, there 
Will not merely be an allocation for 
the Farrakka barrage, but when the 
~  for Grants relating to the 
Ministry of Irrigation and Power oome 
up, the Minister in charge will be able 
to ten us tha t the eanstruction worll: 
has actually started on the Farrakka 
Nrrage. 

I do not have much time at my dis-
~  ~ there are just one or two 

points whicbI would like to raise. One 
fill. these relates to the Pay Commls-
con's report. We have had a long 

discuaioft on the Report of the PaT 
Commission. I feel that whatever b. 
the legal pOlition, it is utterly anel 
morally wrong that for the aame work, 
the employees of the Central Govern-
ment should get more pay than thOR 
of the State Governments' or the local 
authorities. What has the teacher In 
the local authority done that he should 
be paid less than the chaprasi . of the 
Central Government? 

Mr. Speaker: Does the hon. Member 
suggest that for a period of ten years 
whatever is iptended to be given to ~ 
Central Government employees as an 
addition may be reserved and given 
away or distributed to the States? 

ShrImati Bemaka Ray: I do sua-
gest that the employees of the State 
Governments and local bodies should 
have been dealt with ftrst. 

Mr. Speaker: She believes that that 
will be the method by whioh there 
will be equalisa tion of salaries for 
the same work. 

ShrimaU Renuka Bay: Yes, for the 
same kind of work. I want to say 
that this differentiation is a relic of 
British days. When the British were 
here, their 1ast stronghold was the 
Central Government. The Provinces 
had transferred subjects. They did 
not care what the Provincial Govern-
ments paid to their employees. They 
wanted loyalty only at the Centre. 
But is it for us to continue this? I 
say to all Members on different sides 
of this House: have we. such 
bankruptcy of statesmanship that 
even apart from the fact that it is 
morally wrong, we do' not consider 
these other people in the S'8me con-
text? A sum of Rs. 55 crores is beina. 
spent to enhance the salaries of Cen-
tral Government servants. and no-
body is satisfied because on an indi-
vidual basis. it eames to little. 

An HOD. Member: It is Rs. 31 
crores. 

Shrlmatl Renuke 8&)': I thought thl!' 
Finance Minister said it was Ro. 5S 
crores. 
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81arl S. M. ....erjee: Ultimately 
lls. 115 crores. 

8brllllatl Kenab Ra,.: Ultimately 
Ill. 55 erares. But Rs. 55 crares is a 
big dent in our total wealth though 
individually it is very little. There· 
fore, I think it would be better if 
even at this staae we utilise the 
money already promised to give 
amenities for the children of these 
other ~ for thl!ir welfare, 
and raise their money wage on an 
individual basis. 

Lastly, before I conclude, I would 
ask the Government as to what Is 
happening to the Report of the Direct 
Taxes Administration Enquiry Com-
mittee alld their recommendations. 
Perhaps our cotler. may have a little 
more funds if what Shri Tyagi and 
his colleagues have suggested are 
taken into consideration more serious-
ly. This is a very sad state of dairs 
in our country. I wanted to deal 
with the administrative side, but there 
is no time. It is a very sad reflection 
on authority that the reports of Com-
mittees such as the Estimates Com-
'mittee, and the reports of study 
teams--so many authorities who take 
a great deal of trouble to make re-
commendations--are given so little 
eonsideration up till now. We are 
now going for a very large Third 
Plan. But how is it going to be im-
plemented? That is of far greater 
consequence. I will take some other 
opportunity to speak on it at length. 

Lastly .... 

Mr. Speaker: How many 'lasl1YI'? 

ShrbnaU Renuks Ray: Thank you 
vcry ~  I support the Presi-
dential Address. I am sorry I have 
!.ot been able to have the time . to 
speak on one or two other things. 

Mr. Speaker: There wl1l be other 
opportunities. 

Shri lta«hublr Sahal (Budaun): I 
take this opportunity of expressing 
my gratefulness to the President for 
the very lucid and exhaustive Add ... 

that he made to the Membe1-s of tile 
two Houses only very recently. Is 
that noble Addrels he dealt with a 
number of points, both on inter-
national dairs as well as os 
domestic matters. It will not be pos-
sible for any of us to deal with all 
those points, nor with many of them. 
Only a few can be taken up at the 
present moment in the limited time at 
our disposal 

I feel that the President has ve". 
right'ly given the topmost priOrity '-
the subject of China and Chinese 
intrusion into the borders of India. 
He has very rightly characterised this 
action on the part of China al 
a breach of faith. I am really sur-
prised that some of my' hon. friends 
here and outside should object to thia 
expression. lf it is a matter of truth, 
why should it be concealed? It is the 
feelings of this country which the 
President has rightly expressed in 
this term. I personally think it i. a 
very dignified term, though it is • 
strong one. At the same time, it It! 
a very restTained use of language. 

I personally think that. all this time 
we had not been able to understand 
China. All along, we were express-
ing our friend1y feelings towards 
China. While she was busy with her 
own border incursions, she was blam-
ing us for expansionist designs. Now 
this mentality and conduct on the 
part of China could not be understood 
by anyone of us. This is a very 
absurd position which was adopted by 
China, and I congratulate our Prime 
Minister on having taken up a ver,. 
peaceful approach, at the same time 
a verY ftrm approach, In this matter. 
It may be to the dislike of some of 
our esteemed friends here and out-
side. But it will be admitted by every-
body that. it has won us friends all 
over the world. We find today that 
China stands isolated in the Sino-
Indian dispute. Even as big a per-
sonality as Mr. Khrushchev has advis-
ed China to come to a peaceful settle-
ment with India. I think man,. of 
our friends will agree with me that 
the advice tendered by Mr. Khrush-
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chev win have some aalutary effect 
oil China. 

I am not at all suprised at the invi-
1IItl0n which' has been extended by 
our Prime Minister to the Prime MI-
nister of ChinK to meet him in the 
middle of March in New Delhi. I 
do not lind that there is any cause for 
consternation, as was ~  .. ~ from 
today's motion for adjournment. As 
the Prime Minister told us, we are 
brought up In a different atmosphere. 
I remember when the first non-co-
operati:m movement was on, Mahatma 
Gandhi was on meetin, terms with 
Lord Reading. I remember also that 
when we were all locked up in jail, 
when the civil disobedience movement 
was at its zenith, Mahatma Gandhi 
was again meeting Lord Irwin and 
came to an agreement with him 
known as Gandhi-Irwin agreement. I 
also remember that when the civil 
disobedience movement of 1931 was 
-going to be started Immediately. 
Mahatma Gandhi wanted to meet Lord 
Wellingdon: Where is the harm if 
Mr. Chou En-lal wants to meet our 
Prime Minister? Let him meet. 
There is no reversal of p01icy Involv-
ed. Our Prime Minister has made 
the whole thing crystal clear as to 
what is our stand. Let both Prime. 
Ministers meet Ifu:t let the world 
judge the results of that meeting. 
There Is nO . cause for consternation 
and there Is no reason for dissatisfac-
tion to be expressed in this House. 

The Prime Minister has not called 
upon the country to make a halt in 
its progress and in its 'preparation 
to meet the aggression of China. On 
the other hand, he has called upon 
the country to be prepared for the 
worst, even If we have to meet force 
with force. So there is no harm In 
extending that invitation. Are we 
prepared and are we taking all pro-
per steps to meet the aggression and 
to strengthen our unity? The Prime 
Minister has rightly called upon the 
country to push on with our indus-
trial progress, to push on' with our 
agrlcultura1 progress. We are really 
359(Ai) LSD--4. 

proud ihat our Industrial procress II 
really ,iving satisfaction to man, 
people in this country, although we 
wish that it should proceed with still 
greater speed. 

In this connection, I' am glad to 
note that a decision has been taken 
that the N.C.C., the Territorial Army 
aDd the Lok Sahayak Sena are goin, 
to be expanded. I feel that by these 
actions people will be heartened and 
will feel that our Government i8 
serious to meet the menace of China. 
Here, I would 1ike to offer a word of 
advice and suggestion to the Govern-
ment that compulsory milltary train-
ing should be introduced in all schools 
and colleges and universities because 
this is the ri,ht time when such a 
step could be taken, not only to make 
our student folk manly and improve 
their physique but to wean them away 
from indiscipline which is a canker in 
OUr society. 

Coming now to agricultural produc-
tion, as has been rightly pointed out 
by one of the hon. M.embers here yes-
terday, it is the weakest link In the 
whole chain. We should certainly 
feel ashamed of It. Look at the soar-
ing prices of foodgrains. Not only 
the Ford Foundation Committee but 
also the U.N. Mission Report has also 
laid stress on tsking serious steps to 
step up our agricultural production. 
I do not blame the Government for 
any indifference in this matter; but, 
we judge the whole thing by positive 
results. The results are disappoint-
ing. 

AD ROIl. Member: Who is to blame! 
The agricu1t.urlsts? 

Sbrl Ragbablr Sabal: Even where 
the Government have provided enough 
water tor irrigation, enough fertilize", 
enough good quality seed, we find that 
the yield from our land Is tbe lowest 
in thd wor1d. 

Now, as I said, this is not a matter 
for pride and I feel that we have not 
crea ted a sense of urgency in the 
people to take advantage of tb.,se 
amenities or facilities which have 
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been provided by Government. It is 
up to us to see that all these facilities 
which are being provided by Govern-
ment are taken fuU advantage ot 
I do not say that further progress 
should not be made, further irrigk' 
tion facilities should not be provided, 
further quantities of fertilizers should 
not be ~ or even more quanti-
ties of good seed. But, I say that 
the present quantities that are avail-
able are not being fully utilised and 
that we should evolve a machinery to 
see that those facilities are being 
fully utilised. 

In this connection, I very carefully 
listened to the remarks of my esteem-
ed friend Shri A. P. Jain yesterday, 
our former Food Minister. He did not 
have any particular observations to 
make in regard to agriculture because 
he happened to be our Agriculture 
Minister only very recently. But, he 
offered some remarks in connection 
with Community Development admi-
nistration. I have got very great res-
pect for Shri Jain; he comes from my 
own State and we are all proud of 
him. (Interruption); But, he has, 
unfortunately, made lome very 
sweeping remarks in regard to another 
Ministry. 

I thought that I was, perhaps, the 
greatest critic of the Community 
~ ~  Ministry In this House 

and I took pride over it (Inten-up-
non) . I took pride a. the construc-
tive critic but I find that he has 
outhE:roded Herod. He has characte-
rised the whole scheme as mis-con-
caived or nI-conceived and he has 
come to the conclusion that it has 
borne no results. 

AD Ron. Memller: Borne no childl 
(Interruptions) . 

Sbrl BqbDbIr SahaJ: He is entitled 
110 ~ his own honest opinion. But, 
I wish to ask him ... 

Sbrl Bn,J BaJ Smp (Firozabad): 
Whom? 

Sbrl RacbDblr Sabal: I wish to ask 
Shrl Jain, if he holds this opinion 

why did be not make it clear to our 
Prime Minister or to his Cabinet col-
leagues (lntelTUption) because our 
Prime Minister happens to be the 
ereatest advertiser of this Community 
Development movement not only In 
this country but all over the world. 
We are all really very gra leful to our 
Prime Minister for having made this 
movement a popular movement in this 
country and all over the world. Shri 
Jain should have made his position 
clear. He did not even take Parlia-
ment into confidence about his views: 
and, now, as last as 1960, he is telling 
us that the whole scheme is mis-
conceived, which means that all this 
time we were wasting all these funds. 
I think If this criticism had been 
made by some freelance on the other 
side that would have been excusable 
(intelTUption) . I am very sorry for 
him. Not only that: he has made 
some more remarks. 

11.1' 1m!. 

[MIl. DEPUTY-SP&AKi:R in the Chair] 
He says that a functional approach 
shOUld have been made in the Com-
munity Development scheme. I agree 
with him, to a certain extent; but is 
that possible? Even now I find that 
the Community Development Scheme 
Is being criticised, day in and day out, 
for being a top-heavy administration. 
And, there is some truth in it. 

If we are going to act on the advice 
of Shri Jain, think of the administra-
tive cost that it would amount to. 
What he want. is that at the village 
level, not only should there be a 
village level worker, whom he charac-
terises as a multi-purpose individual, 
but experts for every individual mat-
ter, for soil, for agriculture, for planta-
tion, for cooperatives, for this and for 
that. Even now, the village people 
feel that there are too. many officers. 
If Shri Jain's scheme is to materialise 
what would be the situation? Where 
to find all these? It Is not possible. 
He says that there should be experts 
not only at the village level but at 
the block leve1 also. It may be per-
fectly correct: but,. Is that possible' 
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Only yesterday we saw that even 
ezperts dil!er. We saw two experts 
cW!ered on the quality of railway 
sleepers. One set said they were per-
fectly good and the other experts said 
that they were bad. Even experts 
cW!er. Can we produce experts by 
prening one button? 

I am intimately connected with 10 
many activities of community deve-
lopment. At present, our Ministry i. 
busy with the training programme, 
from the highest level to the village 
level. 

SUI IInJ a.J 8tqb: From the 
Minister to the Gram Sewek. 

8hrl ",luablr 8ahal: But, are we 
satisfied. 

Mr. Deputy-Speaker: The hon. 
Member may conclude now. 

SUI Baa'babJr Saba!: Sir, I would 
!ike to have a few minutes more; and 
this is the last point. 

Mr. Deputy-Speaker: So far as liking 
is concerned every hon. Member 
wants to have more time. All riiht; 
he may have 3 or 4 minutes more. 

Sbrl Raa'bablr Sahal: I feel that 
if this argument i. carried to 
its logical conclusion, It will carry 
us nowhere. We cannot multiply so 
many officials in community develop-
ment either at the village level or 
the bloc level. The stress at the 
present moment Is' that the villagers 
themselves should be so trained so 
that we'have a very Ilmited number 
of officials. That is why "ram 
sahal/aka are beln, trained in all 
these matters. We are looking for-
ward to the day when the services of 
all these officers who have been deput-
ed to this department could be dis-
pensed with and everything could be 
controlled by the village people them-
ae'lves. 

While the physical results are some-
thing of which we can legitimately 
be proud, we have certainly failed In 
creating a new outlook. U Shri Jain 

had laid stress on that aspect, I wouIcl 
have agreed with him in entirety. We 
have failed In ereating a new urge 
and a new outlook. But that Is not 
a matter which can be achieved by 
sendin, experts or resortin, to func-
tional approach which Shri Jain has 
emphasised. I am sorry that Shri Jain 
should have ,one out of his way to 
criticise the Community Development 
Ministry ...... (lntenuptiona.) The 
bon. Member has explained that he 
has been relegated to the second posi-
tion now. I am &'lad if Shri Jain's 
views find an echo in the heart of so 
many of our esteemed friends here on 
the Opposition Benches. But let us 
see whether a time comes when Shrl 
Jain would be able to convert the 
entire House to his views. I think 
those views should be discussed at 
lengfh and we should be able to find 
out where the fault lie •. 

Bhrl P. K. OeD (Kalahandi): Sir, 
at the beginnl .. g I want to congratu-
late the President on his reall.tic and 
pa'riotic stand on the question of 
Chinese aggression. At the same time 
he has given a timely call to the 
nation for national unity and for eco-
nomic and i.. .. du.trial advancement. I 
beg to submit that as a corolllll'Y to 
this national preparedness and deter-
mina'ion to preserve India's integrity, 
he should have clearly stated that the 
Government would not hesitate to take 
extreme steps to drive away the 
Chinese from the Indian soil and to 
restore the lands occupied in Aksal 
Chi.."! and NEFA to India. I feel that 
in that part he has completely failed 
in not explaining the sentiment. to 
the people of this country. He has 
rather expressed the pious hope that 
China under the pressure of world 
public opinion will come to lome sort 
of an agreement with India. 

We know very well that though a 
state of belligerency does not exist 
between India and China, it would be 
hypocrisy to admit that the relation-
lIhip is cordial. You have seen th'at 
obstacles had been put to the Indian 
traders contrary to trade agreements of 
1854. Our frontier guards have been 
taken as captives and 8ubjected to all 
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sorts of third degree methods in de-
finance of all cannons of international 
law and that has been discussed in this 
House previously. Very rightly my 
hon. friend Shri Masani has paid com-
pliments to Shri Karam Singh for his 
patriotic duty. We have seen that 
our diplomats in China have been 
subjected to difficult living cO!lditions. 

The Chinese are 'very regular in 
reiterating Panchsheel in the last para-
graph of every eommullica'ion that 
has been sent to us but we have seen 
that this reiteration has not stood in 
the way of their going in the manner 
they have done. A:I the protracted 
negotiations have not yielded any 
fruit. It has rather worsened our 
relations. We have noticed that in 
every communication not only the 
old claims are affirmed but new one. 
are asserted. I think that 47,000 sq. 
miles territory is the latest claim of 
the Chinese and I do not know what 
wlIl be the further claim when Mr. 
Chau En-Lal visits Delhi. I feel that 
at this Btap In,. negotiation wou: 
be futile. 

At the same time, I congratulate 
the Ministry of External Affairs for 
having published a fully documented 
and massive aUas reproducing the 
various old maps, specially thOse in-
teresting ones which were prepared by 
the Chinese authorities and which go 
to prove the validity of our frontiers. 
Especially the most in'eresti!!g part of 
it Is the reproduction of the famous 
map which was prepared to illustrate 
article 9 of the Simla Convention, 
defining thll MacMahon Line and it 
has been signed in the most picturesque 
caligraphy by the Chinese and Tibetan 
represen'atives as a token of their 
acceptance. All these docume:l!s go 
to prove the soundness of OUr caae 
and I think. we should take firm 
action to, expel the Chinese and not 
to go in for any negotiation unless 
and until our land is cleared com-
pletely of the bandits. 

It Is a painful thl!lg to learn that 
our Prime Minister has invited the 

Chinese Premier to Delhi. A few 
days back sucll an invitation of the 
Chinese. Premier to Rangoon wlUi 
rejected by our Prime Minister. That 
was the line the country has been 
thinking about because we were all 
afraid that Rangoon may be a ~ 
tion of the Munich Conference. 
Today, I fail to understand what cir-
cumstances have changed and what 
reasonings have prevailed on our 
Prime Minister. to invite Mr. Chou 
En-Lal to Delhi. In this connection, 
I would draw your attention to page 2 
01 the President's Address where he 
83YS: 

"My Government, therefore, 
pursues a policy both of a peace-
ful approach, by negotia tion 
under appropriate conditions .. :." 

I would like to know if the appro-
priate condition is . .not tor the Chinese 
to clear the occupied territory. The 
lame conditions as before have pre-
vailed. Even then OUr Prime Minis-
ter has gone to the extent of extend-
ing a'i invitation to a Prime Minis-
ter of a hostile country. 

Another painful thing of the 
present development is the freedom 
that Is given to China to purchase the 
various strategic war ma!erials from 
this country, especially jute and jute 
producta which have increased to 
tremendous proportions in rec .. nt 
years. I think there should be a stop 
to all these, as these materials may 
be used Bgainst us. 

Coming to the home frD!lt, I beg to 
submit my most painful surprbe at 
the omission in the Address of any 
reference to the integration of the 
outlying Oriya tracts with Orissa. 
When the bilingual State of Bombay 
which was sometime back considered 
to be an irrevocable decision is 
going to be bifurcated into two States 
of Mahagujarat and Maharashtra with 
great jubilation, it will lie a great 
pity If the fate of the ouUying Oriya 
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tracts of Seralkella and Kharaswan in 
Bihar and some areas in Bastar, 
Raipur, Raigarli. Districts 01 Madhya 
Pradesh and Srikakulam and Visakha-
patnam ~  of Andhru Pr3desh 
still remain to be undecided. (Inter-
ruptions.) I beg to submit that the 
whole question should be reopened 
and a boundary commission should be 
formed on the basis 01 the Pataskar 
formula. Then justice will be done to 
all parties. 

Sir, our Government is ~  
in the know of the deep-seated dis-
content that is prevailing in Orissa 
regarding the adjustment 01 the 
boundaries which is a very legal 
claim. In thii connection, I would like 
to brinK to your notice that on various 
occasions it has been poL"lted out to 
the Commissioner for Linguistic 
Minorities as to how a deliberate and 
systematic attempt has been made to 
suppress the language and culture 01 
the Oriyas in those areas. Let me 
take the case of Seralkela and Khar-
sawan. In the 1941 census a popu-
lation of only 1,000 persons were there 
with Hindi as their mother tongue. 
In 1951 it suddenly rose to 23,633 as 
against an Oriya-speaking population 
of 60,000. According to the latest 
statement made by the Minister 01 
Education, Bihar, we came to know 
that at the moment there are 257 
Hindi primary schools with 9,000 and 
odd students and 79 Oriya primary 
schools with 2,000 and odd students. 
If that be so, it means that 40 per 
cent of the Hindi speakL"lg population 
are "citizens" of school going age. I 
cannot understand how this high in-
cidence of infancY prevails in the 
Hindi-speaking population. It 18 . 
absurd. 

There is a deliberate denial of the 
rights guaranteed under the CO!Istitu-
tion to the linguistic minorities. When 
the national literacy stands at 16 per 
cent 4 Per cent of literacy among 
the OrIyas goes to prove that there 18 
,omething wrong somewhere. 

Settlement records in that area used 
to be kept In the relionallan,ua,e-

~  settlement operations used 
to be conducted in that language. 
Now we find that settlement opera-
tions are being conducted in Hindi. 

Apart from the negation of cultural 
rights 01 the local people, we often 
find that they undergo innumerable 
economic hardships. The Oriya 
villages are not so well developed as 
the non-Oriya pockets. The Oriyas do 
not get suitable jobs in spite of their 
qualifications. Sir, not only adminis-
trative convenience but consideration 
of civilised human values should 
prompt ~ Government to re-examine 
the whole question and, if possible, to 
appoint a boundary commissiO!l at an 
early 8tage. 

Sir, my speech would not be con.-
plete wi'.hout a reference to the most 
controversial suggestion regarding the 
appointment 01 a high-powered tribu-
nal to go into the conduct 01 persons 
placed high in our national life. I 
am glad to know that our Prime 
Minister has been thL"lking in right 
earnest in that line, and in his recent 
utterances at Bangalore he expresded 
a view that the Ministers should 
declare their assets. It would not be 
out 01 place, Sir, to say that in 1954, 
as a member of the Orissa LegisIaLive 
Assembly, on behalf 01 my party I 
introduced a non-official Bill, and the 
name 01 that Bill was "The Orissa 
Declaration and Periodical Variflcatlon 
of the Public Servants Properties 
Bill". That was negatived at that 
time by the brute majority of the 
Congress Party in the Assembly. 

8hr1 8arendranath Dwll'ed,. (Ken-
drapara) : Why don't yoU bring it 
now? 

8hrl P. K. Dee: Now, after the 
Ganatantra Parishad joined the coali" 
tion, it is a good thing that at the 
direction of that party the Ministers 
belonging to GL'iatantra Parisluad 
there have declared their assets and 
they are subject to verification at any 

. time. It is a good thing that the main 
ruling party 01 the country today and 
its government have been thinkin, 
exactly in the line which was .uaest-
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eel by my party six yellrl back. They 
wanted to act in that iL'le but the 
suggestion was then rejected by the 
brute majority of the Congress. 

I do not appreciate the appointment 
of a whole-time tribunal for this pur-
pose, but I want an as3urance from 
the Prime Minister that an ad '.or: 
tribunal will be appointed to enquire 
when specific charges are brought In 
agaL'lst persons placed hilh in public 
life. 

An Bon. Member: He has promised 
that. 

Shrl P. K. Deo: Lastly, I be, to 
submit that it is a gOOd Ibilll that the 
President's ProclamaLion so far as 
Kerala is concerned is going to give 
place to the n017llal constitutional 
machinery which is going to be res-
tored very soon. At the same time, I 
congrat!llate the people of Kerala for 
having taught a very good lesson to 
our Communist friends tor their a."ti-
national stand and the way they 
reacted to the que3tion of Chinese 
aggression. But, at the same time, I 
express my regret at :he tact that the 
communal forces in certain parts of 
this country are raising their ugly 
heads as an afterma th of this Kerala 
elections, and I draw your attention to 
the vr.rious resolutio:u of the Congress 
Party and the Praja-Sociallst Party 
which have made it a regular feature 
to pass resolutions in their conferen-
ces that they will have no truck with 
any communal or Communist Party of 
the conntry. But, Sir, adversity makes 
strange bed fellows. It is a grea' pity 
that even for the purpose of elections 
they have sacrificed the very principle 
on which they have been speaking to 
the people so long. 

-hrl Siva Raj (Chingleput-Reserv-
ed-Sch. Castes): Mr. Ueputy-Speaker, 
Sir, the China cloud seems to hanl 
rather heavily in this House and cast 
its shadow on many other issues which 
ean be raised in thl. debate on the 
Motion of Thanks to the President for 
hiI addreu. Nevertheleu, SIr, th1a 

came all of a sudden, this invitation 
by our Prime Minister to Mr. Chou 

. En-Lei, at least it was not In accord-
ance with the view that we all took 
on this question especially In th1a 
House. I thouCht any such meeting 
or negotiation, by whatever term you 
might like to call it, should be made 
en the condition precedent, namely, 
that the Chinese ouaht to vacate aU 
the territories which they have occu-
pied. It Is on that basis we thought 
this House dispersed last time with 
the view that the Chinese ou,ht to 
vacate the aggression it at all there 
should be any negotia' ion, settlement 
or meeting-by whatever term people 
may like to call it on this occasion. 

I am only surprised that our Prime 
Minister who lays claim that he haa 
been trained under the peaceful and 
non-violent teachings of Mahatma 
Gandhi has not lone further and 
learn \ the other big lesson, nameiy, 
that if and when-a.'ld all human 
beings are liable to err-he makes a 
mistake or commits an error he must 
admit it in the public, as Gandhiji 
did, that it was a Himalayan blunder. 
I hope In this case he will come to 
the House and say that in inviting Mr. 
Chou En-Lai he has commit'ed this 
blunder. I do not want to go to the 
exces3es to which my hon. friends 
Shri Manni and others went in this 
matter of China border dispute. I 
think every effort ought to be made, 
undoubtedly, even at 'he last mODlcnt, 
to see whether the opponent can ba 
brought round by peaceful negotia-
tions. 

One ~  of this Address Is the 
reference made by the Pre3'dent to 
the stream of foreign visitors who 
came to our cou.'ltry. It is undoub-
tedly a sign of the importance and the 
stature that ,India occupies in the inter-
national world. We have always 
been ready to welcome these foreign 
visitors coming as most of them did 
with the ostensible purpose of helP-' 
ing India In her economic and indus-
trial development a.'ld also to get the 
aid of India in their C8UM for the 
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furtherance of peace. Most notable 
were the two visits, one by the Pre-
sident of the United States of America, 
President Eisenhower and the other 
by the Premier of Soviet Russia, 
Mr. Khruschev. The trend these days 
seems to be that, apart from the 
ideology far which these persons stand 
1or-it does not matter-they all 
agree, or at any rate attempt to agree, 
on a pol icy of peace and friendship 
in the world. While Mr. Eisenhower 
said "family, peace, food and freedom", 
Mr. Kruschev stands for what is 
called disarmament. I think this dis-
armament is received now by us with 
hope and gratitude. I do hope that 
we on our part will help in such a 
manner as is possible for our Govern-
ment and people to further this cause 
of world peace and disarmament. 

Unfortunately, however, while dis-
cussing about peace and disarmament, 
the French nation has conducted 
nuclear tests in the Sahara desert: not 
that they are unwilling for world 
peace, not that they do not know the 
consequences of the 'atomic tests, but 
j' i. problbly to test their own capa-
city for the production of these 
nuclear weapons if not on par with 
the United States and the USSR, but 
at any rate sufticientIy near them 
in the matter ~ In these 
'nuclear weapons. That i. perhaps 
quite a legitim'ate aim, I suppose, with 
which they have done it. I know 
80me of the young hopeful. in our 
country also suggest that we should 
also take to the manufacture of 'hese 
nuclear bombs and we must also try 
the test in some part of this country: 
I hope it is not in the deserts of 
Rajasthan in any case. But tha' seems 
to be the trend. So, in all this con-
fusion I think we on Our part should 
help to come to an understanding to 
achieve some unity of purpose in 
order to see that this cause of world 
peace is achieved. 

Not merely this China clouda 
many other issues. We must also see 
that the other important questions 
8uch as the question of, or the pro-
blem of, our Indian nationals 1D 

Ceylon' and the problem of Indian. 
in South Afr'ca and the problem oi 
Indians in Goa, are settled. In all 
these respects also, we must not stop 
our ellort. We must pursue our 
efforts to solve ~ problems in such 
a manner as is p03sible and in a 
manner which appeals to the Union 
Government today, and because of the 
issues of peace and disarmament these 
issues should not be giver. the go-by. 

The Address, in the first place, 
refers to the progress made in tho! 
industrialisaUon of the country. The 
President has been good enough to 
give the record of achievements made 
in this direction; not merely in the 
matter of steel plants bllt in the 
matter of cement and aluminium fac-
tories. He has aLa referrpd b defen-
Ce produc'ion and the self-suftlciency 
which is aimed at in the maLter of 
defence equipment in th's country, 
He also has mentioned about the rail-
ways and what the railways are try-
ing to do in the matter of, self-sulll-
ciency in the matter of equipment, 
wagons and the locomotives ~  the 
like, though he ha; not men\io"ed 
anything about the sleepe's. I 
suppose it is not possible. Neverthe-

'less, progress has been made to the 
extent tha' is pos,ible and ;t is a 
record on which we must congratu-
late the Government. 

On the agricultural front, however 
things have not gone so well and not 
as fast as we all wish it sl;tould. One 
feel. that in a way this excessive 
industrialisation has cast Its reper-
cussion upon the agricultural fronl. 
One also fears Ih.t too much of in-
dustrialisation might lead to the 
lapping of the agricultural economy 
in this country. Particularly, we find 
that apart from' 'he fact that there is 
short supply in the matter of food-
grains for the increasing population of 
bdia, the question of distribution of 
these foodgrains also comes up. It 
i. a tragedy to see that the very person 
who cultivates his soil and who 
sees from day to day to the harvest 
of the crops, the corn-fJ'ower and the 
paddy grower, Is not able to get. 
morsel of the grain at times even 
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though the birds and the qeasts 
around him get the opportunity to 
have a go at their produce. Such is 
the kind of distribution wp are having 
in this country. It has been brought 
to the notice of both the Central 
Gover!lment and the State Govern-
ments as to how food production can 
be increased more particularly by 
the allotment of lands to the landless 
labourers by reclaiming a lot of cul-
tivable waste-land. 'we do not not 
know what attempts have been made 
In this direction. We would like to 
aee that as far as POSSible all tne 
cul!ivable waste-land must be brought 
under the plougn and to see that aU 
these lands are allotted to the land-
less labourers in India. That will 
go to increase prodUction undoubted-
ly. 

We have had an example recently 
on account of the efforts of the Re-
publican Party of which I have the 
honour to be the President. Owing 
to our efforts in five districts of the 
Bombay Sta Ie they have been able to 
get 36 lakh acres of land, by putting 
pressure upon the Government,-what 
they call land satyagraha. I think the 
Bombay Government was both kind 
and sensible enough to accede to the 
demand and ultimately they granted 
36 lakh acres. Before the agi ta tion 
they said that the lands were not 
available for cultivation. Anyway we 
Ieel that if honest attempts are made 
both by the' Government and the peo-
ple who are interested in the welfare 
of these poor rural population, a lot 
of land will be available. 

Next, I must refer to the risin, 
price of foodgrains and other essen-
tial commodities. It is a pity to see 
that people cannot get things at what 
is called a fair price and yet one looks 
on to the moral progress that our 
country has made. This reminds me 
of one thing: years ago, there used 
to be a report sent periodically to the 
Secretary of State for India; it was 
called a note on the material and 
moral pr0lres. of India. It started 

with moral progress and then dealt 
with material progress and the con-
ditions in India. Therein they gave 
an account of the famine this, that 
and the other. I wish that the Presl-
den t's report referred to some such 
mC/ral progress. I am afraid on the 
moral front, far from there being any 
progress, we are on the decline. 

For instance, ill the matter of 
rising prices of foodgrains and other 
essential commoditions, there is black-
marketing. This also reminds me 
of something which I had read some-
time before and which seems to have 
been put in th" words CIt MahutDlI. 
Gandhi. This is what he seems to 
have said: 

"High rising prices are due to 
the fraud of the business. Now 
we are free. We must do honest 
work somewhere at le3st. The 
apprehension of rising prices is 
there because we are scoundrels 
and cheats. Business men do 
not kr.ow how to earn an honest 
ppnny. I am ashamed to say all 
theSe things. How could pan-
challat raj be established under 
thP present conditions?" 

14hrs. 
This is what Gandhiji is sup-

posed to have stated. That is 
the reason why I said that the 
President should have referred 
to ~ decline in-I do not know what 
to say-morality. It has declined in 
the moral front. It is not merely 
bI8l'k-marketing; we also find, for 
instance, that .student indiscipline has 
assumed such proportions that it is a 
matter for pity that no control can 
be exercised over the students at a 
time when such control is necessary 
in their own in terest and in the In-
luest of the future generations of the 
country. It is incredible that every-
where students should take the law 
into their own hands. 

There is another matter in Which, I 
suppose, there is a sort. of decline on 
the moral front; I refer to the kind of 
nepotism one finds everywhere. Cor-
ruption has fleured so much In the 
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last tew days. There are a number 
of instances of corruption. In every 
CO:.LIl1.ry thert! is corruption, but the 
more important dan,er is that cor-
ruption is probably recognised as a 
80rt of normal pattern of conduct in 
our country. That ought not to bo 
encouraged. 

According to me, corruption is not 
10 much a course of conduct, as a 
&tate of mind, which either on account 
of parochialism, communalism or 
casteism, is prepared to sacrifice truth 
and honesty for securing one's own 
ends. That Is also a kind of corrup-
tion. I am not merely referring to 
corruption where one blaek,uard in 
power deals with another blackguard 
on a proftt basis to do a wron, thin, 
to the detriment of honest citizens. 
That is the worst form of corruption. 
I have in mind the general tempera-
ment or state of mind where people 
think that there is no harm in doing 
a thing like that. If tbey do II wrong 
thing, they want to justify it on the 
ground of provincialism, parochialism 
or casteism. That is the sort of cor-
ruption, which I think is prevalent In 
this country. I think the President, 
in his Address has not given us a lead 
in this matter as to how best this 
ought to be put down. 

There is one other matter which 
hid become stale and many have al-
",cdy referred to it. There seems to 
be an impression in the 'public mind 
-it does not matter how much we 
protest here-that the Union Govern-
ment, particularly the Prime Minister 
I. trying to fight shy of the challenge 
that has been thrown to him by Shrl 
C. D. Deshmukh. It is, of course, very 
difficult for the Prime Minister over-
burdened 8S he Is already with many 
problems at various kinds to deal with 
It immediately nevertheless, he has 
got a duty to this House. This House, 
having got cognizance of the matter, 
must dispose of it in a suitable man-
lier and it Is his responsibility to 
satisfy tbe House 8S to how he Is 
going to deal with this matter. I am 
not going to talk of personalities, be-
cause we do not know the personaH-

ties. I am not goin, to talk about the 
charges, beeallst! I du not know the 
charges. It i. rather amazin, that 
the Prime Minister should get up and 
ask, "What are the charges?" In fact, 
we are waiting to know the charges 
from ~ PTime Mini6ter as revealed 
to him by Shrl Deshmukh. 

Shri Hecla (NlZamabad): Shrl 
nushmllkh has not revealed the char-
ges; that is what the Prime Minister 
says. 

Shri KhllSliwaqt Bal (Kheri): Why 
not place all the correspondence be-
fore the House? 

Shri Siva Raj: My only anxiety Is 
to see that the man in the street does 
not talk of it all the time in every 
nook IIlld cum<!'l". :t is a matter on 
which we should all agree that Irres-
pective at the consequences either to 
individuals or even to ~  we: 
must see that the 1sir name of our 
country is not unduly tarnished. 

Shrl SBJICIUlIIB (Koraput-Reserved 
-Sch. Tribes): Mr. Deputy-Speaker, 
Sir, I want to congratu ate the Presi-
dent on his excellent speech. In doi .... 
so, I will make a tew remarks. 

The President's speech Is elaborate 
and exhaustive. ·It speaks of the steps 
that are to be taken and also strikes 
a note of boldness. There is mention 
of the dilferent development pro-
grammes, about the wor!dn, of mine., 
multi-purpose river valley projects 
and other development works thRt are 
to be eecuted for raising the stand-
ard of living of the country and alro 
food production. The steps to bfI 
taken must be so elaborate that decent 
living standard must be ensured for 
years to come. 

Coming to the def"nce problem of 
the country, the north-east and north-
west frontiers must be fortified. When 
the Sino-Indian dispute was discus.-
ed some of the top-ranking Members 
of' this House made SUilestlons 10!' 
the successful Implementation of the 
development proerammes on the ber-
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de£. ThlOY saiJ, J"oacb must be im-
proved and modern amenities must 
be made available to the people there. 
Whun aggrt-ssion took place in the 
.initial stales, there was panic and a 
sense of insecurity among the people 
living on the border. But when the 
anny took it over, now there is a 
sense of security and safety amonll 
the people. Further developments 
must be made thp.J"e so that the peo-
pip. may feel a furthp.r Sl'11se of safety 
and security. It is gratifying to find 
from the newspapers that U.P. Gov-
ernmp.nt has made ROmp. provision in 
the budget for the development of the 
horrlers there. I hope similar steps 
will be hken in the other horder 
Sta tes also. 

The food problem il so acute in 
this country that unless we take Inme 
special .te"., the whole economic 
structure of the country may collapse. 
Yt-.terday, Shri A. P. Jain, former 
Food and Agriculture Minister, made 
a suggestion about I\II all-India service 
for agriculture. I agree with him, 
becau3e food production should not be 
~  .ubj""t; it must be made an aU-

Il'dia subject, SO that the problem 
may be tackled on an aU-India level. 
At ~  the Instructions issued by 
the Centre to the difterent States on 
different occasions are only shelved 
in thP. secretariat level of the State 
Governments. It is not their fault, 

~ ~ the Centre wants the problem 
to be tackled on a war-footing. but 
the State Governments have no 
~  to tackle the problem in 

that way. So, it is no use asking the 
Stllte Governments to tackle the prob-
lem in the way the Government of 
India wants. Already, instructions 
issued from the Centre are not bein, 
properly attended to, though they are 

~  to the district magistrates, 
because the district magistrates are 
10 over worked with their own prob-
lems of law and order and other 
development works of the States that 
·they are not able to devote proper 
.attentlon to this aspect, with the re-
.lUlt that the food problem is not beinI 

attended to. In this connection, there 
is the question of decentralisation, 
which means the creation of gram 
panchayats, IIram samities and zWa 
parishads: U these bodies are created, 
I think they will be in a position to 
take up and tackle the problem of 

. food production. Now all the States 
are not moving in this direction. Only 
Andhra and Rajasthan have embarkecl 
on the scheme ot decentralisation. It 
is to be seen how it will succeed. 

Yesterday, Shri A. P. Jain, our for-
mer Food Minister, stated that com-
munity projects have not been much 
of a success here. In· all those areaS 
where there is political and social 
awakening, the community projp.cU 
are very successful. The Prime 
Minister was pleased to say that the 
State of Andhra has gone ahead In 
this direction very well. In all those 
areas where there is social education, 
th"se schemes are progressing well. 
It is no ~ .aying that the Comm .. -
nit,Y' Project programme Is not satis-
factory. If there is any detect in the 
programme, it must be rectitled and 
remedied. 

In order to make the programme 
more broad-baSj!d, we must create 
social consciousness In the pleople. 
Tne Community Development pro-
gramme was tlrst initiated in the year 
1952. It is true that any new pro-
gramme will have impetus and pro-
gress in the initial stages and after 
some time there will be some slack-
ness. So. In order to create enthu-
siasm in the programme, we are 
having seminars and training camps 
fol' village level ~  Hitherto, 
the training for village level worker 
was only for six months. In view 
of the stupendous nature of the pro-
gramme It was felt that the training 
ot six months is quite Insufficient and 
80 it has now been extended to tw:· 
years. Then, every year there is a 
meeting of the Development Commis-
sioners; They hold in each State, 
training Camps of the officials and 
non-officials to exchange ~  Jlvea 
If there Is any defect In the prOgreH 
of the programme, it is only local. It 



MOUOR em MAGHA 27, 1881 (SAKA) AdcWess bv the 
I'NIideftt 

eannot be said that the whole pro-
lP'amme Is defective and Is not pro-
.. -m.. 

If that Is 80, then there would have 
been no clamour for the startin, of 
new Community Projects and deve-
lopment blocks. The object of the 
Government is to cover the entire 
country by the year 1963. But the 
people want the date to be advanced 
~ that every area in the country can 
be covered by this scheme soon, and 
the people can get the beneftt of the 
programme as early as they can. 
'!'herefore, it is not correct to say that 
the Community Projects on the whole 
have been a failure. 

The program 'lie can be successful 
only If public participate In the pro-
lP'&mme. for the construction of roads, 
weUs, schools and hospitals. Com-
munity development means social 
development, spiritual development 
ad other devblop:nenta. Social deve-
lcpmw\ catlr.ct b., nu,ksurcd In mone-
tary terms. It can be measured only 
by the social awakening of the people. 
The community projects can be made 
more elaborate, more exhaustive and 
more progressive by having more of 
propalanda machinery and perlonnel 

Coming to the abolition of double-
member constituencies, which has 
"""n mentioned in the Presldent'H 

. Address, In Para 39 I am not In favour 
of continuln, the double-member 
constituencies, because it goes against 
the interests of the members of the 
Scheduled Caste. and Scheduled 
Tribes. Because, if there Is 
a double-member constituency, the 
area will be so unwiedly that it is not 
possible to cover the entire area and 
to have contact wl'h the people In a 
humane way. Before the commen-
cement of the Constitution, when 
there was no adult franchise, the 
harijans and the adivasls had no 
franchise and so there was no neces-
Iity for the representatives to meet 
them or look after their benellts, and 
the result has been that those areas 
have not been developed to the extent 
Government or tbelr leaders want. 
Row the Government is thinkiD, 

wisely titat the double member COD-
stituencie. should be abolished. It 
they are there, the area will be un-
wieldly and the responsibility is aIsa 
of two members. It there is joint rea-
ponsibility, it will be the reaponaibUity 
of nobody. 

Some members think that if they 
are left to themselves, members of 
the Scheduled Castes and Scheduled 
Tribes cannot ,et elected. That Is 
a wrong notion. In 1952 I was repr.-
sentin, a single-member constituency, 
and I got elected uncontested. Now, 
if it is e reserved constituency, there 
will be so many rivals, because thr.re 
are so mall7 classes and creeds. On 
the other hand, if it is a single mem-
ber constituency and there is one 
suitable candidate, the other candi-
dates, whether they belon, to the 
opposition or other parties, they may 
not contest. In the 1957 elections, 
because I was standing from a double-
member constitllp.ncy, I had to con-
test in the p.lections. 

Then, if it is a rlollble-member con-
stituency, the spade work in the con-
stitu-ency will always be left on the 
shoulders of the reserved member. 
The Renera! candidate will aJways be 
roaming about attt>71ding meetinR! and 
functions. The reserved candirl.te 
will have to go from place to place, 
maintain ~  with the people lind 
bring their difficulties to the notice of 
tbe Government. At the same time, 
he m.y nC't be very eft'ectlve In the 
Assemblies nr in Parliament thoul(h 
be may be elfective in biB constituency. 
So, I am of the opinion that double-
member constituencies should be 
abolished and single-member consti-
tuencies should be introduced in all 
tbe States. 

It is not correct to say tbat mem-
bers of the Scbeduled Caste and 
Scheduled Tribe. will not get eJected 
if there are no double-member ~
stituencies. On the other band, I am 
of the opinion that they wi!! ,et a 
thumping majority if there are sinlle 
member conltltuencles. 

Article 839 of the ConatftutlOD 
refers to the appointment of a Com-
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mission to study the economic and 
social condition of the Adivasis. Be-
cause it is mandetory on the Gov-
ernment. I think the Government 
have already decided about it and the 
Commission is going to come Into 
existence very shortly. 1 would sub-
mit that the composition of the Com-
mission should be such that more 
nJembers of the Scheduled Castes are 
included in it sO that they can repl'e-
sent the intereSts of the people VEry 
welL Prior to this Commission, though 
some other commissions were apPOint-
ed. members of the Scheduled Tribes 
have not been properly • represented 
there. Of course, it is true that even 
others may be interested in the wel-
fare of the Adivasis, but they may not 
be well-informed. The problems of 
the Scheduled Tribes are so peculiar 
and so technical that unless a man is 
in constont touch with them and haa 
got living contact with them he can-
not understand or appreciate them. 
Many people are not interested In the 
problems of the Adivasis and Sche-
duled Castes, because they do not 
know their problems. 

Now coming to the multi-purpose 
tribal blocks, I would say that though 
now a committee has been appointed 
under the able and efficient tribal an-
thTopologist, Dr. Elwin, it has not been 
able to produce a valuable report so 
far because there are so many geogra-
phical and also topogTaphical difficul-
ties. They are not able to cover tile 
entire area so far in view of the com-
munication difficulties and ali thoBe 
thing!. s.. iI. order teo have a more 
elaborate ahd exhaustive study of the 
Adivasi problem, the Committee 
members must be from luch areal 
where they have been working life-
long and where they have been de-
voting most of their time for thP. wel-
fare of the tribal people. If the Com-
mittees are not properly constituted, 
I think the wishes of the Government 
will not be fulfilled. 

Lastly, I may point out that Sbrl' 
. P. K. Dea, has BUgl/ested that at the 
mstance of hi. party the hon. Prime 

President L.;; 

Minister haa made a declaration that 
the people in hil/h authority must 
make a declaration of the properiy 
that they are havinl/. Shri P. K. Deo 
might have made this remark with 
some purpose in future, but very 
recently he has also held a conference 
0,[ lJa wOl·krr. In my constituency 
wbere he said that at the instance of" 
his party and himself the ~  
of India have been mDvinl/ to m3ke 
this declaration. But 1 want to know 
from him by way of clarification whe-
ther he has made any mention of this 
in his paTty manifesto of 1957 on 
which he has been compaigning for 
the success of his party. MorcovP.1', 
his party has been here 'since 1952. 
Has any of his Members moved anY' 
1't:80lution or brought it in the form 
of a Bill? 1 just want to know w}oe-
ther all these things have been thought 
out. 
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~ mf..n: I ~  
II I ~  

Shri Reda (Nizamabad): First of 
an. I would like to refer to the very 
serious problem which our country 
Is facing Internally, namely the prob-
lem of unemployment. Under-
employment, part.lal employment or 
seasonal unemployment are just Its 
di1ferent names or features. While 
we are thinkin, about this problem 
it ·creates certsin aspects of which we 
have to take cognizance. 

There are certain places where 
then is 110 ;;r,employmellt. 1 mRke 
this bold assertion because I re-
present a constituency, the major 
portion of which is not facin, the 
problem of unemployment. Rather. It 
Is lacing a dil!erent kind of problems, 
namely the problems of prosperity. 
The point is that a 8ucar factory, the 
largest in the country, crushing about 
4000 tons of sugarcane a day has 
created a situation there and hu 
created a problem there, which I)ur 
country is not Civing thou,ht to to-
day. ' 

The problems are these. The mini-
mum wage lor the agricultural 
bbourer there Is about RI. 2; on cer-
tain days, It rises up to Rs. 4. In 
ipite of thh, the community develop-
ment pro,ramme there Inslsta IlIl 
cottale industries. No cottage indus-
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try can live more than eliM umu. 
Even the Ambar Charkha, if plied by 
~ f'xpert hand, would live on17 
about twelve annas, or at the mo .. 
ene rupee. The result Is that tha 
.. oney is wasted. There Is the .taft. 
Ibere are the ol1lcers and so on to 
look after the cottaee industrial or 
cnall industries. but no benefits accrue 
to the population. This BOrt of situa-
tion cannot be allowed to continue. 
So, the point i. that we should no' 
adhere to a uniform pattern of bud-
pts. We make this bo'd aSBertion 
always that we do not adhere by It. 
But I find that in Ipite of the taet 
that the block advisory commlttO!!eB az 
the block panchayat .amit" that have 
aow taken form, and the public I.'a-
ders have been agitating and raising 
their voice that the moneys allotted 
tor the cottage Industries be diverted 
to other Items, particularly, to th. 
eonstruction of school bulldinls, or 
~  buildings, or to the construc-
tion of new roads or culverts, yet 
aothinl i. being done. 

Similarly, in the areas where .ugar-
.ane is grown, there Is heavy goods 
tral1lc. The result Is that the roads 
are washed away In no time, and the 
repair of roads demandl a lot of 
1Il0ney. The condition of the roads in 
lilY constituency Is fast approachlnl 
Rch a point whllJ"e you will have to 
GIld out the road only by the absence 
at the sugarcane crop. They have 
lone so bad. Everywhere, there are 
Gtches and ditches and ditches, and 
you will be able to know where the 
I'08d is only by the fact that on the 
ene side is the sugarcane field and on 
the other is the sugarcane field, and, 
m between there is a Imall line where 
there is no sugarcane crop, and, there-
fore, that must be the road. The sugar-
.ane cess is being collected. The central 
exclse ;s being collected on augar, 
and more than a crore of rupeel is col_ 
let'lied on this account in my own con-
Rltueney. In spite of that, no specl.al 

~ is given to this place tor 
the construction of roads. Beside., 
whatever quota comes population-wile 
_ even district-wise, Government 11ft 
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not able to spend because of the .... .,. 
reason of the prosperity of the ar-. 

The PWD hu a particular rate, tow 
the construction of roads. Thq 
want roads to be constructed in my 
constituency also at the lame ratel. 
No contractor come. forward, because 
he cannot let labour at the same rate 
at which he can let at other plac .. 
The result Is that the money lapses. 
After pressure, Government came for-
ward and say that they will pay ten 
per cent. more, but this 10 per cent. 
more is no lood actually. Over a 
fourteen-mile track between Nizama-
bad and Shakkarnalar, Governmen. 
h&d taken a decision, and the Central 
GI>vernment had sanctioned also the 
money needed to construct a cement 
concrete road. For the last four yea .... 
ellorts are beinl made. One after the 
other, contractors are being persuad-
ed to take up the work. Even If 
somebody comes forward, he ~  
that breach of the contract Is mora 
profitable than the construction of the 
J'Oad, 8nd, therEofore, he just evades 
under lome plea or other; he is pre-
pared to pay some money for not 
fulflllini the contract, but he would 
not' ('omplete the road. These are the 
problems that we are confronted witll 
In d.il!erent areas. 

Of course, in my own ~  
there are certain areas where there is 
unemployment and where there ia 
poverty. So, my point is that we 
have to plan according to the needs of 
t1".e different areas and accordinl to 
the requirements of the d.il!erent 
areu. 

I am happy that electricity has allo 
come, but not In as ample a measure 
as It should have come. This prob-
lem of unemployment which is a very 
I~  problem or rather problem 
No. I, 10 far 81 internal affairs are 
~  Is what the country is con-
fronted with today, and if we want 
to solve this problem, we have to 
create the employment in the rural 
actloDs. in the aectiona where there 
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is Wlemployment. Because of agricul-
tural development, because of better 
and improved methods of paddy and 
sugarcane cultivation, in that major 
,ortion of my constituenC)' there Is no 
·unemployment. But what about the 
other parts? In other paris, I think 
0Ilt! activity which can be flDdertaken 
'universally all over the country-and 
1I0t only partially-to meet this me-
nace of unemployment fully is the 
construction of houses. Under this 
had, various schemes are forthcom-
inll. There is no doubt about it. Some 
loouses are being constructed for Harl-
jans or backward classes or tribal 
people. Various other aids and facili-
ties are also provided for the con-
.truction of houses In lIeneraL But 
tbese things are there on paper. In 
actual execution, we come across 
various difIIculties. Unless you form 
.. co-operative society, you cannot get 
any aid for the construction of houses. 
We have a maximum limit of Rs. 8000 
u a rule to be given for construction 
of a house; in case a person has no 
other house, in a case a person doea 
not own any other house, and he is 
lIOing to live in the house, that pro-
vision Is there. But how far is that 
provision utilised? If you look at it 
from that point of view, you flnd that 
the pace of construction 80 far u 
1I0uses are concerned is very slow. If 
we take up the schemes of construc-
tion of houses, I am sure it will help 
to solve much of the unemployment 
~  that exists today. Unemploy-
ment is not prevalent to that much 
edent as is generally thoueht. I am 
aot talking of unemployment amonll 
the educated classes or the matricu-
lates and graduates; I am speaking of 
unemployment in the rural areaa. The 
rural areas are fast changing their 
face and therefore, We can puily not 
only eradicate Wlemployment in 
those areas, but at the same time 
ereate better conditions of living and 
elve a better look to the e'ltire rural 
.TeIIS by undertaking the construction 
of houses on a larger scale. 

Since I have referred to community 
development, I would Uke to IIS-

press my views on a pertinent pow 
raised by ShrI A. P. Jain. He ~ 
that the multi-purpose approach _ 
find today in the community deve-
ment programme is not conducive tD 
success. He is in favour of a func-
tional approach. I do not agree 
with him. You will note that _ 
have two di1ferent levels of adminis-
tration. One is the Communi", 
Development Block which covers a 
population from 60,000 to 1,00,000; 
the other is the administrative Wli. 
under a collector at the district level. 
You will lind that at the district level 
there is functional approach, but at 
.the block level there is not the func-
tional approach but the multi-purpose 
approach. I think this multi-purpose 
approach at the level of the block is 
very necessary, particularly after we 
have accepted the Balwantray Mehta 
Committee's recommendation QD 
democratic decentralisation. The 
panchayat B4mitl. have already come 
up. They are working very well. The 
new chairman and the members of 
the various committees are takln, 
interest. Now the matter is not on17 
in the hands of the BDOs or the ad-
mlrustration; there is close co-ordina-
tion between the public and the ad-
ministration and they are workinl 
very well. 

My own constituency was one of 
the flrst places where the recommen-
dation of the Balwantray Mehta Com-
mittee was given effect to. I find the 
working of these block panchayat 
samitis very successful. The zila 
parishads that have recently come up 
will, I am quite confident. work very 
successfully. Therefore, let us conti-
nue the multipurpose approach in the 
oommwUty deVillopment programme 
as it is at the block level. We need 
not change it to the functional level 
since it is there already at the district 
level. It is just possible that we mRJ' 
achievt greater prosperity and when 
we achieve greater prosperity, It IDQ' 
be possible to aUot a full-fledged doc-
tor, full-fledged engineer or other 
sCientist for each block; but tm our 
resoureee are enough fer that Purpole, 
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J thlDk tbe-present pattern Of multi-
purpose approach to community deve, 
Jopment needa to be kept intact. 

When I 10 through the President's 
Address, I note in paragraphs 17 and 
IS that he has ref.erred to the atatutory 
Oil and Natural Gas Commission. In 
• nutshell, he has liven the proarreas 
we have made, in the exploration and 
""ploitation of oil But I thlDk it ill 
not the whole picture. U you look at 
the developments that have taken 

,place recently, you wiII notice that 
there is a little departure from our 
~  policy. Our leneral pollcy 
was that once a thine has been ac-
cepted in the public sector, we should 
not allow the private sector in or 
should not allow it until it comes 
with full finances. Finances to come 
from the public sector and manage-
ment to come from the private st'Ctor 
-that is not the trend that our Guv-
ernment had been following all alon,. 
But I have noticed that certain agree. 
ments have been concluded under 
which there is a departure from this 
If.nd. So far as the distribution of 
oil is concerned, we have already 
allowed the private sector to take full 
mterest. In the refining part of it 
also, we find thilt the private sector 
:Is there. But so far as exploration 
and exploitation of oil was concerned, 
it was very necessary that Govern-
ment should have full control over it 
and the priV8* sector not allowed to 
.,tcr into it. The entire thinl tha' 
WlS in the public sector should have 
1Ieoen kept intact as such. 

There is an added featme to this 
departure. Not only are we alIow-
iIll the private sector, but rathe:: we 
are allowinl the foreign private 
lector to enter it. U you 
look at the history of 011 
ill ,encral allover the world, you 
will find that oil enters mto politics. 
'ftlere is a famous novel based on 
it. Bither you who are in poUttca, 

in Government, control the oil ck 
the oil starts controllinl you. There-
fore, I would lllead with Govern-
ment, and particularly the ~ 
in charge, to tilIr.e this aspect into 
consideration and not allow the 
private sector to have close associa-
tion or share with Government in tbis 
aspect of oil-l am not talkin, of 
the distribution of oil or refinin, of 
oil, but the exploration and exploita-
tion of oil. 

Sllrt cioray (Poona): Oil will 
grease the political wheels! 

Sbri Hecla: Yes, but the dilllculg-
is that the oil will start greasin, the 
wheeis of not only one political pBl1y 
bu! more than CIne political party .nd 
then It will create a problem which 
I think many in poUtics may not be 
able to solve. 

Another aspect to which the Presi-
dent has referred and which deserve. 
the attention of the House is the 
question' of export earninp. Last 
year, we made very lood efforts to 
increase our export earnings. By our 
earnest efforts in all directioDS, by 
various measures-panel.., commit-
tees, commercial crops, semi-Blrl-
cultural crops etc.-we have almost 
exported loods worth about Rs. 700 
crores, and I think during the Third 
Plan we will be exporting annually 
to the tune of Rs. 700 crores or more 
worth of 100ds. But when we take 
into consideration the amount likelJ' 
to be made available tor development 
purposes, after providing for defence 
requirements, servicing of debts and 
maintenance ot the economy, we ftnel 
thai. there are hardly Rs. 50 crore. 
or Rs. 100 crores. per year tor 
lInancing the Third Plan. Therefore, 
it iJ time we laid Il"eater - emphaslll 
on those items which figure in our 
export eaminp, particularly com-
mercial crops, and thereby increase 
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8U1' annual export .amln,. froIII 
B.s. 700 crores to about R5. 1000 
_ores, without which I do not think 
,It will be easy for UI to finance the 
'l'bird Five Year Plan. 

15 IIJ'II. 

Sui A. K. Gopalaa (Kaler,od): 
Mr. Deputy-Speaker, Sir, I wish only 
to deal with two or three points in 
Ibe President', Addresi. First of all, 
I am sorry to say that the President 
has not made any mention of the most 
menacing aspect of our economy, 
namely, the rise in the prices of food 
materials. The burning problem In 
the country today Is the rise in the 
prices of fOod materials. As far u 
the wage-earners are concerned, it 
reduces their real earnings. This is a 
problem that was there last year and 
this year also it is there and is conti-
.uing. 

As far as the price of sugar is con-
cerned, instead of 55 nP per lb. it W81 
.old for not less than Re. 1 and 
erores of rupees have been taken .. 
profit. I want Government to see that 
there is stabilisation of prices at leas' 
a" far as the food articles are concern-
ed so that all national development 
activities in the country may go on 
smoothly and well. Unless that ill 
done, I am sure, it will hamper 
national production activities in thiIo 
eountry. 

The second problem that I want to 
deal with is about agricultural pro-
duction. The President has referred 
to this in his Address on page 3 u 
well as on page 6. On page 6, it 18 
said:-

"It is, however, by better culti-
"ation avoidance of waste through 
pests, better animal husbandry, 
the advance of co-operation both 
tn production and in marketing. 
anel by the determination of the 
people to be self-reliant, that 
lnellvldual and national prosperity 
can be achieved." 

On pap :a. it hal been said:-

''The objective of the Third J'iYe 
Year Plan i. to seek almost to 
double the national income, lakin, 
1950-51 as the basic level, and tit 
pay much greater attention to 
agricultural production and to our 
food requirements, to heavy 
machine buildin' ........ ". 

From the speech of the Presiden\ 
it is very clear that in the Third Five 
Year Plan much attention would be 
paid to the increase in agricultural 
production. On page 6, it is said tha, 
it will be by better cultivation and 
avoidance of waste through pests and 
other things. I am sorry to say that 
nothing has been said about land 
reforms. So, without land reform and 
with avoidance of waste by pests and 
other things, I am sure, agricultural 
production cannot increase. Not onl7 
that. 

In Nagpur, the Congress passed a 
resolution and it was said that before 
1960 land reform I!;gislation in the 
States would be undertaken. But, u 
tar as this is concerned, nothing baa 
been done. I want to stress that If 
agricultural production should ia-
crease, and that is allo the bule 
economy ......... . 

Mr. Deputy-Speaker: Betore IIISOT 

Shri A. K. Gopalau: It was sol" 
before 1960. That was the relOlutiaa 
as I understood it. 

In the Address it is said that acr!-
cultural production is the basic 
economy of this country and it is only 
by that that rapid industrialisation of 
the country can come, because it 18 
only by increasing agricultural pro-
duction that you can increase the 
purchasing power of the 80 per cent. 
of the population who liVE: upon IaD4. 
So that is the main factor. 

The objective of the plan is rapll 
IndustriaJisation and increase in tile 
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Jiving standards of the people and 
also increase In producuon. It was 
also stressed that land relorm lell'-
Jation must be there, WhICh nas not 
IIeen done. There is no menuon I,t 
any land reform legislaUon in the 
Address. It is said that by better 
.... ltivation and other thing. agricul-
tural production can be increased. It 
Je regrettable that land reform i. not 
lIlentioned here. Until and unlesa 
there is land reform legislation, agri-
aultural production can never increase; 
and it must be done immediately. 

In this connection I would lite .. 
MY that the President should, at least 
aow, be kind enough to give assent 
'" the Agricultural Relations Biil that 
had been pa3Sed by the Kerala Assem-
Illy-now that a new Government ;. 
eaming in Kerala-and return it 110 
that there may be implementation of 
the agrarian relations which would 
_rtainly be able '" iacreu. food 
productioL 

The next point that I wan' to touclt 
lIPon is what the President hu said 
about production. I want to point 
eut that there b a crisis in the hand-
loom industry today. I do not know 
.. hat is happening in other parts of 
~  but, .0 tar as Xerala is conc.1'D-
ed, trom November onwards there h .. 
IItten an increase in the price of yarn 
trom RI. 18 to RII. 25. It is still rising; 
I do not know ... ha' it i. today. Th. 
-'leet ot the increue in the price ot 
yarn is that thoussnda of handloom 
workers haft gone out of employment 
... d tactorial hay. cloaed. With the 
iIlcreue in price it hu beoome 
impouible for the handloom OWDere 
.. I'Wl them. So a new erUia hu come. 

I It."e already writtea to the 1fiDis-
tv ot Commerce and lnIIutry and 
IIrIIwn his attention to thie faet; and 
.Iao to the Adviser to the Governor 
.t Xerala pointing out th..... thi..... I 
want to lay that if the prices atlll 
aontlnue to rise and if they are not 
Eought down, then, certainly, Keral .. 
.. here there are thOWlllllda of haDd-
110m .. orkers will be atrected ed 
..... Wlle ..... ~ .. 

the handloom industry there and ... 
in other Parts of IndiL 

The next point that I want to dellll 
.. ith is this. The President baa made 
mention on page 7 of the elections ill 
!teralL The President has 18id:-

"Member. of Parliament are 
aware thai in tho! J'r..>clatnati .... 
issued in relation to the State of 
Kerala On the 31st of July, 19511, 
.. hich wa. approved by Resolu-
'ions passed by the Lok Babha and 
the Rajya. Babba, it wa> vrcvided 
that the general election for 
constituting a new Legislative 
Assembly for that State shall be 
held as loon a. possible. Th" 
general election was accordingly 
held and pollin, took place in the 
ent:re State on February I, the 
number of voters exereisin, their 
franchise being one of the highee!; 
recorded in UI)' election." 

I .. an, to deal .. ith this. The elee-
tions are over. n i. very goof" 
because the Prealdent'. rule will be 
oyer and a legally constituted Assemb-
17 will be there. All thr. Preside'" 
hu .aid, in the history of this countl7 
it .... an· election where the largest 
aumber of people recorded their 
yotes. But there are certain other 
thints that are not kno ... n and thal 
mould be known, because in parlia-
lIlentary democracy elections are Yerr 
important The .... y in which the 
elections are conducted ill the baai. fII. 
parliamentary democracy becaUM 
parliamentary democracy me ... -run, into power ~ the ballot 
IIoz. That ill the reuon .. "" I .. at 
to point out certain thin .. about thee 
elections, aDd ... hat _ ~ toar 
after the ~  

A new method of eIacMGII _ 
introduced, one day'. polllDtl aDd abe 
one day'. counting. That _ a new 
thinI 80 far as thI!IIe electiOZ'J .. ere 
concemed. J'irst of all I .. et .. 
point out that in the hietory of parlla-
-tarr cIaIocnq it ~ tile 
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hiBhest number of voters. How did it 
happen? Was it a triumph tor demo-
cracy or the noble traditions that bad 
been accepted by the Congress Party? 
But whatever may be our' criticism 
about the elections and the way in 
which they have been conducted in 
moml' places and the detects in them, I 
want to say that we accept the verdict 
of. the people and we will act as 
responsible Opposition; co-operating 
with the Government as tar as the 
national development activities are 
concerned. Only where we find that 
certain thinp are done, as I will 
piece before you, or are happening, 
we will very strongly mobilise the 
people and attack those anti-people's 
policies. "nIat is our position and that 
is why I say that we respect the 
verdict of thl' people because in ~ 
elections the CongreSs and the Alliance 
have got an absolute majority. 

"nIe ~  and the other officers 
have painted a pretty picture of the 
elections and said that they were 
completely free and fair. It was one 
day's polling and one day's counting. 
But was it really fair and tree? "nIere 
was only one policeman in one polling 
booth. That means that in some 
booths-I do not say in all booths-
the whole booth was captured by some 
unruly elements and they were able 
to do as they likl.'d. In some places 
the voters were driven away and the 
• nts were beaten from inside and 
outside the polling booths. Beatings 
took place in several places and there 
bad unfortunately been a murder. I 
haft yesterday pointed out to you 
..mte things; in' one constituency 
(Tbiruvella Constituency), In 
Jtaviyoor Panchayat on the momInJI 
of J'ebnJary 1, at II O'clock, 200 votere 
were moving and there .... a clash. 
&me peoole were inside a tea &bop 
and wllen they came out they were 
beaten 'and unfortUDlltely OIle man 
died and 11-12 were injUJ'ed. "nIe 
other people 'Went and recorded their 
vote. The man who died was Itunju 
Xunju.Hi8 mother, hi. wite and hi. 
1Irother who was a polling agent and 
.... en went to record their vote BDd 

when they came back they saw tile 
brother dead. That was one instance. 

"nIere was another ~  1 do 
not want to point out IIlIIDY instances 
beeause I have no time. The beating 
ot the polling· agents had taken place 
because ot posting one policeman in 
ane booth. I am pointing out these 
things so that the experience of these 
elections may be kept in view. 

In "nIiruvella, Shri Kuriyannur 
Valyathalayil Unni took out his 
revolver in front of the polling station 
in Thottapuzhasseri and threatened the 
poIling agent of the Communist Party 
and the voters in the queue. Again 
on the poIling day in the KayamkuJam 
constituency, Communist Party'a 
polling agent in Pathiyurkala booth 
was forcibly removed from the poIling 
statiOn by Congressmen. "nIe polling 
agent was beaten up. In spite of 
repeated complaints the police and the 
Presiding Officer did not take any 
action to bring the polling agent back 
to the station. In another place in 
Kayamkulam constituency, the polling 
agent was beaten up on the road by 
some persons whose names are given 
here. I do not want to give their 
name.. A police party which happen-
ed to pass that way removed the man 
to the hospital but they never cared 
to bring the culprits to book. There 
was another similar incident in the 
Madai constituency . 

1 do not want to go into more 
details about these things. I have 
given a record of thelle thinp to the 
Governor. All these things were theie 
because there was only one policeman 
in one booth. When these things 
were brought to the notice of the 
Presiding Officer, he said: ''What can 1 
~  "nIere is only one policeman; I 
w111 not be able to manage." 

Again, the counting was in One day. 
As tar as this is concerned, both the 
parties say that there were ~ 

arities. There are Irregularltleti 
.. far as c:ountlnll is concenwcl 
beeauH there III one apnt for ..... 
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1ab1es. One man will not be able to 
do justice to his work. Some papers 
bave written editorials on this-not the 
Communist Party papers but the other 
papers--saying that there had been 
irregularities. Duplicate ballot papers 
were there. It was reported that 
there was no check for every table. 
This is also another aspect and I want 
to point out these because some 
enquiry has to be made as to how 
these irregularities came and if so 
how they could be avoided in future. 
Unless it is found 'out whether there 

~ irregularities, if so what they 
were and how they happened, these 
things would continue. Similarly, it 
could also be ascertained whether 
because there was one agent for three 
tables, thl' counting was not fair. I 
do not say that thesl' things happened 
in all the polling booths but in some 
there were these irregularities. An 
enquiry may be made into these things 
so that some changes may be made (0 
avoid in future elections these irregu-
larities. 

After the eledions were over. 
moved an adjournment motion yester-
day and the hon. Home Minister in a 
.hort reply said that the situation was 
normal and the officen; were impartial. 
Maybe, the Horne Minister may not 
have got complalntsa bout the real 
.ituation there or reports about the 
way in which some police officers are 
acting. When I approached some 
persons and asked them whether they 
have reported these things, to the 
oftIcen;, they said that they did not 
"'POrt because they were afraid to go 
to the police station and report about 
oome incidents. I have given copies 
ot the petitiOlll! to the Governor. 
These are here only copies of the 
aigned petitions. I have told the 
Governor that they did not give these 
oomplain1l!l to the police oIIIcers 
because they were afraid to do so. So, 
tile Home Minister will be lmowing 
about them only after the Governor 
report.!! to him. That i. why I say 
1I>at these thinga may be gone into. 
'l1Ien only you will undent8nd whe-
1fIer the situation i. normal Otere. 
",. I told you yesterday, one man 

w!,nt to Chathan on the morning of 
the 1st. I told you yesterday how 
he was murdered. 

Mr. Deputy-Speaker: I do not 
remember the exact words but I think 
the Home Minist!'r probably said that 
such incidents do occur even in nor-
mal times. 

Sbrl A. K. GopaJan: This is not an 
incident which win occur in normal 
times. O!:> the -31st some people 
approached Chathan and told him that 
he should not go to the polling booth 
to vote. Chathan replied that the 
Government of India has given hiJn a 
vote and he will cast it at his own 
free will. Then he was told: "We 
will deal with you later on". He was 
dealt with later on, and at night on 
the 1st he was killed. These things 
happen only when there are elections 
and not otherwise. Because Chathan 
went to vote he was 'stabbed to death 
on the 1st at 10 P.M. There was 
absolutely no clash at that time. His 
wife is alive today. When we went 
there his wife said that she knows the 
people who carne to her house on the 
31st and lst. She also gave the names 
of the people who went there. Even 
though the names were given they 
were not arrested and no action was 
taken. 

Another thing happened at Ettu-
manur at the polling booth there. On 
the 1st there was the victory celebra-
tion. Etturnanur'is a place in Moovatu-
puzha. Some people took out a pro-
cession to celebrate the victory. When 
the procession came near the house of 
a nativp physician the procesmonists 
entered his house, broke bis bottles 
and did other things. He has submit-
ted a petition to the police about thII 
incident. 

Another polling agent, a man named 
Damodaran was beaten. Those wbo 
die in normal times cannot be polling 
agents or those whp are connected 
with elections. If only polling agenu 
and peoplp connected with electionS 
die, it ill not a normal thing to happeD. 
We find cues where a polling agent 
i. beaten, one who went to wete III 
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murdered and a third man who hu 
been working outside as an agent h .. 
also been stabbed. That i. why I say 
it i. not a normal thing, it i. lOme-
~  that is not accidental, it ia .om .. 
thing that is very serious. 

Then there i. a tourth case. Ia 
ltayamkulam Raghavan and his bro-
ther Gopalan were stabbed. Raghavall 
died instantly. Raghavan worked .. 
a polling a,ent tor the Communist 
Party candidate. in Kayamkulam 
constituency. When the police were 
removing Raghavan's dead body his 
.Ider brother came to embrace. the 
dead body but he. was beaten by the 
police. Another relation of the 
deceased who came there _ alao 
lIeaten by the police. 

Why is it that atter electicma pollin, 
agents die, polling agents are beaten, 
those who vote die Bnd their hous. 
are set on fire. If this il somethin, 
that is normal, lhen we must consider 
whether there must be elections in 
Kerala. If election. mean beatin, of 
.,ents, setting on fire ot house, belong-
ing to agents, I must lay it ia not a 
.ormal thing. There mull be a 
thorough enquiry, because in the four 
ar five cases that I have mentioned, 
ane is a polling agent, !.kere Is another 
ane who has been working a. an a,ent 
eutside, and there is a third man whe 
aid that he will vote. I do not want 
to go Into the other datailll which I 
llave here. 

M far a. the ofllcera are ~
ec!. they were not impartial. Not on17 
that. Kerala consists of Malabar, 
Travancore and Cochin. Ia Iblabar 
there have not been many represen-
.. tions about police beating ill lockup 
and other placea. If it ia a general 
thing, why II it that in Malabar thil 
II .. not happened wh_ ill aertala 
eonstituencies and ill certain di8trtcts 
thia has happened? Not onl7 after 
the pollln" even before the pollln, 
there have been reprelentationa about 
ertaln oIIIcers. Whatenr may be the 
...serl liven to them, It ia the.r who 
•• theta thiBp. Three IIeaa'-' af 

Add" .... by til. 
PnndI!ftC 

my group, Shri Vasudevan Nair, Shn 
Punnoose and others, personally met 
the officers and told them that tor 
lome six or seven months this hu 
been the situation in certain consti-
tuencies, which they named, and su,-
,ested that unless they send 10m. 
more police torce there there may hi 
murders, beatings and so on. They 
urged the officera to take some actiDa 
to prevent that. Representation w_ 
made even atter the polling. But it 
... not done. 

Theretore, Sir, it Is not for mere 
pleasure that we say these things here. 
These are not some concocted stories. 
These things were pointed out earlier. 
A memorandum was given to the 
Inspector-General of Police. Th. 
Adviser was also approached in thil 
connection. They were requested .. 
Bend some more police to certai. 
places where the people were mostIr 
Harijans, but nO action was taken. 

These crimea were done again. 
a certain section of the people, 
.,ainst the agricultural labourers 
and Harijans. Except one the oth .... 

~ who died were all Harijans. Not 
only that. I say that the victory la 
the elections-many may not a,ree-
ill not a victory ot democracy. It Is • 
Yictory ot reaction, it is a victory :Jl 
eommunalism. I have got here copi. 
et letten. Can you expect, Sir, in a 
democracy circulars and individual 
letten being sent to voters saying tit'll: 
they .ill be excommunicated it they 
work or wte tor the Communist 
Party. Here il a letter trom the 
Bishop of Kan,alore which _ys: 

'"l'heretore, unless, you infor • 
me before nen Sunday (Jan. ~ 
11110) that :you have withclra_ 
from IUch actiYities, you will hi 
aeommunicated from the Churcll 
and :rour ezeommuni.catitID. be .. -
aouncec!. pub1ic17 from the pulpit ... 

'ftliI letter ... written to Pannlk1l:as-
IIe'ri I'rencia b:y l'ather Bonarentu"" 
O.C.D., DIrector of Third Order. 'l'hII 
II • photoetat eopy of tbII I.ett8r .... -
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.. by him. 1 shan raa 
llliter. It say.: 

... 11. 

"I have received reliable infonna-
lion that you, a member of the Car-
melite Third Order bf the Catholic 
Church is workinl for thc IUCC_ 
of the Communist Party and its 
candidate in Ernakulam. You know 
that it is prohibited for any Catho-
lic to work for the Communist Party 
or it. candidates. Theretore, unleu, 
you inform me betbre next Sund.,. 
(Jan. 24. 1960) that you have with-
drawn from such activities, you will 
00 ex"omm,ulical.l!d from the 
Church and your excommunlcatioa 
be announced publicly from the pul-
pit." 

It is just like a summons from • 
Xa,istrate, sayin, that you inf01'lll 
ae bv such and such a date or el •• 
lIImeihing will be done. Will not a 
Rliever in religion be atrected bJ' 
nch a I~ ~  Will it not affect the 
tlUccess or otherwise in the electicm.! 
• 011' can you say that this is a ~ 
-.pecially in a secular State! India 
• a secular State. 'Will not well 
hitters atl'ect the conduct of the aile-
tions? 

There i. another letter fro.... 
_me Bishop where he baa aid: 

"While givin, one's TOtes a ~ 
lie sh'ould clearly bear in mind ..... 
lie is forbidden under pain of a:-
aommunication to Tote tor the Com-
munist candidate. It cia. .01 
matter what enticln, promiMll h. 
makes or what benelleial ... _ 
lakin,s he ,ives, the Tery fact that 
.. is a Communist he u. u .-
worthy, unsuitable and danprow 
aandidate tor ua Catholiea. I ,.. 
peat a,ain, the recent Vatican .... 
cree forbida Totin, tor. eanclidate-
e... a aelt-styled Christian who 
.... OlIn communlsm. Catholiea .het 
jain ate Communillt PUty an" work 
tDr it knoW'in,1y and freely, who 
Ufend .r props,ate it In any way, 
tp.o 1tJCto incur excommunlcatiOll 
lPCCIal1y rese"ed ttl the HoI,. Sea.· 

]; tlo not want to rea' the other ...... « tIliI letter. 

I want to bring another thing \a 
,.our n"tice. As soon as the election. 
were over evictions started. 1 have 
,at petitions from about 50 personL 
Evictions are still going on. EvC!ll 
befere the new government has com. 
into power oovictions have started. 
Evictions started immediately the reo 
lults were known. Not only that evic-
tions started, even the wages have 
been reduced. If before the electi'olW 
it was 10 for a harvest it is now 8. So, 
wages are reduced. Evictions have 
come in. Not only that. Even locial 
boycot is there. Harijans cannot t.ak. 
water from the wells. In some placel 
where I had been, the Harijans saill 
that they were not taking water frolll 
the neighbouring well because the, 
we,'" ,."'·jJL'Cted tu have voted lor Buell 
and such a party. So, they said that 
they had to go a mde away to get 
..ler. There are written statemeu. 
from them. If an enquiry is made, it 
Ihould be made ~  they will not 
pt more blows, for io many enqui-
ries, the police officer laCS there 11ft • 
the men concerned get more blow .. 
So, there is abciaI boyeo1. There ara 
_s where petitions have been giv .. 
and which J can show. There ara 
ease. where. DIan who had ~ 
_other person was not arrested. Oa 
the 25th January, there was a murder 
at GuruTayoor. It happened when a 
.rocession was going on. The peopl. 
there handed over the man to llul 
police but till the lst of this mon tho 
that man ",as walkiog alonl freel,.. 
He was not even arrested. Wh_ 
there Is a charge of murder and WhN 
the people hand over the man to the 
police and Sly, "this Is the man whe 
.... done that crime,N at least he Dlull 
R arrested. But till the lilt-I do nat 
bow what has happened on the 2ft. 
_ the Srd-lte had not been ~ 
_d he w •• freely lOini abbul. So, II 
• man who .taba anotiler is Dot III!Ilt .. 
,.u and, before tile electiOll, II Iae ill 
"Ie to move about freely, what eftell 
will It have on the voters! 80, I caB-
Bot _1' that there hu been impartial-
tty 10 tar •• the oftIcen .. ere_-
.. med. NO. 

For ."ample, la Chenpnnur poIla. 
llaticm, I aD BI7 what hal UrPm'd 
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1 went to that place some montha ago 
and 1 went to the constituency where 
there was some trouble. I informed 
the DSP and the police inspector and 
I said I was going there and that I 
feared some trouble. Even in spite 'Of 
my having informed the police autho-
rities of my going there, my car was 
$toned IIl1d fortunately I escaped. The 
inspector said: "We wanted the infor-
mation and we were watching in some 
other place". When I went to the 
north, they said they were watching 
in the south! When I informed tho 
DSP and the inspector, they all agreed 
and said: "We were watching" but 
not in the place where the stones were 
thrown but somewhere else. 

I am saying all this from personal 
experience. So, lIDless you desl with 
these things properly, such incidents 
will ~  whatever the intentions 
of the Home Minister and whatever 
the reports he may get. But these ~ 
thing" which he may not get in the 
reports, becausE> it is impossible to get 
these things in a report now. Not only 
this. I have got some reports and I 
shall submit a copy to the Home 
Minister. For instance, in four or 
fiVe places. when you go there you 
cannot find anybody. In one place, 
when we went there, there were some 
people remaining outside. When they 
heard ·the sound of .. horn of the car, 
they rRn in. Nobody was there there-
after. Later, one man came out slow-
ly. The point is, hE> wanted to know 
whether there were policemen 'or 
~  eise. First, ODe man came; 
then five people came; afterwards 20 
..,apl. came. After knowing that it 
_ not thP police who had come IQ 
that place, they come out. I asked why 
it was so. They said that the police-
aen went I'OlIDd and they feared 
thein. ThP Harijans bave bad to go 
from one place to the other for fear 
"I the policemen. and they get no 
work by having to do so. So, a situa-
t.ion mud be created wherein the 
petJple can work peacefully. YoI' nn 
.eke an impartial enquiry. But ~ 
-partial enquiry should be made not 
., the IIaIIIt! offteer who beet the man 

but by some other otlicer. If you uk 
the police whether they beat such and 
such 'a man, they will say, ''No; we 
have not". If an enquiry is made in 
that way, the facts cannot be gather-
ed. There are places from where the 
people have evacuated. Nobody 
knows whether it is for any political 
purpose or for any other purpose. But 
these things are really happening. I 
want to say that after the election, 
the condltions are not normal, though 
the Home Minister said yesterday that 
the condltions are normal. Somethine 
must be done immediatE'ly to pu.t 
things right. 

Far example, there is a set form ia 
which names are given-A,B,C., etc. 
About 20 names are given. Those 
names arc those whom One knOWll 
when one sees them! In Malayalmn. 
it is kandal arillunnavarku. That is, 
I do not kn'Ow who they are, but 
when I see them I can know who they 
are n,e pr.Ucemen take in those 
people in the list when they .ee them. 
Only those names of persons are given 
whom they know when they see them. 
When a person is an enemy, they will 
say, "J can know him when I see 
him". Then they will ""y "this is the 
man against whom such reports are 
there", 

I shall finish now. 1'd'D not want to 
give the names. because there Is no 
use. But I know there are responsi-
ble people in the Congress and in the 
Government who said when they 
came there that they wanted the elec-
tion to defeat the Communist party 
and to eliminate the Communist party 
and those Who supported it. I want 
10 know whether that is the policy 
today, namely, eliminating ODe party. 
Whether any party can eliminate an-
other party, etc., is another question. 
But whatever it is, this is what they 
IBid. What is wanted today is not 
ellmlnation of the Communist party 
in Kerala, but ellmlnation of unem-
ployment; elimination of poverty. 
Because Kerala is industrially back-
ward and there are 110 many problems 
in ]terala. We u the opposition are 
ready to eo-operate with the GoYem-
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.. ent, but will the Government be 
able to solve these problems if the 
State Government is not able to do 
IIO? If the present situation in Kemla 
c:ontinues, I am sure ~  the conse-
quences will be very bad. It is not 
tor pleasure that I am saying all this; 
it is not for tamasha that I am saying 
all this. It is not due to any political 
intention that I run placing all this 
before this House. There may be 
oome habitual exaggeration in what 
people say or write, but what I h'ave 
Hid here, I have seen from personal 
experience, and I am placing the facts 
betor .. the House. I want to say that 
the situation in Kerala today is not 
normal. ·If anybody says it is normal, 
certainly it i" very dangerous to say 
so. On the one hand, the police do 
what they like: the people, the tea-
shopkeeper, the cloth merchant, every-
body says ro. On the other hand, 
;there is retaliation in the places where 
the party that has won in the elec-
tions is strong. This is bad. 

I would request the Prime Minister 
and the Government specially to look 
into this matter and see that such 
things are removed. Or else, it would 
be bad not only for the Communists, 
n'ot only for the Congress, but for 
everyon" both inside and outside the 
Kemla State. As for the way in 
which the elections have been con-
ducted, r want the Government to 
make (l thorough enquiry about the 
new method in which thE' .. lection. 
are conducted in lterala: with police-
men in the booth and alllb at the time 
of counting. This is what I have lot 
to say. 

~ W'm'I ""': ~~  
~ ~ ~ ~  
I ~ ~ ~~ .... , ~~ 

qftr 'IT ~ ~ ~ ;ftfir 
II ~ ~  ilit 
~ ~ OR ~ it 'Iti tr-iIf nr if 
.. ,,", orr... nr if ;r "", ~ I3IT W 

~~~ ~ ~ 
~  '4' I ~  
~ flIpn ~ iii; " wq: ~ ~  

heaident 

'1"l ~ ~  ~  
if ;ffi ~ ~ ~ if tt ~ OR tr-iIf 
~ ~~  

~ ~  
~ ~  ~  

q;: ~ ~ "" ~ t I ~ 
~~~  ' 

~ '" ,«N l!l..-.mif ...,. ~ 
~ ~~~  ~ 

~~~ ~  
~ ~~~ ~ I
~  mit; ~ ~ 
~~~~~ ~I ~ 

m ~~II ~  
~~~ ~~ 
~ ~ ... 'lol"ifi;;mr ~  ..,-q' IIIl 
~~ I  ~~ ~  
~ ~ I ~~~~ 

II\'f1roif fri ~ ~ it ~ '" fit; 
mit fl!f.!m: ~ ;m; "N<ft t ZIT 
~ I I I  ~~~ I  
~ IIful;r ~ WIRIT t <it 1l' 0\1'1'IIT 
~ ~ !iii ~ ~ ififiro'1' Itlt 
'Iln ~ ~ fim;r it t ? 
~ IIful;r 'Iln ~ ~ 1ft ~ 
'liT{ mt ~  ? 'liT{ ~ mt 
~  mPnr ~~  q: "U1f it <it q: 
t\II\' t, ~ ""' W WAr ~ 
~ I ~  

'"" '11ft ~ ~ ~ '11ft ~ 
~ ~ ~~I  

'lilTtill ~ ~ I ~~ 
~ 'R: 'I1IW it: f\;r1f ~ l'fIif 11ft 
~ ~ ~~~ 
~ I ~ 'R: ~ ~ II\'f1roif 

I I ~ 
~~~ ~ ~~ ~ 
VIm, •. wqm ; iii; ~ *iN"' ..... 
IfIWtt 



~ 
~

~
~

~
I

~
~
~

~
~
~
I
~
~
~

~
~
~
~
~
~

~
I
~
[
~
~
I

~
~

 
I: 

Il; 
JI;" ~ Ii ~

 .. " .t:: ~ .e ~ ~ ,f; 'i 
~
 Ii 'i ~ 

IF ~
 .JiO. If 

'Ii'" ~
 

Ir Ii .. IS 
~
 

Ei ~ ~ 
Ii> 

_ 
16' ......... 

'Ii 
0 

d
!!fi, 

Ii' 
W

 
~
I

 
5" 

~
 

i 
~
~

~
~
~
~
~
~
 
I~~~

~ 
~~~

I~~~~
~~I

 
I
~~ 

-
Ii iF 

,If. 
Ir 

IIC
' It 

JE ~
 Ii t:: 

l 
d!: <It: 

~ 
~

~ 
..... 

1"9 u:. 'Ii> 
,." ~ 

~ -Ii 
... 

i ' 
~~~

 
~

I
~~

~I~~~
~

I
I

~ 
~

~
 

~~
~ ... 

~
I~~

~
~

~
 
!
i!

t
l 

~
~ . 

~ 
If: _ ~

 t 'Iii-~ ~ ~ ~ 4;: E:t: I t 
Iii i 

~ ~ ~ ,; !". ~ ~ <t; ~ ~ If: 
i· 

IF ~~ ~ 'i ~ ,fir 
~

II
 

~ 
iU>"1oT.BiIf:d!: 

Ii'g
 

~ 
~

I
 

'Ii. 
~

i 
~~

 

I 
~~~I~

~
~

~~
~~~~

I
~

~
~

 
; 

~
~~~~~

~~I~
~~

~~~
~

~
~~

 
s ~ I 

~
~ 
~ ~~ 

! Ii 
~ 

€ 
"d!: r: 

IP
_

 
i 

_ 
~
~
 g 

:. I 
~ ~ ~ ~ 

i'ilr'IF
, 

~ 
f:'lfiif 

... 

Iff!,! ~
 i 

~
 

f ~ t
i ~

~
~
~

 
;'f-~

 i 
~ ~ ~

 .t: .. 
'Ii ~

 
Ii .. <Ii' -r. :I ~

 .r. 
~~~~

~ 
I~

 
~~I

 
itIPrg'l:'_ 

! ~ ~ ~ .E,i .If I ~
 ~
 ~ 

t ! ~ !; i 
~ ~ E ~ 

'i! ~
 ~~ .... ! t::t 

,,,,t'''!!''i'i 

~
~

~
~
I

 
! .. 

~I~
~~

~~~I
~

 
~I

 
~

~
 

i'ilf: 
J 

.i ~ t'i ~
 ~ ~ I ~ <Ii; ~

 , 
i ~ ~

 I 
!;' 'If: 

-
. ~ 

i 
J:r tIP 

t:: 'fii, I ~ ... 
~ d!: .; 

~~
~ 

~
~I

~~
~~I

~~~
~

~~~
~

 
~

 
1-

~
~

.. 
I

~ 
~

~
~~~

~
~

~ 



~ ~
~

 !,: ~
~

 
~
 -

<If 
If: ~ '" 

ar 
i1;j;, 

~
 .ct ..... .IF 

__ 
~

 I<: 
E:. 

l'e 
r
"
 

_ 
~ 

=
] ~ If ~ i ~ j;'i i ! 

I:' 
::i'<t:J 

-&1;j;, 
-

4
r
-

:gAo 
~

 
~
 

~ 
~
 
~
 

'( 
~

~~
~
 

~ 
~I ~

 If: ~ ~
~~ 

'( 
'i' I! ~ 

w
 t ~ .IF J dr e. \; ~ 

:: 
~ ~

 ~ ~
~ 

~
 

! Ii 

~
~
~
~
~

~
~

~
~
~
~
~
[
~
 

I~ If 
~ 

~
 rr 

~
~
 li ~ ~

 
I~ 

~~I~
~I~

~~
~~

~
~I

 
~

 ~ 'Ii' t dr j f rt 'Ii ~ ~ 1 \; 1<; ~ ~ ! J!: i ~ i -r' -
~I

~
~~

~
~

~
~

 
~

~~~
~

I~I
~
~

 
I~

 
II~

 
~~

~~ 
~

~
 

~
~~

~
~
~

 

~ 
~

~
~

~
~

I
[

~
~
~

~
 

! 
leart.w

 
~

I
 
-
.
 

J!: 
~

~~ 
~
~

 
~

 

I 
I

~~~
~~

~
~ 

~
~~~

I
~

~~~
 

~
~
~
~
~
~
 

-Irr 
~

 
~

~
 

~~
I

~
 

~
 

~
~~

 
~~

 
~ 

~I
~

~
I
~
~

~
~~

 
I 

I
I

~
~

I
~~

I
I~

~
~ 

~ ~ ~ --~ ~ f If: ~ 
II!; <If ~ 

... .. I~ J!: ~ If; J!: 
If; i ~ ~ ~ t: ~ j! ~ I; :i f: ~ 

I; .... t ~ 
... 

~
~
 , 

""" 
~ 

10, , 
1>'. 

~ ar _ 
If. 'Ii ~ ~ 'Ii ~ If: 

J!: Ii. 
ki<> 

~ <If <fi<, J! _ 'Ir 1W
 ':' 1 

I!"" 

! 
~

~~
~

~
I

~~
~

~ 
~
~

~
 



n:BRUARY 18, 1980 

[1IIit .. ~ I  
• ~ ~ ~~  
11m' it ~ 'I1t ;;rom 'I1t 'PIT 'IflCPmt t 

I I ~ I I ~ I  
~ ~~ I ~ 

~ it ;ft;r it; lI'ffFf ~ ~ ~ m 
~ lilt ~ "" ;;n;:r-rr ~ flJ 
IIfr;r ij; lI'ffFf ~ ~ lilt <fIft;r 'R 
~ .-.rr fiR·rt t m: lit\' ~ 
~ ~~ I ~ I  
~~ ~ I ~~ II II  
~ ~I~ ~ 
~ ~ ~~  
~  I ~ ~ ~

~ ~  I II ~ 
~ ~ ~~ ~ 

~ ~~ ~ 
p ~ 'It\' (Nr, fIr.mT (Nr ~ 
~ ~ ~  

ftiitt I ~~ ~ ~ 
~~ ~~  
~ I ~ I ~  

~~  ~ ~~ 

"'" 'If.r t.'IT ~ I ~ I  ~ 
'*'rr it; qm <it m ~ Itt,.. t 

~~~~ 
~~ I I ~~ 
~ e;;r;r m: ~ ~  til' ~ 
~~~~ ~ 
~~~  
~I 

~ ~ ~~~  I 
~~ ~ II ~ ~ 
mr.r ;mf t fiI; ~ t 'IT1I\'Il 'I1t 
~~ ~~ I ~ . 
• ~ I ~ ~ ~  U1rT it tf m: 

~ I ~  
~ I ~  ~ ~ 
__ ~ ~ fiRr fiI; ~ 1I11Z1'i1"R: 

~~~ ~ 

a) 1l ~ iI;Q' 'IIm>'t ~ it t.'IT • 
~ ~ ~ ~ 'l{lll ~ fcmr 

~~ I ~~~~ 
~~ ~~  

~ I ~ 'PIT ~~~  ~ ~ it 
Ifii: 1fT <IfI1: ~  ~ ;;IT ~ i 
• t ~ W'( Of ftI'i; ~ 'mIT t 
~ ..-tIll it <it fu<n(t t. ~ t 
~~ I ~  
u;r fi '" 'mIT t I ;n ~ ~ ;rnr q 
~ ~~ I ~  
q tm I ~ 1ft' ~  
Pl'f ~ ~ Ultf t. ~ ~ I'i 

~ ~~  

~ ~~ ~~  
im: ~ ~ .me ~ ~ IR ~ 1111: 

~  I ~~ 
~~ ~  
~ t fiI; ~ ~ 'It\' 1I1'Iit Ill", 
I I ~ I ~~ I ~ 

~I~ I ~ 
~~~ I I I I ~  

~ I ~~~ ~~ 
II11I'l II I ~~  Ill. 
I ~ I ~ I  ~ 
~~ ~ ~  

~ I ~ ~~~  
I ~~ ~~ I ~ 

q 'II'It ~ WolT "I'Ttm j I ~  

~ 'IT1I\'Illllt ~ ~ ~ m Q 

m ~ m m: "" 'IT1I\'Il 'I1t ~ 
.qt 0ITIJ'Ift I 

~~ ~~  

~ I ~~I  
~~  

~ ~ II  
~~~ ~~  
~ ~ ~~  illTi" 
~ ;tiIi I!n'I' lI'ffFf ~ ;It it ~ 'If ~  

~~ I  , 



~ 
~~~

~
 

~ 
~ 

~
~ 

~ 
~~~

 
1; 

! 
~ 

~ 1 
t;: ~ ~ ~ ~ 

I: 
II< 

-
'1-1 i i 

E'5 ! i 
«

(
 ~ 

:
;
 ff 

.. 
~ ~ ~ -

~ ~ 
~

 1i1t!f!_ I 
Jt 

~
 

~ 
~

 t-
II it-! 

~
 

~
I~~~ 

~
it c;'!'!!': 

; 
~

~
 

'f 
.;.. 

~
 

~
 

,t;:; 
~

~~
~

 
~

 
11>" 

~
 

l i 
~ ~ ii-i 

~~~ 
~

 ~ till" ~
~ 

~ ~ 
i ~ r: 

~
~ 

I 
~~~ ~ ~

 t1
; i-

~ ~ -
.. 1i -lr t 

~ 
.. 

~
 ~ 

~
 ~

 Ii·f. 
~I 

~~ 
~
~~

~
 

~~ 
II

~
 

~
~

 
c;lf'li 

~~ 
~ 

I
~ 

.;, :tii 
~ 

I~I~ 
~

~~
~

I
 

~ 
<lfl 

~ 
~ 

~
~~

 
~

 fit! 
I

~~ ~
 ~ 

~
 

~ 
4I1lY '/r 

~ elf ~ 
~ ~ t;: 'Ii ~ ~ II f"·-

11 
~ ~ -

Ii t ~ ~
 

1; ~ ~ 'I 
t r 

"E 
'Ii i 

i 
fi;:I t ; ~ ~ ~ ;. i' 1·t 

l,; ~
 
~ ~~ Ii 1; .... 1i 'Ii 

fi ~ 
€ 

~ ~ 
~ i;. ! ~ t';;; j i 1 If ~

 ~
 ! rr.: "::. f i ~ .. rr ~

 ~ '.: i 
.S 

.I ~ 
.r ~ *' 

.I r: t ~ if ~ 1-, i 
.I ~ .r ~ .I i i 

1
; l' ~ i ~ t;: i ~ 

~ ~ 
.I 

I 
" 

-
~ 

"
-i 

'Ii t Ii 'Ii i 
¥ "1' ~ ~

 
~ g IF If: 1 liP

" 'i ~ ~ It>" 
-

"
i 

I ~ ~ i 1; ~ 
f ~

 ri l ~ ~ 
~ I 

l -
II 

~ ""II 
~ cI!: elf 

itt I! 
i!; 

~
~

~
~ 

~ it c;i 
~ 

~~
~~

~ ~
 

f 
; ~ 

f ,.l 
, ~ 15-i 'i'; rt 

.'.,.,,, ~ " 
" 111' 'Ii F6.... ~ W

 ''Ii:; 
or; 

,.. 



, 
~

~
~
~

~
~
~
~
 

a 
E ~ ~ t 

1 i .;!:re. ~ Ii t;---i i'; l i Iii ~ f i.4l" lIP 
~ ~ i 1 ~ 

~ i ~ .. 
~ 

~
 If! ~

~ 
~

~
 J! i 

! ~ ~
 &; ~ ~ fli1-' 

:: 
I

~ 
~

 
1$1i;IfIi1i;1f:r; 

~~
 

f 
~ -i-4l" 

~ 

.. i 
~I

~
~
I

I~
 
~

I~~
~
~ 

• 
~~

~
~~

~I
~
 ~

~
 

i 
~

~I~
~~~I~

~ 
II~

~I
~

I~I 
!f 

. r:;JI ~ 
~

I
 

~
~

 ~ 
t!'i'tiilit! it-i.e 

~ ! 
tlJI 

-A
r
 

l'!r ri 
I

~
 ~

 1:'41-1-~
 -M

 -"!l ~
~~ 

H
* ~ E! 

~
 jU

 
~ i I~

 U
i;'!'tH

'! i ti l 
! ~

~
 ~

 Hi 
~ 

! e 
~

 : ~
~

 1i" ~ ~
I
~ Fh!l!!:!! 

.. Ar1i; ~
I

I 
0 

l'W
t ~

I
 

~
 "-idf ~~

 ~
 
~~

 
~

 
!. i i ! 1i i l r t £r g, ~ i i! i ~ 

! I ; t 4r Oh«l1i; i 
t; i 

~ 1t i i 'Ii E ~ 
f 

! 
~ 

I
~

 i;; 
~
~

 



Mori"" on MAGHA 27. 1881 (SAKA) Address by the 1:1.70 

~ ~ ~ I ~  ~ rn ~ 
~~~~~  

~ ~~~  

Shri Tyacl (Dehradun): 1 think you 
iIII'e right. We agree. 

I ~~ ~ ~ 
~~~~~I 

~ i.m\" ;n ~ lIIm t I ~ 
Q it; m1f.t ~ ~  ~ t I ;nft'llT 

~~III ~ 

f.A;;:Rt ~ m ~ ~~ ~ ~  
I I ~~ ~ ~ I  

~ ~ ~~~  
.ciR ~ ~ l(<r-iT ~ '11ft t fir; or)tr 
't..-if qf.-.....; mfim ~ ~ ~ 
~ ~ ~ I  

~ ~ ~ 
lIiT "ElfPf lI""( <mf I m II>'\" ~ ~ 

~II I ~ I 
~ ~ ~ I  
'f.;r;Ai't ~ ~ t ~ ~ ~ m 

~ ~ ~  
~~ ~ 

~~~ I ~~  I ~  
'$'f'!iT ~ fifoItrr I 

~ ~ 4' ~ f.m;r ~ ~  
'f'!; ~ ~ ~~  
~ ~ ~ W t, ~ 
-fum ~ II>'\" ~ W<Nl1t ~ fll<'lt 
t, -o;:rii; f<'l1!; ~ ~ q't1lm ;n m"Im: 
~ ~I ~~~~ ~ 
~ ~ ~~ ~~ 
~ ~ I~ 

~~ ~ I ~ 
fm ~ ~ ;in;ft _ I m 
f\;rQ; ire ~ t fir; ~ ~ lI1ff, 

359 (Ai) LSD-8. 

President 

~~ ~~~  
~ ~~  ~ if \0 IIftmr 
~ II I ~ I ~ ~~ 
~ I ~ ~ 

~ f.rtt litnfflT ~ mm ~ 'flIT 
~~ ~~  

~I ~ 

~~~ ~~~ 

~ ",'IT 'IR fiIf.!m" ~ \IR1IiT """ 
~ ~ II I ~~~ 
~ ~~ I ~~~ 
~ II ~~~~~ 
~ ~ ~ ~ 
1fR ft;m ;§fAT ~ ~ 4' ~ 
~ ~ I 

16 hn . 

~  lIT'tifll ~ ~ ""ltiW ~~I ~ ~ 
~ it; ""(r.'lf-lllT'm: ""'" ITRT ;r.nf I 

I I ~ ~ ~ ~ 

~~  ~ I JJft ~ 
~~ I ~  
'!'" ~ ~ 'It ~ ~ t I 
~ I ~~
~ ~  ~ ~ 'flIT 
tl4'a't ~ I  
~ ~ ~ I  lI'\;;Ar if ~ 
~ ~ ~~~ I  
1lT'f q""( ~ fir;m;r ~ '!iTt ~ ~ 
~  :rn ~ ~ lIfamr ~ 
~ 1lT'fq""( ~~ '!iT;:rt'f 
m I I ~ mmofr ~II  
~  ~~ ~~~ 
t I m;;r ~  

~ ~ ~~ ~~~  
'I: ~ m, ~~ ~~ 
~ ~  ~~ ~ ~ I ~ 
~ ;ni'r.rr q: t fir; lfti rn ~ ~ 
it; ~ if ~  ~ ~  



1271 Motioll on FEBRUARY 16, 1960 Address bll the 
President 

[-tt .. ~ fuU 
~ ~ it; m <!OnhllH "" 
~ I ~~~~~ 

;yty fiI;Irr ;;mrr ~ I ;;r;r "" f.Nlrr it; 
~ it ~ IfiT¥ <'!'PI 'Ii<: ~ 
t, m-m ~ am: ~ [  

lilT ~  ~~  
~ ~ ~ ~ 
Rii;trr ~ .m: f.r;m;f ~ ~ ~ "f>1:r 
~ ~ ~  f.t;m;r ~ ~ 
~ I ~  -mt ~ '" ~ ~ ~ 
~ aQlilifdlct'i ~ ~ ~  ~ I 
~ ~ I ~  I ~~ 
{t ~ ~ I ;;r;r!lim\" ~  m-~ 
it; 'Imdir,;;ffit ~ .m: ;;r;r q;rr.r f.t;m;r 
it; "" ~ ~ ~ ~ it; ~ it ""'" 

~ 

'I11't 'I'1It ti\1m: ~~  m-" ~ WI1'i1' 
'lit (.r '111'1" 'R m ~ .m: ~ 1f'T'IiT 
~~I~ ~~~ 
t, ~ I ~ I ~ ~ 
II\'t lf1ft ~ m- ~ .m: m am: 
it II if ~ ron- t--#i;;r 'fi'liT it; 
~ I ~ I ~ 
WIT ~ ~~~~ 
~~  ~ II  
1ft ~~  ~~  ~ I  
fir.rm" t I {"" ~ iRi\"orr 1Il t fit; 
~ it;ff 'tiT milf'll' {t:TT t m f,,;(rfom 
~ ~ ,00 ~ ~ 'tiT 1f'T'IiT 
uoRt t I 

II tit ~ IfiVIT ~ ~ fiI; 
~ ~~ I I I I  ~
WII'l"m: ~ ~ m 'lit ~ {t ~ 
t, ~ ~  tit ~ ;ft'fu ~ 
{11ft I 'At ~~ I ~ 
IfiVIT ~ fit; 1f.t (t ~ ;tT ~ ~ 
I!fI1mI' ~ ~ it, ~ 1t'Ii f.m;;m' 
1IT'lIT q ~ ~ 1ft 1fl11IiT ~ 
IIi1I1 m-rl 

~ ~~

~ ~ it; ~ it fir;m: 'ii't 
tit ;jj) ~ ;;mrr t fit; ~ m fu<i;. 
~ r.ro: tit ~ <lOT ~~ t fiI; ~  
.'!1Ii' ~ !Iifq'U it'rr II tit ~ 
'q(IT ~ ~ ~ 'tiT W 

~~ ~  I ~ I ~ 
'tiT ~ ~ ~  ~  ~ ~ 
II\'t ;;pm II\'t <mnfim ~ ~ ri I 
Shrlmati Maflda Ahmed (Jorhat):· 

Mr. Deputy-Speaker, Sir, before I 
proceed to place my humble observa-
tions on this Motion, I associate my-
self with the sentiments expressed by 
the han ~  of the Motion. Thll" 
han. President, in his illuminating 
Address, has given the Parliament a 
realistic appraisal of the activities of· 
the Government during the past yl'ar. 
He also made a· fervent appeal to the· 
Government and the people to be-
alive to their tremendous responsihil-
ities to make India a welfare state in 
reality. It was in the fitness of things 
that the.hon. President in his Address· 
first mentioned the Chinese incursions 
at our border, and made a firm dec-
laration of India's determination to 
defend her frontiers. I do hope that 
this House will join with me in 
affirming our unswerving faith in the· 
mature judgment of our han. Prime 
MinilOter, and in the strength of our 
Government and our Army to defend 
the territorial integrity of India. 

This vital issue of Sino-Indian ten-· 
sian has now been before the country 
for some six months. In my opinion 
this period has been important for a 
number of reasons. Firstly, it has 
allowed us to know the exact dimen-
sions of China'. expansionist aims not 
only against India but against other 
neighbouring countries of South East 
Asia. For the first time India and 
countries of South East Asia have ful-
ly realised that politically China Is a 
comm'on danger to all. 

Secondly, our border defenoe bas 
been strengthened to a lI1"eat extent. 
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We feel happy that in recent months 
our Defence Minister had been to the 
remote outposts both in the eastprn 
and western sectors of our northern 
border; and everywhere he found the 
morale of our army men very high. 
While we debate here this issue of 
Sino-Indian tension, my thoughts go 
aU out to those brave' sons of our 
country who are facing al1 hazards 'cf 
the Himalayas and risking their lives 
for the defence of the motherland. 

At the same. time, the development 
of communications III the remote parts 
of our country has started with ut-
most speed. Apart from the point of 
-/iew 'Of defenoe, facilities for quick 
and easy transport of men and 
materials to and from border regiens 
Is essential for the economic develop-
mem of the country. It was unfor-
tunate that proper attention was not 
liven to the devel'Opment of transport 
and communications in the north 
eastern region of the country so long. 

In this connection, with your ~
mission Sir, I want to refer to a re-
port which appeared in the magazine 
'Time' of November 23, 1953, that is 
Beveral months before India ~~ 
the 1954 treaty with China regard1D8 
Tibet. To quote the. exact sentences: 

"One 1,400-mile road starts from 
Sinkiang at the edge of RUSSia lind 
curves through Tibet parallel to the 
Indian frontier. From this strate-
gic cord, side-roads will point to-
wards every major pass 'Of the 
Himalayan mountains. The 
Chinese Communists are also lay-
ing down air fields in westem Tibet 
using Russian engineers and Rus-
sian equipment on all these p.o-
jects." 

The .-aport, so to say, forewarned 
India of the possible hostile intentions 
of Peking at some future date. But 
unfortunately the news was not taken 
leriously, find our complacency, in my 
humble opinion, has left u. behind 
China in the raCe to build roads in the 
frontier regions. I respectfully sub-
mit that the road. now undertaken 
Ihould be completed with top 'lJ)ec.(\ 

President 
not only in NEFA, Sikkim, Bhutan 
and western Himalayas, but these re-
gions sh:Guld be linked through feeder 
roads with the contiguous States in 
northern India. I humbly suggest 
that the planning and construotion of 
roads in the border ereas should be 
entrusted to our army engineer. so 
that they may be built in accol'Jance 
with its strategic importance. 

Sir, for the present c"ompeUing 
situ'ation of the Sino-Indian relations 
I believe posting of military Gov ... r-
nors for the border States would be a 
measure in the right direction, a. hal 
been done in the case of Assam. 

While discussing the border issue, 
one thing strikes my mind, and that Is 
the rehabilitnti"on of the Tibetan refu-
gees. Our Government have formula-
ted some schemes for the rehabilita-
tion of the Tibetan refugees. It Is 
humanitarian, no doubt, but the GIlV-
ernment Bhould be very careful, in 
view of the national interests, while 
locating the areas to settle the Tibe-
tan refugees. I venture to urge upon 
the Government that 'On no account 
should they be settled in the border 
regions. 

I said that the last six months have 
been important for so many reasons. 
It has also helped us to see the true 
colour of the Indian Communist •. 

Yesterday. comrade Shri Hiren 
Mukerjee objected 1:0 the phrase 
'breach of faith' used by the. Presi-
dent. Red China-which solemnly ac-
cepted the 'Panchshee!' end presented 
it to the war-tom world herself com-
mitted an aggression on India. A 
number of Indian policemen were 
killed in cold blood, and repres.ive 
measures were taken against Indian 
traders in Tibet. So, may I ask the 
learned professor whether he wants 
anything mo.re than this to constitute 
(I breach of faith? Peking's gnndiooe 
ambition to grab chunks of Indian 
territory reminds me of the Mongol 
hordes who centuries ago eamp. from 
northern China to plunder India. But 
the Mongols came merely fa plunder. 
But, today, India is face to face with 
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an ambitious, expanHionist and totali-
tarian neighbour, and we have to face 
it with courage and fortitude. It is 
high time that we should seriously 
try to find out the motives bebind the 
Chinese activities and'be alerl always 
to her changing tactics fl'om time to 
time. 

The ftrst thing that we have to prolle 
into is the tactics that China ha. adop-
ted in dealing with Burma aud Indo-
nesra in recent weeks. Every Mem-
ber of this House is aware of the 
development of those ~  and 
tile tactics adopted by the Chinese, 
and how they delayed settlement of 
the border issue with Burma and the 
ratiftcatlon of the dual nationality 
agreement with Indonesia. I am not 
going to dilate the matters of Lhese 
countries but, I want only to point out 
that Peking waited for a congenial 
time to come when she might be in a 
position to speak from her military 
strength. And this time came for 
China last year, and the world found 
with lIIDIIZement Bandung's Chou En-
lal in a completely changed mood. He 
madp absurd demands on the neigh-
bouring countries of the south and 
when he found those ,'ountries quite 
strong in ·their determination to save 
their sovereignty and territorial in-
tegrity, Peking gave second thought 
to her plan and acled accordingly. 
But to her utter surprise, China found 
tha t shl! did not even get approval 
from the communist world for her 
dealings with India and othpr neigh-
bours. In th" face of the weigh! of 
world opinion, .md being isolated by 
the communist world, Peking modifted 
her tough attitude towards her neigh-
bours and sent proposals fol' nego-
tiations. In November, 1959. Premier 
Chou En-lai requested our Prime 
Minister to meet him somewhere in 
Peking or in Rangoon to settle the 
border issue, and that request was 
made along with some preposterous 
BUggesttons. Our Prime Minis!er took 
up a forthright stand by rejecting that 
proposal, as thou.gnds ~  "(luare miles 
of our terriotory were illegally being 
occupied by China, and when, sp,'Cial-

Iy, the traditional MacMahon line wu 
not recognised by China. He 
rightly pointed out that he was al-
ways ready to meet and settle issues 
peacefully. But unless the principles 
oare settled, anct facts are rerognised 
by I:toth the parties, the details can-
not be settled in just a meeting of 
the two Prime Ministers, and we hope 
that our Prime Minister will continue 
to be ftrm in his attitude. 

In his personal letter to Premier 
Chou En-Iai of 5th February, 1960, 
which was placed before Parliament 
yesterday, Prime Minister Nehru has 
extended an invit'Btion to Premier 
Chou En-lai to come to Delhi for talks 
for a peaceful settlement. Han. Mem-
bers opposite expressed grave con-
cern this morning at this new ap-
proach, but I want to emphasise that 
this is not a new approach for India; 
it is one which is consistent with 
India's basic foreign p·oJicy. I believe 
Peking will accept this invitdtion and 
come to terms for a peaceful settle-
ment and practise Panchsheel in DC-
tion and live as a friendly neighbour 
with Indle. 

Some Members in the other House 
expressed doubt about the recent 
agreement sllnted between China ~  
Burma. The Government of Indi" 
welcomed that agreement, and both 
the Government and the penple of 
India will feel happy to see the Joint 
Border Committee of Peking and 
Rangoon settle the 'border matters 
peacefully. It is needles. to mention 
that it might convince China that like 
Burma, India is not going tl) surrend-
er anything in the shape of territory. 

Now I come to some other point re-
ferred in the Presidential Address. 
The President referred to the COUD-
try's foreign exchange position and 
gave a brief of the Government'. 
policy to be pursued to conserve 
foreign exchange resources. May I 
most respectfully ask why Govern-
ment are delaying the finallsation of 
the gOld-bond scheme to mobilise the 
country'. private gold stocks? I BIll 



Motinn on MAGHA 27. 1881 (SAKA) Address by the 1278 

lI1Ire that every Member of this House 
is eager to know on this vital point. 
According to a survey of the R(!servc 
Bank of India, the g'old hoards in 
India are valued 'at Rs. 1750 crores at 
the ruling international price of gold, 
and it can easily solve the foreign ex-
change crisis of the country. I would 
';ke to ~  whether Government are 
contemplatinll' to abandon the scheme. 

Before I conclude, I take this oppor-
tunity to congratulate the Govern-
ment of lhdia on the decision taken to 
introduce Assamese as medium of ins-
truction in schools in NEFA from the 
school session 'of this year. We are 
looking forward to the day when the 
existing artificial barrier between the 
hillmen and the people of the plains 
is removed. With these words, I sup-
port the Motion and thank you for 
alfording me this opportunity. 
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t-

"The work on the preparation of 
th" frame and the outline of the 
Third Five Year Plan with its long-
er perspective and higher targets is 
making good progress. The objective 
of the Third Five Year Plan is to 
seek almost to double the national 
income ..... .', 
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President 
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The Lok Sabha then adjourned tin 
Eleven of the Clock on Wednesday. 
Febnw.ry 17. 1960IMagha 28. 1881 
(Saka). 
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,ORAL ANSWERS TO 
QUESTIONS 

:S.Q. Sub;ect 
No. 
[47. 

148. 

149· 

150. 

Registration of Chinese 
Nationals 

Central Pay Com-
mittee for armed 
fo...,.. 

Standard English-Hindi 
Dictionary 

Amount due to H.A.L. 
from consumers 

• 5 [. Barauni oil refinery 
152 •. Barsue-Min .. 
153. Free and compulaory 

primary education 
154. Durgapur steel plant • 
160. Drilling operations in 

Godavary Valley 
163. Oil Survey 
164. Iron ore in Andhrl 

PradeSb 
165. Closure of Giridib pits 
166. Price of petroleum pro-

ducts 

WRITTEN ANSWERS TO 
QUBSTIONS 

S.Q. 
No. 
'ISS. Memorial to poet Kali-

das 
156. Kolar gold fields • 
157. Tis Hazari Building 

Enquiry Committee 

.[58. List of backward 
cla .... 

[59. Hours of work in High 
Courts 

161. Archaeological excava-
tions in U. A. R. 
and Sudan 

[62. 

168. 

India High Commis-
sion Payments 
through Fo.reign 

Bankl 
Neyveli Lisnite Pro-

ject 
Iron ore deposits in 

Himachal Pradesh . 
&amination System • 
Keyboarda for Hindi 

Teleprinters and 
Typewriters 

1109 43 
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U13-16 

11[6-19 

l1I9-2[ 
1121-23 
1124-26 

1':':'':-.. .1 

[[32-34 
1134-37 

1143-65 

1145 

1145 

1147 

WRITTEN ANSWERS TO 
QUESTION&-contd. 

S.Q. Sub;ect 
No. 
171. 

171. 

173· 
174· 
[75· 

U.S.Q • 
No. 

Industtial Bltat.. in 
Universities I 

Bureau for the preven-
tion of crime 
Lok Sahayak Sona 
Vegetable oils 
Noonmati refinery 

161. Moral Ed ucation in 
Schools 

[62. Grants to Andhra Pra-
d .. h Educational 
Institutions 

163. ~  cultivation in 

[64. Central Tax collectiona 
in Punjab 

165. Training of· Indian 
students in Sweden 

166. Basic Education in 
Union Territori .. 

[67. Specific Relief Act 
168. S._t Natak Aka-

demi Grants to Cul-
tural Organisations 

[69. Archaeological Bxca-
• vations at Ujjain 

170. Multi-purpose achools 
in Andhra 

171. S. C. and S.T. Com-
missioner's visit to 
Andhra Pradesh 

1,2. 

173· 

'74· 
175· 

ea.es pending in An-
dhra Prad .. h High 
Court 

Central Advisory Board 
for Archaeology 

Jama Maajid,.Delhi 
Text-Book Committee 

for Manipur 
S. C. and S. T. welfare 

in Andhra Prad .. h . 
177. Foreigners in Kalim-

P<>"II 
178. Post Basic Certificates 
'79. Excavation of sit.. of 

Harappa Culture 
180. Prohibition 
181. Smuggling of IJOld 

1149 

1149 
1149-50 

11,0 
1150-51 

lISI 

1152-53 

1153 

I1S4 

1154 

1I5S 
lISS 

1155-56 

lIS7 

tl57-S8 

IIS8 

lisa 
1159 

1159 

1159-60 

1160 
1160-61 
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WRITTEN ANSWERS TO 
I ~  

U.S.Q. Sub;ect 
No. 

182. Attack on constable in 
New Deihl Court 

184-
185. 
186. 
187. 

Budget Allotment of 
Archaeological De-
partment 

Officers of steel plants 
Forged currency notes 
Production of coal 
S. C. and S. T. welfare 

in Punjab 

MOTION FOR ADJOURN-
MENT 
The Speaker withheld hls 

consent to the moving 
of an adjournment motion 
given notice of by 
the following members 
regarding the alleged 

~~ ~ ~~  
on India-Cbina relations: 

Sarvashri Asoka Mehts, M. 
R. Maaani, Atal BIhari Vaj-
payee, Surendra Mahanty, 
S. A. Matin and Narayan 
Gancsh Goray 

PAPERS LAID ON THE 
TABLE 

(I) A copy of Notification 
No. G.S.R. 1291 dated 
the 28th November, '959, 
under Bub-section (2) of 
Section 3 of the AIl India 
Services Act, '95', making 
certain amendments to 
Schedule III to the Indian 
Adminlatrative Servioe 
(pay) Rules, 1954. 

(2) A copy of each of the 
following papera : 
(I) Notification No. G.S.R. 

112 dated the 30th Ja-
nuary, 1960 undcr-eub-
section (4) of Section 
19 of theJMedicinal and 
Toilet Preparations (Ex-
ci.e Duti .. ) Act, 1955 

[DAn. Y DlGEST J 

CoLUMNS 

n63-64 
U 64 
1165 
1165 

1174-75 

PAPERS LAID ON THK 
TABLE---eontd. 

making oertain further 
amendinents to the 
Medicinal and Toilet 
Preparations (Exdae 
Dutiea) Rules, 1956. 

(.;) ~  of each ofthe 
fo Notifications 
uDder ection 38 of 
the Central Exciseo and 
Salt Act. 1944 : 
(a) G.S.R. No. 60 dated 

the 16th January, 
1960 maIclng oertain 
further amendment to 
the Central Excise 
Rules, 1954 

(b) G.S.R. No. 61 dated 
the 16th January, 1960. 

(3) A copy of the State Bank 
ofIndla (Sub.ldiary Banks) 
(Compensation) Rules, 
1959, pubUshed in Noti-
fication No. G.S.R. 1116 
dated the lOth October, 

~ ~~  ~ ~~ ~  
Bank of India (Subsidiary 
Banko) Act, 1959 

MOTION ON ADDRESS 
BY THE PRESIDENT 
Further discusaion on the 

motion of Tbanks on the 
President's Address and 
the amendments thereto 
moved on the 15th Feb-
ruary, Ip60 continued. 
The diBCllRsion WII not 
concluded. 

AGENDA FOR WEDNES-
DAY, FEBRUARY 17, 
1960/MAGHA .8, 1881 
(Saka)-

Presentation of the Railway 
Budsret for 1960-6 I and 
further discussion on the 
Motion on Address by the 
President and the amend-
ments thereto. 
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